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LEGISLATIVE ASSEMBLY. 

Friday, 13th MaToh, 1925. 

The Assembly ~  in the Assembly Chamber at Eleven of the Clock, 
Mr. President in the Chair . 

• 

QUESTIONS AND ANSWERS. 

EMrLOYMENT O}' MUHAllllADANS ON THE EAST INDIAN HAlJ.WAY. 

1180. -Maulvl Muhammad Yakub: (a) Will the Government be pleased 
to state what was the number of the MusalmaD employees on the Delhi-
Vmbala-Kalka section of the East Indian Railway three years ago, and what 
is the number at present? 

(b) If 'there' were a decrease in the number of the M\18almans, will the 
Government be pleased to give reasons for the same? 

(0) Is it a fact that there is not a single Musalman holding a permanent 
post of a head clerk, Ilssistant head clerk, in charge of any branch and 
station master in the grade of Rs. 120 and upwards, on the Delhi-Umbala-
Kalka section of the East Indian Railway? 

(d) Is it a' fact that in the District Office of the East Indian Railway at 
Delhi there is not a single Musalman holding a penn anent post of res-
ponsibility? 

(e) How long is it since no Musalman was recruited in the office of the-
District 'I'raffic Super.intendent at Delhi? 

(f) Do the Government propose to take immediate steps to remove the-
~  grievances of the Musalmans and .secure adequate ap' 

pointments for them? 
The Honourable Sir Oharlel Innes: ~ propose to reply to this question-

and the two following together. 
I am sorry that I cannot undertake to oLtain this informatioll for the-

Honourable' Member. The Delhi-Umbaia-Kalka Railway will.in future-
be worked by the North Western Railway. The Agent of that Railway ~ 
aware of the ~  of Government in this matter, and his attention will 
again he drawn to the subject. The Government are confident that he wilt 
give effect to that policy. 

EMrT.OYllENT 0' MUHAMMADANS ON THE EAST INDl.AN HAII,WAY. 

t1181. -J[aulvl J[uhammad. Yakub: (a) Is it a fact that in the District. 
'l'raffic Superintendent's Office, De.Ihi, out of 31 clerks there are 27 Hindu8 
with an alOtgregate monthly salary of Rs. 2,175 anli only S Musalmans wit/-
an aggregate salary of Rs. 184 per month? 

t For answer to this question 6er. below question No. 1180. 
( 2289 ) 
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(b) Is it also a fact that in the office of the S.  S. Delhi out of 7 olero 
there is only one Musalman holding a very minor post? 

EMt'LOUlENT OF MUHAMMA.DANS ON THE EAST INDIAN RAILWAY. 

t 1182. ·lIaulvi Muhammad Yakub: Will the Government be plE'-<lsed to 
state the total number of the employees and the number of the Hindus ana 
Musalmans, with their grades and monthlv salary in the following offices at 
Delhi: • 

(1) Inquiry Office 

(2) Luggage Supervising Staff 

(3) Booking. Office 

(4) Trains Branch Office 

(5) Ticket Collectors 

(6) Delhi Telegraph Office? 

DEt'UTATlON OF MR. R. B. EWBANK IN ENGLAND. 

1188. tllr. S. O. Ghose: (a) Will the Government state what will be 
the work to be performed by Mr. R. .B. Ewbank, I.C.S., during the period 
of deputation in England? 

(b) What pay will Mr. Ewbank draw during his stay outside India? 
, . 

(c) For what period will Mr. Ewbank be placed On deputation? 

Kr. 1. W. Bhore: (a) Mr. Ewbank has been placed on special ~  :.n 
(onnection with the Pl'cp.u·ation of the Indian case for the Southborougb 
Committee to which a reference was made in the speech which His Excel-
l(·ncy the Vi('croy ddivered on the 20th January at the inauguration of the 
present, session of the Legislature. 

(b) Two-thirds of his Indian ~  

(0) The attention of t.he Honourable Member is invited to the Govern 
ment of India Notifieation No. 88 (OverSCIlIl), dated the 4th Februar:' 
]Q25. 

EMl'J.OYliENT OF INDIAN TROOt'S IN CHINA. 

1184. *Mr. S. O. Ghose: (a) With reference to my quest'on ~  00;'.;. 
fflld . 'the answer to it, will the Government state if the news contained in 
the7'imeB Weekly edition of the 2Srd October, 1924, that during the last 
insurrection in China, fifty Indian troops were sent to Canton to strength'-'n 
theShameen defences is correct? 

(b) If the news is correet, will the Government state if any CQsualtv 
occurred Ilmong the Indian troops? 

Mr. E. Burdon: (a) and (h). The Government of India have no in-
f.)mHl.tion on the subJ{'et but are inquiring. I w;ll let the Honourable M€'m-
'ber kBow the result as soon as possible. 

t For answer to this question, art below question No. 1100. 
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P.HtTICll'ATION 01' GOn:nnllNT S!.ltVANTS IN POLITICAL MOVEMENTS. 

1185. ·1Ir. S. O. Goose: Will the Government state wha.t are the rules 
t'tlgl.u·ding Government servants doing political propaganda work?· 

The Honollrable Sir .Alexander Kuddlman: Hules 22 and 23 of the Gov-
.ernment Servants Uonduct Hules define the limits within which Govern-
ment Dervantt; may participBtte in political movements. The position was 
fully explained in the Home Department Hesolution No. 632 l)ublic of 7th 
M.arch 1921, a copy of which I shall be glad to supply to the Honourable 
Member. 

EXTENSION OF THE BENGAL CRIMINAL LAW AMENDMENT On.DINANCJ4: 
TO THl: WHOLE O}' INDIA. 

1186. ·1Ir. S. 0, Gho": Will the Government state if it is the intention 
of the GO'\,ernment of India-as stated in the London Weekly paper 
The News of the World of the ~  F'ebruar,Y 1925-to extend the llew 
Ordinance to the whole of India? 

'1'he Honourable Sir Alexander Jlllddlman: The answer is in the uegu· 
tive. 

E.'l'ORT OF MONKEYS. 

1187. *Mr. Devaki Prasad Sinha: (a) Are Government aW6l'ethat a 
iarge number of live monkeys are being exported to Germany and Eng-
land fOf carrying on experiments in connection with the thyroid gland 
treatment? 

(b) If the answer to (a) be in' the affirmative, will Government be 
pleased to state either the total or the approximate number of monkeys 
exported from India during the last twelve months? 

(c) Have Government ever' taken a census of the total monkey popula-
tion of India? If 110, will Government be pleased tp state how the ratio of 
monkeys to human beings in India ·compares with a similar ratio in England 
and in Germany? 

(d) Do Government propose to inquire how far the present export of 
monkeys from India is likely to tell upon the total monkey population of 
India? What steps do Government propose .to take lor preventing the 
race of Indian monkeys from being ~  on account of their unchecked 
export for commercial purposes? 

(e) Have Government any information about the wavs in which re-
cruitment, is carried on a.mong the monkeys of Indio. for" the purl'oses of 
their export? 

(f) Do the Government of India impose any export duty on monkeys _ 
exported from India? If!lO, at what rate? .If not, why not? 

(g) Has the attention of Government been drawn to questions on thia 
subject asked in the British House of Commons on the 23rd February, 
1925, by Mr. Lansbury, and answered by the Under Secretar.v of Slot£' 
for India? 

The Honourable Sir Alexander Jluddlman: (11) and (b). I would rl'fer 
the Honourable Member to .the answer given to Mr. S. C. Ghose on thC' 
2nd February last. So far Go\*ernment have no evidence that export of 
monkeys to Germany and England is connected with the thyroid gland 

" 2 
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treatment. Figures for the last 12 months are not available but for the 
period from April to December 1924, the total cxpor,t ;is believed to have· 
been about 4,000. 

(c) No simian oensu& has been taken. 
(d) 'The Honourable Member will see from the figure that I have just 

given that there is no question of the present export bringing about the 
extinction of the race. 

(e) Government are informed that professional ca.tchers are employed. 
by cultivators and others ,to trap and remove monkeys when they become 
t,oo numerous and do damage to the cropR. 

(f) Government have not yet thought it necessary to impose all export 
duty. 

(g) I have seen newspaper reports of the question. 

Kr. Daroy Lindsay: Is ;there any truth in the rumour that the Director 
General of Posts and Telegraphs has under considl:lration the training of 
monkeys for employment in rural post offices in forest areas? 

The Honourable Sir Alezander Kucld1m&n: Government have no in-
forma.tion on the subjeot. 

Sir Geo1lrey Olarke: I am afraid the question of opening branch offices· 
for the monkey population will have to remain pending for the present. 

Sir Oampbell Bhodel: May I ask the Director General of Posts and Tele-
graphs whether such members of the postal ~  could be kept up to 
the scratch? 

Kr. T. 1: .• air: If the proposed enumeration is carried out, will it be 
possible to assess any portion of the provincial contributions on the new 
element so introduced into our census tables? 

Sir HeDl'J StanYOD: May I ask whether (lovernment have Gny informa-
tion as to the resultl3 achieved by the deportat;on of Q tra.in-Ioad of monkeys, 
by the Muttra Municipal Board to the Kat,ni Marwara Municipal Board? 

The Honourable Sir Aluander JlIuddiman: I have seen some papers on 
the subject, .but"I cannot answer t.his question without reference to them. 
My_ impression ~  that we have requested that care should be taken in the 
transport of monkeys to see that the Cruelty tu Animals Act is not in-
fringed. 

Sir Oampbell Bhodes: Is it a fact that the thyroid gland treatment 
question has been discussed in another place? 

BOOKING 'OF SEATS FOR PASSMNGERS AT TRANSHIrMENT STATioNS. 

'1188. -Mr. Harchandra1 Vlahlndas: Will (1!bvernment be pleased to-
state: 

(a) whether the practice of the staff of the station from whert,l a 
first or second class passenger starts, wiring to the connecting 
stl\tion where the passenger has to tranship to another train, 
for his seat in that train, has been discontinued? 

(b) If so, the reason why it has been disoontinued? 
(0) Is it on the ground of economy or any other ground? 
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(d) If on the ground of economy, does the sending of sUc'h wires 
cost anything to the railway? 

(e) Is it a fact that this disadvantage does not apply to passengers 
lea.ving Karachi for Bombay for whom wires to connecting 
junction stations are despatched but operated in the case of 
those leaving Kara.chi for Delhi, for whom the Ka.rachi station 
staff refuse to wire the transhipment stations? 

Th, Honourable Sir Chulea InDea: The Government have no precise 
knowledge on the point raised by the Honourable Member. If he has any 
(lomplaint to make in the ma.tter, a representation to the Agent will, the 
Government are sure, receive every attention. 

E XTENSlON OF THE Arl'T.ICATION OF THE TRASSFER OF Pn.orERTY 

V.AJ.JDATING ACT TO THE ~ OP BIHAR AND ORISSA. 

1189 .• JIr. Devald Pruad SiDha: (1) Will the Government be pleased 
to state the names of the provinces to which the Transfer of Property 
Validating Act, XXVI of 1917, has been extended? 

(2) Are Government aware' that cases contemplated in the aforesaid 
Transfer of Property Validatjng Act, XXVI of 1917, have also. arisen in the 
Province of Bihar and Orissa? 

(8) Are Government aware that in many such cases undue advantage is 
tl1ken by mortga.gors to challenge the rights of the mortgagees on the 
l·echnical grounds of section 59 of the Transfer of Property Act? 

(4) Do Government, in the aids of justice, propose to extend the 
~  of the Transfer of Property Validating Act, XXVI of 1917, to' the 
Province of Bihar and Orissa? 

The Honourable Sir Aluander Kuddlman: (1) The Act has been extend-
ed to Ajmer·Merwara in addition to the Un.ited Provinces of Agra and 
~~  . 

(2) The Government of India have no infonnation' on this point. 
(8) Government have heard allegations to this effect ~ the Assembly. 
(4) I will ca.use a copy of the question and answer ~  be sent to 'the 

Government of Bihar and Orissa for favour of repor,t. 

STRIKE IN Fm IN Hl20. 
1100. ·lIr. Ga1a Praaad Singh: (Ia) With reference to ~ question 

No. 300 of the 27th January 1925, regarding the strike in Fiji 1n 1920, is 
Hnot a fact that, in the words of the Fiji Governor himself: . 

" There was no disorder, and there was no reason to anticipate any. There was DO 
evidence of hostility against the Government. Meetings were held amongst the Indian., 
but the speakers generally counselled respect for law and order, and the observance of 
constitutional methods ~ 

There was nothinr; in the reports received inconsistent with a perfectly peaceable 
intention on the part of the strikers; and tha.t even if a demonstration took place, it 
need not necell88rily be accompanied by. any disturbance! 

A large meeting of Indians was held at Rewa; but the meeting WRB entirely peaee-
·able; and W88 largely occupied with dillCuuion as to the representation of grievance., 
'and the appointment of a committee, which had apparently given sati.faction"! 
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(b) Ie ~  not a fact that an independent inquiry was held by some-
members of the New Zealand Patliament, who observe as follows in the 
course of their Report: 

.. Ashore we were assured by the whites we interviewed that the strike was wholly 
a political upheaval; that the Indians were demanding political and social equality 
with the whites, and that this was a demand which was unthinkable and impossible. 
On investigation, however, we found that the strike had its origin in an endeavour' 
by an overseer to increase the hour on the roads from eight to nine. Tho subsequent 
demand for a wage of 5 shillings a day grew out of the enormous increase in the cost.: 
of living, and was in our opinion fully justified"? 

Kr. I. W. Bhore: (a) The passages have been correctly quoted by the 
Honourable Member. 

(b) The Government of India have no offic.ial infonnation on the sub-
ject. 

STRIKE IN Fm IN 1920. 
1191. *J(r. Gaya Prasad Singh: (a) Is it not B fact that to break the-

st.rike in Fiji, machine-guns and bQats were brought from New Zealand? . 
(b) Are Government aware that a. member of New Zealand Parliament 

spQke as follows in course of a. speech in Parliament on the 2nd July 
1920: 

.. I want to say that any Government which sent IlII armed force to help the Fiji 
Govemment responsible for conditions like that is an absolute menace to the working 
classes of this Dominion"! . 

lIr. I . . W. Bhore: (on) The attention of the Honourable Member is 
invi&ted to paragraph 18 of the despatch from the Governor of Fiji to the 
Colonial Office, No. B6, dated the,12th March 1920, which formed enclosure 
No. 5 to the Government of India, Department of Commerce Resolution 
No. 4085, daten' the 18th July 1920, Ilnd W!lIS published in the "Gazette of 
India", dated the 11th July 1920. • 

(b) The attention of the Honourable Member is i,nvited to the reply 
given by me just now to part (b) of the preceding question. 

STRIKE..'! IN Fm. 
1192 .• J[:r. Gaya Prasad Singh: (a) Are Government aware that the 

despatch oj the Fiji Governor, dated 12th Maroh 1920, and published in 
the "Gazette of Inelia", dateci' 17th July 1920 does not mention the fact 
that the strike had ita, origin in an endeavour by an overseer to increase 
the hours of labour on the road from 8 to 9? 

(b) Are Government aware that 0. deputation headed by Mrs. Mani JJal 
waited upon the Governor of Fiji during the strike days with a memoria.}' 
regarding the grievances of the Indian workmen; but this memorial is not 
h.cluded ~  the despatch sent by the Fiji Governor? 

. . '(0) Are Government a.wa.re that there was another strike in Fiji only & 
lear after the strike referred to ebove, under the leadership of a Sadhu, 
named, Bashist Muni, that "this strike was remarkably ~ 
and continued for 5 months without any violence at all and that in the end. 
after terrible privat;ons, the Indian la.bourers had to come back to work at .. 
wage wh;ch was much less than they had demanded ':? 

IIr. I. W. Bhore: (a) The inc;dent referred to by the Honoura.hle Mem-
ber does not figure in the despat,('h. The Government of India have no-
information about it. 

(b) and (0). Yes. 
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}<'IJI DEruTATloN. 

1198. *Kr. Qaya Prasad Singh: Did the Government receive any com-
munica.tion about the :B'iji deputation from the planters, and the Colonial 
bugar Renning Company of Fiji? If so, will the Government be pleased 
to lay" copy on the table? 

lIIr. J. W. Bhore: A telegraphic communication was rece,ived from the 
Chairman of t.he Colonial Sugar ~  Govenlment think that no-
useful purpose would be served by laying a copy on the table. 

Xr. Gaya Prasad Singh: Can the Honourable l\lember show it to me' 
privately if I attend his offioe? 

Mr. J. W. Bhore: No, Sir. I am afraid I cannot do so. 

Por.L-TAX IN FIJI. 

1194. ·Xr. Gaya Prasad Singh: (a) Are Government aware that a-
FoIl-tax of one pound sterling for each adult has been imposed in Fiji; 
(I.nd that over 90 per cent. of this will have to be paid by the Ind;an com-
munity alone? 

(b) Is it a fact that the nominated Indian Member of the Council in 
Fiji, Honourable Badri Mahraj, resigned his seat in the Council, after 
protesting against the iniquity of the new' tax? 

IIr. J. W. Bhore: Qa) The reply to the first part of the question is ~ 
the affinnative. As regards the second part, the Government of India can-· 
not say what percentage of the poll-tax will fallon Indians. 

(b) The reply is in the affinnative. 
1Ir. Ohaman Lall: May I ask ~  the Government have made any 

rrotest against the poll-tax? 

Xr. l.. W. Bhore: We have already made representations and they 
lore under consideration at the present moment. 

JIr. Ohaman La1l: Will the Government lay the papers on the ~ 
when the reply to the representations is received? 

Kr. J. W. Bhore: That is a q ues410n which will need consideration.' 

TOTAl, EXrENDITURE Tp BE INCURRED BY STATE RAILWAYS AS A RESliJ,T 
OF THE ACCErTANCE OF THK LIm COM.MISSION)S REOOJUIENDA·flONS. 

1195 .• JIr. l&Dl.D&du ]I. ]lehta: (a) Will Government be pleased ·t. 
state the total' expenditure to be incurred during 1925-26 by State Ra.il-
ways as a result of the acceptan'ce by Government and the Secretary of 
State of the Lee Commission proposals? 

(b) How much of it is votable and how much non-votable? 

The Honourable Sir Oharles Innes: (a) The total estimated expendi-
ture durin .... Hl25-26 on Rtnte Hail"'Rv9 worked b\' the State, if the Lee 

~ prop09Bls Bre extended to thl' ERst Indian nnd Great Indian 
Peninsula RnilwR.Ys, will be TIl'. 15,94,000. 

(b) ;Rs. 3,73,000 is 110n-voLnbl., >:1n i the bftlall<'C votable. 



lJNSTARRED QUESTIONS AND ANSWERS. 

F.UWRE OF THE BOMBAY, ~ }ND CENTRAl. INDIA RAILWAY 
TO RUN SrXCIAI.S ~  AJMER TO AHMED.\BAD IN CONNlIlCTION 

WITlI 'l'H& AlMER lVlo8LEM Ouus. 
248. Mr. M. E. Makan: (a) Are t,he Govtlrnment aware of the fact that 

Bombay, Baroda and CenLral l\lditl Hailwoy authorities at Ajmer, after 
giving till assurance t,o the publie about tho running of special trains on 
the 31st J ~  1st, 2nd and 8rd F'ebruary 1925, at 8-30 P.M. on all the 
days from Ajmer t.o Ahmedabnd, with regard to the Ajmer Moslem Orus, 
~  to 1ld'I".lnge for the said specialBt, contrary to their notifications, although 
mformed beforehand about the vast multitlldf! of Moslem and Hindu 
pilgrims? . 

(b) Do the (dovernment 'Propose to bring the matter to the notice of 
the railway authorities ~  

The Honourable Sir Oharlea IDnea: 'fhe Government will bring the 
matter to the notice of the Agent by sending him 8 copy of the Honoura.ble 
Member's question. 

lsSUII OF RETURN JOURNEY TICKETS ON RAIJ.W,AYS. 

244. IIr. II. E. lIakan: Are the Government aware of the fact that the 
abolition of return journey tickets on vRrious Indian Railways is a source 
(",t great inconvenience and trouble to the travelling pUblic? Is it proposed 
to re-introduce the same as soon as possible? 

'i'lle 'Honourable Sir Charlea Inne.: The reply to the £rat part of the 
.question is in the negative. 

With regard to the second part Government urc aware that several 
railways are issuing return tickets, and thai other railways have the matter 
under consideration. 

bmUNIZATI1N OF Till<. INDIAN CIVIL AND THI!: IMPEUIAT. 
POI.ICE SERVICES. 

245. IIr. K. :I. lIakan: Will the Government be pleased to stat,a what 
~  are being taken to give effect to the recommendations of the Lee 
Commission as sanctioned by the Secretary of State for India, in tbe 
matter of Indianization of the I C. S. and Imperial l)olice Service? 

The Honourable Sir Alezander Muddtman: So far as direct recruitment 
is concerned, recruitment will from the present year be in the proportions 
recommended bv the Commission, provided that ill the case of the Indian 
Civil Service a sufficient number of European candidates are forthcoming. 
''J'he question of promotions from pTOviTl(':al services is still under considern-
tion. 

rGRTEVANCES OF D1<'.cK PASS"NGEltS OF TffE RRITISH INDIA STEAM 
NAVIGATION COMPANY. 

246. IIr. Gaya Prasad Singh: (/1) Has the attention of thp Govenlment 
been drawn to an article headed .. J ehaz men yatrivon lri Durgan " puh-
1ished in the Aj of the 4th January 1925, ~ ~ the grievances of 
Dul deck pa.ssengers of the British India Steam Navigation Company? 

( 2246 ) 
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(b) Is it a fact that the clothes of the deck passengers are fumigated? 
(c)' Will the Government be pleased to state if the clothes of the EUl'('-

pean or Eurasian passengers who trsvel on deck are also fumigated? 
(d) Is it a fact that the compan,Y does not hold itself responsible for 

the loss of the I uggage resulting ill t,ho removal of the luggage from one 
deck to another, or to steamships? • 

(6) Are the GQvernment prepared to take necessary steps in the matter? 
(f) Is it 110 fact that tickets Ilre issued without any cOJ?sideration of 

accommodation? 
(g) Are the Government prepared to arrange for sufficient acoolnmoda-

-tion on decks of the steamships? 
The B'ODourable Sir Oharles Innes: (a) Yes. 
(b) and (0), All bedding aud Blly dirty clothirlg or suspected artioles 

oOf clothing of ~  passengers 011 vessels proceeding to any port beyond 
India. arc sterilized by steam. No racial discrimination is made in the 
matter. 

(d) Government have no definite infonnation 011 the point, but it is 
understood that the Company have a clause in tickets issued by them to 
passengers exempting themselves from liability for loss ·-of passengers' 
1uggage owing to certain causes. 

(c) This is the general practice in all shipping companies and the 
:Government do not consider any ,action in the matter necessary. 

(I) Govennnent have no· information on the subject. 
(g) 'rhe qUllstion of the accommodation for deck passengers is, under 

consideration in connectiun with the recommendations of the Deck 
Passengers' Committee. 

RACI.,u. DISTIN'CTIONS IN THE ASSAM BENGAL RAIJ,WAY. 

247. Mr. XamlDlltumar (Jhan4&: J. (rt) Has t.he attention of the Gov-
ernment hoen drawn to a l€ltter headed ., Raoial distinctions in the Assam 
Bengal Railway" dated Chittagong, the 21st February, published over 
the name of A. Khan, B.L., and published in the Foru'ard about the 25th 
February, wherein it is alleged that Ii botlrd consisting of the Agent, the 
Traffic Manager, and two other officers interviewed six Indian candidateB 
"with excellent Europea.n qualifications" for the post of a Traffic Pro-
bationership? 

(11) Is it a fact that among oth(lrB the following questions were put fO 
iliem" 

'(1) Are you married? 
(2) If so, does your wife speak English? 
(3) Does she observe purdah? 
(4) Is she fair? 
(5) IB she pretty? 

(c) Is it a fact that they selected a Punjabi Muhammadan after extract-
ing a promise from him to bring out his wife before the 'Public? 

2. (a) Is there any truth in the above allegations? 
(b) If not, what are the fsets:' 
(c) Were any of the above questionB put? 
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8. Is there any truth in the further allegations in the said letter ~ 
~  ~  Indian officers in the superior services are badly treated by the-
supenor European officers who hate to co-operate with them, (b) thllt 
they are barred from the officers' club? 

The Honourable Sir Charles Innes: The Government ha.ve read the' 
letter and do not propose to take any notice of the allegations in it. In, 
any case, the Railway is a Company-managed railway. 

P,UD-lJP SU.mt; CAPITAL OF THE ASSAM BENGAL RAIT,WAY. 

248. Kr. Kaminl Kumar Ohanda: 1. (a) What is the total ~ paid. 
by the Assam Bengal Railway Company? 

(b) What interest is annually plliid to them? 
2. What is taken to be the rupee value of the sterling in calculating 

the interest payable to the Company? • 
S. Has the line sinoe opening in 1895 ever made any profit? 

The HODOU:l'able Sir Charles Innes: 1. (a) The paid-up share capital ot 
the Assam-Bengal Hailway Company is £1,500,000. The Company hus in 
addition cont,ribllted towards the capital expenditure on the railway by the 
issue of debl.·ntures of the nominal value of £730,000. 

(b) In respect of the share capital the Company receives ~ annual' 
payment of £45,000 for interest. 

2. The rupoe equivalent of the sterling payments to the Company on 
account of interest is muculated at the average of the Calcutta daily 
market rates of excha.nge for immediate telegraphic transfers on London 
for the month in which the payments are made. 

3. The reply is in the negative. 

SUTIONS ,UiD FT,.\G ~  ON THE AsSA1[ BENGAL RAIL-
WAY, ETC. 

249. Kr. Kaminl Kumar Chanda: 1. What is the number of statiOTlSr 
iVllluding flag stat-iQJlS, from, 

1. Ohittagong to Badarpur? 
2. From Akbaura to Sylhct? 
8. From I,aksam to Noakbali? 
4. From Chllondpur to Laksam? 
5. From Akhaura to Asuganj? 
6. From Lumding to Gauhati? 
7. From Badllrpur to Tinshukia? 
H. Tangi Branch. 

2. In how mllll.Y of 'the above-mentioned stations and flag stations are 
thtll'6 wailing sheds-

(II) fOf males, 
(II) for females,and 
(e) waiting room for ladies? 



UNSTARRED QUESTIONS AND ANSWERS. 

8. (a) How many ~  on the Assam Bengal Raih..-ay have raist'd. 
~  

(b) How many stations have-
(a) Refreshment stalls, 
(b) Licensed vendors of provisions apart from stalls, and 
(0) Water-men? . 

The Honourable Sir' Oharles Innes: 1: The information desired aBU. 
readily be obtained by the Honourable Member from the time table of the 
Railway. 

2. (a) and (b) and 3 (b). Detailed information is not available, but the 
Honourable Member's attention is invited to tho pamphlet on "Facilities 
for Third Class Passengers" in the Library, where information regarding 
third class wa.iting accommodaton, refreshments ,\lid .watering arrangements 
on the Assam Bengal Railway is given. 

2. (c) It is understood that the information uesired by the Honourable 
Member can be ascertained from the Assam Bengul Railway Guide. 

8. (a-) Government have no illformation. 'rhe provision of raised plat-
forms, where necessary, is a matter within the competence of the Agent. 

RAIJ.WAY ~  ,ON THE ASSAM BJ£NGAL RAILWAY. 

250. IIr. Kamini Kumar Ohanda: 1. On the Assam Bengal RnilwR)r 
what is the present number of, 

(a) First class carriages and seats, 
(b) Se.:!ond class carriages and seats, 
(c) Intennediate class c(1rriages and seats, and 
(d) Third class carriages and seats? 

2. What is the number of composite carriages ~  the class of 
compartn:ants) with seats of each class? . 

8. (a) What is the number of intermediate carriages or compartt*lts in. 
compo-carriages having latrine arrangemeIlts? 

(b) What is the number of third class carriages or compartments in 
compo-carria.ges havJng latrine arrangements? 

4. Are all the third class and intermediate class carriages or compart-
ments, specially for females, in branch lines fitted with latrine arrange-
ments? 

The Honourable Sir Ohule. Innes: The Honourable Member is referred 
to Statement 10 of the Financial and Statistical Statements and to 
Appendix F of Volume II of the Report, by the Railway Board on Indian 
RailwRYs for 1923-24, which give the information available. 

TOTAl, NUMBER OF PASSR...'iGERS CARRIED BY THE ASSAM BENGAl, 
RAILWAY IN 1924. 

251. IIr. Jtam1Dlltumar Ohanda: On the Assam Bengal Railway what 
was the total number of passengers in different classes in the year 1924? 

The Honourable Sir Oharles Innes: The Honourable Member is referred 
to Statement 12 of the Financial and Statistical Statements Qf Volume 
II of the Report by the Railway Board On Indian Railways for 1928-24. 
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WORKSHOPS OS THE ASBAX BENGAL RAILWAY. 

252. Mr. Xamlni Kumar Ohanda: How many workshops are there on 
the Assam Bengal Railway, and which of them have been electrified? 

The Honourable Sir Oharl •• Inn .. : 'l'here is only one big workshop on 
the Assam-Bengal Hail way at Pahartali and the electrification of this is 
approaching completion. 'fhere is also a small workshop at Lumding which 
has been electrified . 

• CARRIAGES ON THE ASSAM BENGAl, RAILWAY FITTED WITH 

ELECTRIC ~  

258. Mr. Xamlni Kumar Ohanda: On the-Assam Bengal Railway how 
many compos and carriages, first class and second class, respectively, are 
fitted with electric fans? 

The Honourable Sir Oharle. Inne.: The infomiation asked for by the 
Honourable Member has been called for and will be furnished to him when 
received. 

~  OF hDlANS IN TfTE SUPERIOR SERVICES ON THE 

ASSAM BENGAL RAIJ,WAY. 

254. Mr. Kamlnl Kumar Ohanda: How many Indians have been taken 
in the superior services on the Assa.m Bengal Radlway since the publication 
of the last classified list of officers and how many Anglo-Indians and Euro-
peans respectively? 

The Honourable Sir Oharle. Inne.: If the Honourable Member will wait 
till the next edition of the cla,ssified list is published, which will be before 
end of April 1925, he will be able to get. the information for himteIf. The 
only .-rmation that Government has is that one more Indian has been 
appointed to the superior service on this Railway since the last list was 
issued.: 

'" 
T1!atMINA'l'ION OF THE CONTRACT WITH THE ASSAM BENGAL RAH,WAY. 

255. Kr. Kam1Dl Xumar Ohanda: (a) In view of the continued 10S86S in 
the Assam Bengal Railway since the opening of it, has the question of 
putting an end to the agreement between the Secretary of State and the 
Company ever been considered? 

(b) If so, when? What were the decisions a.mved at and the reasons 
therefor. 

The Honourable Sir Oharles Inn .. : (a-) and (b). Under the terms of 
the contract between the Secretary of State and the Assam Bengal Hailway 
Company, Government could determine the contract either on the B1st day 
of December 1921 or on the Slst day of December of any suooeeding tenth 
year by giving twelve months' notice. The question of terminating the 
oontract was taken up in 1920, but 9.8 it was nQt considered justifiable on 
financial 1trounds to buyout the Company's interest in the undertaking, 
~  contract was allowed to continue for another 10 years. 



MOTION FOR ADJOUHNMENT. 

Pandit Jlotllal Rehrll (Cities of the United llrovinces: Non-Muham ... 
madan Urban): I beg leave to move the adjournment of the House on a 
definite matter of urgent public importance, namely, the action of the 
Government in failing to provide an opportunity to the House to discuss 
the Refonns Inquiry .committee Report during the current session. 

Mr. President: The Honourable Member asks for leave to move the 
adjournment of the House to discuss a definite matter of urgent publio 
importance, namely:- . 

.. the action of the Government in failing to provide an opportunity 
to the House to discuss the Reforms Inquiry Committee 
Heport during the current session." 

In so far 88 this request to move tile adjournme[ t of the House anti· 
cipates discussion which Will arise on a motion of which notice has already 
been given in the name of Mr. Rangaswami Iyengar under the Home 
Department vote, it is out of order on the ground of anticipation. It is 
further out of order because the allotment of the time of the HO\lse is 
made by the Governor Gen.:!tal and not by the Governor General in 
Council. 

I may, however, point out to my Honourable friend that two oppor-
tunities will arise to. disculis this matter, one on the Home Department 
vote and the other on the vote for the Executive Council, either to-day 
or to-morrow, as the case mllY be. . 

MESSAGE FROM 'l'HE COUNCIL OF STATE. 

Secretary of the Assembly: The following Message has been received 
from the Secretary of the Council of State: e 

.. I am directed to inform you that the Council of State have, at their meeting 
held on the 12th March, 1925, agreed without any amendments to the following Bills 
which have been passed by the Legiclative Assembly: 

A Bill to amend the Cantonments (House-Accommodation) Act, 1923. 
A Bill further to amend the Indian Merchant Shipping Act, 1923, for certain 

purpost1s.. . . 
A BilI to provide for the hetter regulation of cot.ton ginning and cotton pressing 

factories. " 

STATEMENT OF BUSINESS. 

The HonoUrable Sir Alexander Jluddiman (Home Member): Sir, the 
course of business for the week beginning with the 16th of March is, as 
far as I can see, as follows: On Monday and Tuesday, the 16th and 17th 
March, the Indian Finance Bill will be before the House for consideration 
ann', I hope, for pa.ssing. There will also be R Resolution of which the' 
Honourable the Finance Member has given notice on the subject of pro-
vincial contributions. Any business not finished on this day will run on 
to WedncsdllfY. the 18th. ~  business for Wednt!Sd'ay, the 18th, will 
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. ,be as follows: A motion will be moved by Sir Had Singh Gour recommend-
.ing concurrence with the request of the Council of. State to appoint 
Members to a Joint Committee on the Bill introduced in the Council of 
-State to amend the Succession Certificate Act, 1889. Secondly, e. motion 
will be made asking for the concurrence of this HOWIe. in the amendments 
made by the Council of State in the I)risons (Amendment) Bill. A Bill to 
'1lmend the Indian Stamp Act, 1800, whioh was pubt:shed on the 7th 
March, will be introduced and e. motion will be made that it be taken into 
~  and, if that motion is pussed, that it be passed. Fourthly, 
motions will be made to take into ~  and to pass, if the former 
motion is accepted, ~  Indian Income-tax (Second Amendment) Rill and 
the Indian 'rllriff (Amendment) Bill as reported by the Select Committee. 
It is also pO!lsible thn.t a motion may IHI made for leave to introduce a 
Bill to amend the Indian Cotton Cess Act, 1928. Any business left over 
from Wednesday will be taken on Monday, the 28rd. Thursday; the 19th 
March, has been allotted for non-official Bills. 

Diwan B40hadur lI. Ramachandra Rao (Godavari cum Kistna ~ Non-
Muhainmadcm Hural): May I ask the Honourable Member whether he 
has considered the desirability or advisability of giving another day for 
Bills as suggested by me? 

The Honourable Sir Alexander lludd1man': I have received a request 
1.0 that effect from the Honourable Mcml)(lr. I doubt whether it, will be 
possible in the state of publicbusinesI> to give another day. It might be 
that if Bny Bills are outstanding which could be finished in this session 
and if the state of business pennits I might find a little time for that. 
'There is one Bill, the Age of Consent Rill, which I have in mind. 

Dlwan Bahadur •. ltamachandra RIO: The 20th March happens to be 
.8 day on which there is no offieial business as yet. If any business which 
is left over on the 19th cun be can'ied over to the 20th and all the Bills 
which have been ballotted can be finitohed, it will certainly meet the 
-wishes of mnny Honourable Members in this  House. 

The Honourable Sir Alexander lIuddiman: As I said, I will have to 
·coJ1!'idel' the matter with reference to the stat,e of Government business. It 
may he that I shall have an importanf Bill to bring before the House', 
though at present I Bm not in a position t,o make a statement on that point. 
J[r. A. Ranguwam! Iyengar (Tnnjor!' cum Trichinopoly: Non-Muham-

madan Rural): May I know with rpference to th£) legislative business which 
will be brought up on the next. non-official day whether Bills which ~  

IInjoumpd nine die nnd Rills which were ndjourned for further considemtion 
(Mr. Patel's Bill fo.r the repeal of the Regulations and the Bill for ~ 

a.bolition of Hac;ial Distinctions in the CrimiDl11 ~  Code), will be 
brought up on the agenda of the next l'lon-ofhcial dlty? -

Mr. V; I. Patel (Bombay City: Non-Muhammadan Urban): May I 
inform the Honourable Member that my Racial Distinctions Bill ha.s 
'been already ballott"ld Rnd stands third ~ the list on the 19th. 

~  Honourable str Alexander Muddiman: The Honourable Member 
{Mr. Patel) has supplied the informat.ion. 

lIr. Preai4ent:· As far as that is (·oncerned. Honoot'able Members are 
~~  tbut the ballot for Bills is Olily Il. hallot for leavo to introduce. 
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Bills which have passed beyond the stage of int.roduction are set down 
..on subsequent dates after their introduction in accordance with the result 
.of a separate infonnal ballot. Mr. Patel hils infonned Honourable 
Members that his Bill stands third on the list of business for the 19th. 

Dlwan Bahadur T. Rang&chariar (l\tadras City: Non-Muhammadan 
Urban): May I ask whether it is the intention of Government to allot 
.more days for the Demands for Hrll.nts? 

The Honourable Sir Alexander Jriuddlman: I have received a. letter on 
that subject. 'fhe Honourable Member iJ aware that the allotment of 
.days does not rest with Government. It rests with the Governor GeneraJ. 
I have forwarded that request to the Governor General, but I have not been 
Able to make a recommendation in support of that request. 'I'he House 
has already had three days more this year than it had last year. 

'Diwan Bahadur T. Rangacharlar: May I also ask why there is no indica-
tion . of the introduction vi a Bill on the recommendations of the Bar 
.committee, in the statement made by the Honourable the Home Member? 

The Honourable Sir Alexander Kudd1man: I am glad tha.t the Honour-
able Member hat:! raised this question. It was t.he intention of Govern-
ment to introduce II. Bill dealing with thc reoommendations of .the Bar 

~  We have however not received a reply from one important 
Local Government, the Government of Bombay, and as the Honourable 
Melllbcr is ~  tht> law in that province on the subject of legal practitioners 
is special. We do not think therefore we should be justified in putting 
before this House II. Hill till we have sem the recommendation of that 
(l-overnment. I recognise the interest the Honourable Member takes in 
that subject and the stat,ement I am HOW about to make may meet him to 
.some degree. We have drafted a Bill, and, when we have received the 
recommendation of the Governmentol Bombay, we shall have to re-
examine it \vith reference to that recommendation. It is proposed t.here-
after to introduce the Bill by publication. We ·oould not in any case have 
got farther than the introduction stage in this sesRion, and therefore I 
think the Honourable Mllmber will ReA that there will be no great delav 
in following that _procedure. . . 

Diwan Bahadur T. Rangachariar: May I ask, Sir, whether it ill the 
intention of Governml"nt to take any steps on t.he Report of tlie Mercantile 
Marine Committee? 

The Honourable Sir Alexander. Kuddlman: That I think would be more 
suitably addressed to my Honourable friend. But there is no intention 
1 think this session. 

Dlwan Bahadur K. Rama.chandra Rao: May I ask the Honourable 
MI,mber wherl this. ~  it; likely to COlJle to an end? 

The Honourable Sir Alexander Kuddlm.an: That, Sir,' will depend very 
1artrely on the course of the Finance Bill in the two Houses. 

Diwan Bahadur K. Ra.machandra Rao: Will the Honourable Member 
~  ttS the approximate dat,e? 

The Honourable 8ir Alexander Kudc!1man: I think the approximate date 
will be the 25th if all goes well. 
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Kr. Davak! Pra.sad Sinha (Chota Nagpur Divisions: Non-Muham-
madall): May I ask the Honourable the Home Member if he is taking 
steps' to see that the replies from the provinces on those recommendations 
are speedily obtained? 

The Honourable Sir Alexander Kuddiman: There is only one Loca! 
Government, a8 I have said, and we have been trying our best to get a 
reply out of that Local Government. 

Kr. Devald Pruad SInha: Is the Honourable the Home Member also 
trying his best to induce those High Courts that. have not yet taken steps 
to give effect to the recommendations of the Indiall Bar Committee to do 
w? . 

The Honourable Sir ,Aluander )[uddiman: I must have notice of that, 
Sir. 

THE GENERAL BUDGET-LIST OF DEMANDS-contd. 

SECOND ~  

~  from Revenue ... contd. 
DBMAND No. 19-0pIUK-contd. 

OPIUM POLICY OF ~ GOVERNMENT OF INDIA. 

lit. PrHident: The Assembly will now resume consideration of Part It 
of the Budget. The. motion proposed was: 

.. That a sum not exceeding R8. 1,78,95,000 he granted to the Governor General in 
Council ~ defray the charge which will' come in course of payment during the year 
ending the 31st day of March, 1926, in respect of • Opium '." . 

Since which an amenq,ment has qeen moved: 
.. That the Demand under tJle head • Opium' be omitted. II 

Further amendment moved: 
.. That the Demand under the head • Opium' be reduced by R8. 100. II 

The Honourable Sir Baall Blackett (Jt'inance Member): Sir, I ha.ve fo1'" 
some time been very desirous that an opportunity should arise for a dis-
cussion in this House of the question of opium, and I am very glad that 
the opportunity now before us haa been taken advantage of with such useful 
re&ults. The House will I am sure agree with me that the speeches which 
we hea.rd yesterday were nearly all of them an extremely valuable contri· 
bution t,o this subject, and fOf my part I do not regret at all the fact that 
the closure was not moved. I tbink the H01lse did not move the closure-
because they felt· thwt they were listening to a reaIly valuable discussion. 
No one who listened to Dr. Datta's speech could fail to be impressed bv 
his sincerity, by his mastery of his subject and by the moderation with which 
he put forwa;rd the views which he held. I think i.t is most desirable that 
India should have an understanding of the subject of opium and should be 
in possession of the fiFl'ures and facts on which to arrive at an informed 

'public opinjon. One of the difficulties of the }last has been that, so far 
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8S the Government of India are ooncerned, they have bad very little to 
guide them in the way of an Indian public opinion on this subject. Until 
very recently-scarcely a year ago, the only public ~  to which much 
expression had been given on this subject by the leaders of Indian thought 
ever since the date-about 1907-when the restriction of the China trad6 
began to be WE'll to the fore, took the line that the Government of India 
and the people of India were being forced to sacrifice revenue and give up 
a valuable trade in order to pander to the non-conformist conscience of 
England. That was the line that had been taken. It is only quite recently 
that the emergence of a different form of public opinion has become notice-
able, and I am very glad that such a public opinion should now be in pro-
coss of forming; because in dealing with this question of opium, whether 
for iDJternal use or for external use, it is [\Imofllt essential that the Gov!'rn-
ment of India should have publio opJbion behind them before they take any 
important action. 

'Ve are discussing to-day the Demfllld for the grant of the expenditure 
which will como in course of payment during the year 1925-26 under the 
head Opium, thast is to say, the expenditure that will be incurred by the 
Government of India in maintaining the opium establishment, in controlling-
t.he production of opium in India and in disposing of that opium either 
through the Local Governments for internal consumption or for the purpOSE' 
of £!Xport. Throughout the whole of British India, apart from certain 
inaccessible tracts on tho frontier of Burma, the cultivation of opium is 
regulated by Statute. The important Acts are ~  XIII of 1857 as amended 
bv Act I of 1911, and Act I of 1878. Under these A(';ts the cultivation of 

~  poppy within India is permissible only under license. The total areH 
to be sown is fixed bv the Governnlent£rom vear to year, and the license 
specifies the exact area which the licensee may cultivate. With the excep-
tion of the Punjab where the people are allowed to plant certain small areaf! 
with poppy and sell the opium direct to liccDf!ed vendors, the cultivastor if! 
bound to sell the whole of his produce to the Government. The crude 
opium so received is sent to the Government factory at Ghazipur. Ther(' 
used ltoO be another factory at Patna when the China trade was in existence. 
but now the only factory is the factory at GhaziplU' and thQ produce received 
from the cultivators is there made up into raw opium in two forms: either 
opium intended for export to foreign couwtries, which is known as provision 
opium owing to the fact that the proceeds of sales were originally in the 
old days intended to provide funds for Indian transactions with China; 
and opium for consumption in India which is known 81'1 excise opium. J)ro-
vision opium consists wt present of pure Bonares opium, that is, opium 
grown in the United Provinces. Excise opium is a blend consisting of 
about one part of Benares opium with tbree to four parts of Malwa opium. 
thast is, opium grown in the Indian States, in Central India and Rajputana. 
The cultivation. manufacture and export of opium is a Mntral subject and 
it if! not open to B l .. ooal Government to authorise the cultivation or manu-
facture or expo11t of opium. The sale proceeds of provision opium, that 
is. opium for export, go to the oredit of the central revenues.· Excise opium 
is Rold by the Centrnl Government to the IJocBl Governments at cost. The 
difference between the price oro which the Local Govemmentsells to thp 
public and the price which it pays to the Central Government being equiva-
lent t,o an excise duty. It is convenient to consider provision opium Rnd 
excise opium, tha.t is, as I have said, opium for export and opium for inter-
nal consumption, separately. Excise opium is sold by the Central GovpnJ-
ment to the Local Govemments at cost price. 8S I have said. IJJhe great,er 

• 
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part vf it is produced in the Malwa S,tates; the Central Government have 
no financial interest in the extent of the consumption of excise opium; that 
is Q mutter which interests Local Governments. The Ccnt.ral Government's 
function in regard to excise opium is simply to control the production, to 
manufacture and to sell it to the Local Governmonlis at cost price. In the 
1,000.1 Governments, with the exception of Assam, excise is a transferred 
subject under a Minister responsible to the Legislative Council. 'rhe policy 
pursued in regard to excise opium is therefore one which rests with the 
Local Governments. 'rhe powers of intervention of the ~  Govern-
llIent in a transfcrred subject are,. as the House knows, limited. They are 
governed by Rule 49 of the Devolut,ion Rules. It is, therefore, in the Pro-
vincial Legisla.tures in the first im;tance at any rate, and with the possible 
exception of Assam, that the subject of the excise policy of the rcspective 
Local Governments "hould be ruised and, if it, is found unsatisfactory, criti-
cised. But I recognise that there are very considerable advantages in 
being able to deal with the subject of the consumption of opium in India as 
a. single question; and tha.t of course is possible only in the Central 
Legislature, and as was sta.ted by Lord Hardinge at II. meeting of the 
Assembly of the League of Nations a year or two ago, .. any genuine 
measure of refonn initiate-d by a provincial Minister will wldoubtedly 
receive encouragement and support from the Government of ~  ". 

Let me now describe the general policy which has been pursued by the 
LocRI Government in this matter for the last 10 or 15 years. '],here are 
differences in deta.il, but there is a general line of policy running right 
through. The general policy has. been to increase progressively the issue 
price of opilun Rnd to reduce the limit of privllte possession and in general 
to tighten control over the traffic. The issue price of opium to-day is from 
'! to 3 time!> what it w.aa in 1910·11 and the number of Rhops wh{)re opium 
.'Un be obtained is about two·thirds of what it then was. '],he limit of 
lrivate possession is quite small. It varies from 1 to 3 tolas In 
1 he case of non-smoking opium and from i to i tola in the 
(,(lse of Rmoking opium, which of course is very exceptiona1. 
'rh(' general policy of LocRl Governments may be summed up 
in thH phrase which has been applied to the policy in regard 
to excise generally, that is, the policy of getting the maximum revenue 
from the minimum consumption. Thus in 1910-11, exciRe revenue from 
(,pium wa.s 164 lakhs and the oonsumption was 12,530 maunds. In 
1')22-23, the revenue was 250 lakhs and the consumption 7,666 maunds. 
'rhat is the consumption for 1922-23. The latest figures, those of ]Q2S-:.!4 
~  Q further roduciion to 7,406 maunds, that is to say, since lQlO-ll 

~  has increased by more than 50 per cent. and the consumption has 
~~  down to not very much more than one-half of what it Was in 1910-11. 
I'th!nk the ~  statist.ics in rega.rd to the consumption of ojlium by 
Fovmces, oompanng tlhe presant day WIth 1910-11 would be of interest. 

In Mad1'8.ll ill 1910-11 the COn8UTnpUOn was 
19J8-S4 .. 

111 Bombay in HJlO-Jl 
l0211-24 

In Bengal in 1910-11 
~  

In .Burllla in 1"10-11 
)1128-24 

Maund •. 
1,178 

8711 
1,4.86 

819 
1,6:;6 

II9R 
1,806 

77'4 
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111 Bihar lind OriHIl in 19.10-11 the CJluulnption Wlt.ll 

1923-2' 
In the Cnited Prol'inl'C8 in 1910-11 

1923-24 

.. 

.. 
JII the Punjab ill 1910·11 thl' cOll8umptioll was • 

192:1-24 

Maund •• 

882 
6U 

1,54) 
603 

1,584-
834 

In the NurLh-West Froiltier Pl'ovince in 11110-11 the conlumptioll ~~ • 69 
1928-24 

In the Ceutrlll Provinces in 1910-11 the l,oDsumpUolI wa. 
1923-24 .. 

III AAsam in 1910-11 the cOll8umpLion Wllol 
1923-24 .. 

In Ajmer-Merwal'lL in 1910-11 the cunlllmptioll wal 
1023-24 

In lOlO-ll the t.otaJ con8Qmption "u 
In 1923-24 .. 

" 72 
1,807 

761 
1,611 

'11ll 
69 
71 

.12,580 
. 7,406 

n57 

Those tire the figures of the issues of ,raw opium for consumption in those two 
) ears. They obviously show a very striking reduction. The cxist'ng 
rlstrictionf:l on the issue and consumption of opiwn have been already 
ulluded to by one or two speakers, but I should like to say a little more In 
rtlgard to them. The produce of the poppy cultiva.ted on Government 
I·coount has first of all to be delivered to tht:> Government Opium Depart. 
ment. Such opium can therefore only be obta.ined from Government. 
The ·produoe of poppy cultivated by licensed cultivators in the Punjab can 
'Jnly be sold to licensed vendors and cannot be obta.ined dirl'ct by the 
.ol'dinary consumer. Government excise opiwn is issued only to wholesale 
~  reta.il vendors. 'l'he wholesale vendor may sell such opiwn or opium 
obtained from a licensed cultiva.tor only to other licensed vendors or to 
licensed druggists. The retail vendor and the licensed druggist may seil 
t" individuals. Thus the individual can obtain opium produced in India 
only from a licensed retail vendor 'or licensed druggist. Each stage of the 
.distribution- down to the reta.il vendor is safeguarded by an elaborate 
t>ystem of transport ~  while the conditions governing the license of 
tho retail vendor are most stringent. He may not Iwll to anyone person 
at a.ny time .m6re than' the quantrty of opium which an individual may 
lawfully possess. He may sell only for cash and only OIl premises for which 
ile is licensed. He must not allow c,onsumption on such premises and he 
must keep COlTtlct daily accounts of his sales, which have to be open at aU .. 
t.imes for inspection by excise officers. The manufac.turc of smoking pre-
parations is forbidden t1xcept by an individual for his own URB from opium 
lawfully in his ~  and the sale of prepared opium, that is, opIUtn 
r·repared for smoking, is absolutcly prohibited. In addition. limits are 
rreRcribed for the private preparations of opium considerably less than· 
those fixed for raw opium and as RlllOking is extremely wasteful of opium 
lind COllsumes a far greater quantity of the drug than ('J).j:.ing, this makes 

~  indulgence out of the question in any but exceptional cases. 'I'he 
~  of the ~  of India. has always been to favour any RtOPIJ 

'\-·hlCh would effectively reduce the upiwn ha.bit without driving the traffic 
nnderground. SiDce the subject became one for the Provincial Governments 
the Provincia.l Governments have taken very considerable interest in ~ 

B 2 
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Y)1Qtter. Proposa.ls are under consideration in several 'Provinoes for pro· 
hibiting opium smokirig in company altogether and imposing severe 
I enalties for attempting to obtain opium unlawfully. If the provinces 
~  go further than at present in regard to restricting opium consump-

tion and to initiate reasonable !proposals calculated to reduce .the consump-
tion, the Government of India would be the last to raise e.ny objection. On 
the other he.nd, the Government of India have never hesitated to take 
most drastic steps to check opium oonsumption when such steps were really 
r.ocessary. It was accepted in 1893, for example, that consumption of 
opium for smoking W8.'1 harmful to people of the Burman race. In 18H4 
Il campaign was entered upon for the progressive suppression of ~ 
in Lower Burma, a oampaign which can be paralleled, if at all, and thl:'ll 
only on s very much smaller scale, by the oampaign undertaken by the 
United States of America in the Phmppines. The history of tha.t campaign 
in Burma is a. long and intricate one into which I need not enter at length. 
But the efforts of the Government of Burma have had very considerable reo 
sulis. By the end of 1911-12 the number of BumllmH regi!'1tererl as smoker!!. 
haei fallen to 14,019. In 1921 it was 5,405 and with the extinction of- this 
number, because no new names can be added to the register, the prohibi-
tion of opium smoking by Bunnans will be absolutely complete right through 
the whole of Burma.. The history of that effort shows that one· of the 
biggest difficulties is the increBBe in SID uggling andi illicit consumption. 
That difficulty caw'Ied a ohange in the method on two or three occasions. 
'rhe history of opium consumption in Assam is very interesting in the 
sume eonnection. A good deal of information was given about Assam by 
Mr. Cosgrave, whose speech I am sure the House recognised as a very 
VAlUAble contribution to thf\ debate. I need not go through t·he details 
01 what Assam has done except just to givs. these figures. Before giving 
these figures, I think I had better say tha.t up to the year 1860 the culti-
vation and manufacture of opium in Assam was entirely unrestricted. 'l'hb 
first restrictions were ~  in 1860 when It iJ.'uty of Rs. 14 a seer was 
imposed on excise opium Bnd a gradual reduction of the number of shops 
was undertaken. In 1873-74 Assam consumed 1,150 maunds. It had q. 
population of 4,094,972 and its consumption !per head was 17' 4 grams. In 
1922·23 the opium consumption in Assam was 990 maunds, just half of the 
previolls figru€'. The popUlation was 7,606,230, approaching nouble of the 
j.1revious figure, and the consumption 'per head had gone down from 17'4 
grams to !i grarm! a. head. Tha.'t is still very large us cOPlpared with the 
bgure recogniRed hy the League of Nations as being the amount required 
on the average for strictly medicinal and soientific uses. But when you 
t'>ee that the consumption per head has been reduced from 17'4 grams to 
[j grams in the last half century it is very difficult, I think, to draw Bny 

~  conclusion than tha.t the policy which is being pursued is on the right 
lines and that if any additional efforts a.re to be made, which seem V'ery 
veRirable in a place like Assam particula.rly where "lit is undoubtedly In 
some placeR an evil, you should be very careful thlllt those additional offort.; 
'lhould be in line with the efforts that have been alreoov made and should 
not be a breakaway from the old ~  by which 'you may lose the 
ndvantage of the progressive reduction which vou a,re securing by your 
existing met.hod'!. •. 

Now. the policy of the Government of India. in regard to opium consump-
tion in India is still based on the findings of the Royal Commission' of 18tJ». 
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That Commission went very thoroughly into t,he questiou oi vpiwn con-
f.lumption in India. It is interesting to ebserve that tha.t conmllssion was 
t>ppointed by the British Govemment and paid for by the British Govern-
moot because it was pressed On India by the British Government. Now, 
lhe conclusions of the Royal Commission have been quoted .in oue or two 
connections, but I am. afraid I must repeat some of them. The cornmir;-
.. ion examined over 700 witnesses from all sect,ions of the population includ-
ing 161 medical men of whom 16 were medical mit;sionarics. 'l'hei.r llIalll 
-concl usions were as follows: 

~  26.9.-Opium is used as & stimulant, and it is also largely consumed 
in India for the mitigation of suffering and the prevention or cure of disease. It is the 
universal household remedy. It is extensively administered to infants, and the practice 
does not appear t.o any appreciable extent injurious. The use of opium does not calise 
insanity. It does not prejudicially affect the IJirth·rate. 1 t does not appear responsible 
~  any disease peculiar to itself. An Insurance Societ,y at Bombay, after twenty 

years' experience, has not found it necessary to impose an extra premium on the lives 
of moderate opium-eaters. 

Paragraph '27S.-We have made exhaustive inquil'y into the cOllsumption of opium 
in India and its e{fectH. We find 110 evidcDl!e of extensive moral 01' physical degrada-
tion from its use. 

Opium is extensively used for non·medical !lDd quasi·medical purposes, in some clues 
with benefit, and fC1l: the most part wit.hout injurious "onsequences. The nOIl·medical 
uses are so interwoven with the medical uses that it, would Tlot be practicable to dl'aw 
a dist.inctiou between them in the distribution and sale of the drug. 

The habitual use of opium as R stimulant by young people is generally condemned. 
. Opium·smoking is little practised iu India; it is considered R disreputable habit." 

I was challenged by Dr. S. K. Datta. in regard to my statement that 
there were religious connections with the use of opium. I have not spent, 
'my t.ime in research us was Ruggested by Dr. Datta. Since that date and 
indeed until he mentioned it again I had not thought of the po;nt. Hut, 
1 was relying on my memory of a passage in the' Royal Commission's 
Heport on opiwn. If he will look at paragraph 109, he will see that it is 
8 long paragraph which concerns Itself entirely with the ceremc,>llial, social 
anc.. religious uses of opium in Rajputana. 

Dr. S. ]t. Datta (Nominated: Indian Christians): ']'he whole empha-
sis of that paragraph was Bocial, not political. 

The Honourable Sir Basil Blackett: I said RociHl And religious and the 
Royal Commission also soys social and rC'ligious. I did' not lay emphasis 

oOn one or the other. 
:aat Sahib II. Harbilas Sarda (Ajmer-Merwara: General): J have lived all 

my life ill Rajputana but have never heard that in ltajputnna opium had 
any religious aspect. Neither the Princes of Ro.jputana nor the (lommon 
people have anything to do with opium from a relhrious point of view. 
Thill is the first time I learn that opium has anv rdigious Hignificance in· 
Rajputana. . 

The Honourable Sir Basil Blackett: I am sorry the Honourable 
Member hitS not wasted his time in reading the Report'of the Roval Com-
mission. I have only quoted from a report where that ~  'is made. 
I do not make a.ny furt,her Rtatement. '!'hat chapter will be found in t,be 
Report of the Royal Commission. 

When. the. Royal. Commission reported in 1893 the I\verage per capita 
consumption 10 IndIa was 27 grams per annum. In lw.!2-23 it was less 
toban 18 grams. Now, opium in India is, I understand, often administered 
to cattle. Th(lrefore the true per capita eonAumption must be below 18 
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grams if you allow for the ~ of" opium for administration to cattle. It 
will be scen that prima facie there is no reason to SUppOSB that the policy 
that is ~  pursued by the various Governments in regard to opium and 
its useR in ~  has not been a satisfactory one which is arriving at its 
object, namely, a gradual reduction of consumption and the prevention of 
the evils. That particular evils exist in Bomhay, Assam and Bunna is 
undeniable, and I believe that the right way to combat the evil in Bombay, 
for example, is the way that is already being adopted, as stated by one 

~  yesterday, of educnting the mothers in the danger of the practice. 
I do not think it is a matter that you could usefully deal with by an 
attempt nt this stage to introduce more drostic remedies such as prohibi-
tion altogether of the use of opium for purposes other than medicinal and 
scientific because of the difficulties which that involves, and which were 
so clearly pointed out by the Royal Commission in 1893. We have evi-
dence that the consumption is going down rapidly ycar by year, and that, 
IlS conditions improve, the evil, where. it exists, is being lessened. Dr. 
Da.tta quoted t.he consumption per head in 1923 and rightly pointed out 
that the figure was too high. I have had the figureR for some places men-
tioned by him examined. At AmbnlB the number of seers per thousand 
of the population consurped in 1929.-23 was 26·8. 'fne corresponding-
figure in 1892-93 was 52.4. In Ludhiana., which is a Sikh district, the figure 
in 1922-23 was 49·3 seers per thousand of the population. In 1892-93 the 
figure was 123·8. You will see there has been nn enormous reduction in 
both those places. I have figures here for Cawnpore, Benares, Calcutta, 
Ahmedabad and so on. In Bombay the figure in 1892-9B was 108.6, and 
in 1922-23 it was 43'1. All the figures show Elllonnous reductions, in many 
cases more than half !\s compa.rcd with 1892-93; so that, even when we 
allow for the fact that there are districts where the consumption looks 
high, it is at any rate satisfactory to observe that there has been n. regular 
Rnd a progressive reduction. The Government of India recently circu-
larised the Local Governments in regard to this question of internal con-
sumption. As I stated at the beginning of my speech, internal consump-
tion is primarily a matter in which the policy is governed by Ministers in 
the transferred departments. Attention was drawn to some prima ~ 
evidence which had been produeed by Rome investigators of abuses of 
opium in various Qirections, and t,he LOCllI Governments have been asked 
to re-examine the question and to consider with the Government of Indi,. 
by what means, whether by some special inquiry or another committee, 
the problem should be denJt with, if the IJoeal Governments come to the 
conalusion tha.t there is prima facie evidence making it desira.ble to review 
the conclusions of the Royal Commission of 1898. I am not in a. position 
to-day to say what action the Government of India. will take when the-
replies from IJoclI.l Governments are received. They have not yet been 
received. I think none have been received. The Governments have· 
na'turally been watching with interest the Geneva. discussions on the sub-
je,ct of opium and I imagine t.hey have delayed their replies pending the-
pOflsibiIity of examining what is going on in other parts of the world in 
this matter. But I CRn say for myself that my own view coincides entire-
ly with thnt given by Mr. Cosgrave; nnd I think that, unless strong 
reasons to the contrary exist, which I do not know of, some kind of inquiry 
to review the conclusions of the Comt,nission of l8{lS may be very desira.ble. 
I see no renson why there should be any objection to it, but BS I say, I am 
,not in n pr.!"ition to g,') further because we have not received the replies of 
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the Loefll Governments Hnd we do not know their views, and in a matter 
of this 80rt the views of the Local Governments, the subject being a trans-
ferred sabject, must necessarily curry very considerable weight. But I 
think the figures which I have put before the House must convince an 
impartial person that the policy of the Government of India. in ~  to 
intemal consumption, and the policy of the Local Governments 1S ~  
very considerable resultR in the reduction everywhere of the conswnptlOn 
and the prevention of Rny spread of the abuses which are connected with 
opium when it is taken to excess. 

I now tum to the question of export. I cannot say very much about 
t.hnt beeHuse, us the House knows, this whole subject has been very pro-
minently before the public of the world at ~  Geneva Conferences, and 
we are not yet in possession even of a <:omplete report of the proceedings 
of tho Geneva Conference and have not been In a position to take action 
on those proceedings. But the }Josition is reHlly a fairly simple one. The 
Government of Indifl, as is well known, huve agreed to export opium only 
to those countries whose Governments desire to have Indian opiwn, and 
no opium is exported to Chinll. The exports are strictly controlled. The 
greater part of them go to Governments with whom we have direct agree-
ments. The rest are sold by auction Ilnd purchased by cxporters who, 
before they can export, have to produce a license from the Government of 
the country to which they are exporting the opium, that the import is 
licensed by that Government. Something waR said of the history begin-
ning a good way back by the speaker yesterday. I do not propose to go 
back beyond 1008. An agreement was arrived at at the beginning of 
Ul08 bv which, with effcct from ~ 1st Januarv 1008, the Government 
undertOok to diminish progressivpl.v the total amount of opium sold in 
Calcutta by 5,100 chests a year for Il period of three years, which it waH 
expected would indirectly diminish the amount imported into China. If 
the Chinese fulfilled their share of the agreement to reduce cultivation in 
ChinA. to a similar extent, the Government of IndiR further agreed to con-
tinue thfl annual wductioll (,f Ii, JOO eheRts until the total export reached 
the figure of 1,600 chests. For the five years 1901-05, the A.verage export 
to all countries was 67,000 chests, of which China took vI ,000. So the 
progressive annual roduction of 5,100 ehests wou,ld have hrought the export 
to China. to an end in 1917. )l" egotiations were begun in 1910 in Pekin 
for a continuancp of the 1905 arrangement, and the Government of India 
agreed thllt there was general evidence thnt eultivation had been substan-
tially reduced in China during the period. Under the terms of the new 

12 N agreement the Government of India agreed to the payment of 
• OON. an import duty being imposed h.v China three times the exist-
lDg amount in return for the promised aboJit,ion of provincial taxes, the 
partial closure of China to Indian opium by the provinces, including not 
only the stoppage of transit but 011'10 Treaty Port closure, Shanghai and 
Canton excepted, and the total stoppage of exports on proof of the total 
oessation of opium growing in China. Finally, in 1912, the Government 
of India agreed to stop exports to China altogether although the time had 
not Ilrrived at which the.v had Ilgreed to do so and although there W&8 evi. 
dence by that time that Chinese effort to reduce production W&8 not being 
altogether successful. At the present time,-the figures of course are 
not statistico.lly ~  leRst nine-tenths of the production of opium in 
the world if'! believed to be taking place in China. 

Now ~ ~ to the non-China ~  .the first maximuIl\ limit of 
14,000 chest41 Jier annum was fiIed. ThlS bas been progressively reduced 
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and the exports are nowaduys Letween S,OO() und 9,000 chests per, Bnnum . 
• J "pan bkes vcry little. In Macao and French Indo·China the exports go 
<ml.Y to the Governmellts. The uveruge net receipts of the Government of 
India for sales of export opium in the three years 1910·11 to 1912·13 were 
801·021akhs .. The uveruge !let receipts for 1921·1922-23 were 183·41 lakh.s, 
11 reduction of eOllsidl'l'ubly over {j lakhs. The reduction is really very 
much larger because th(;' price of opium has increased ver'y considerably 
during the period, and the opiwn sold at present prices that was sold in 
1911 would hnvt.: brought in mor(". nearly 12 crores than 8 crores, 

Dr. S. X. Datta: I om ~  to interrupt, but. will the Honoura.ble 
t,hp Finfmee l\l('m!,el' t(·]] us the umount taken bv each of the Overseas 
Colonies, (!. y., the Straits Settil"ments, over the ~  10 years? My whole 
contention is t,hut there hus H.Ctually not heen any reduction. 

The BODour&ble Sir Basil Blackett: I }lItve got ~  considerable statis-
,'C''; it,l'I' I,ui. 1 11'1\'" J)(Ij, thOl;l' particular ones. Yu!'!, I have got some 
fIgures here. I take the y('ar lIn3 and the year 1928: 

Lhiuo. • 
Singapore 
HOI'glwllg 
Pt'Ile.lIg 
Colombo 
Hat&\'ia 
Bangkuk 
~  • 

191:'. 
Chest.. 
-1.612 
2,:,67 
1,1:;0 

200 
105 

:.J,a:1r) 
1,350 

400 

192:'. 
ChOdt •• 

Nil. 
:1,100 

~  

,;,Yil. 
;;0 

000 
1,600 
lI,li7ij 

The totals for all coulltriUl are 15,760 in 1913 ana 8,544 in 1H23. 

Dr. S. It. Datta.: You accept the statement that there bus been actua.lly. 
ml ~  in ,t.he t,'trwts Settlements? . 

"l'he' Bono:lrable Sir Basil Blackett: No, a decrease. In the Straits 
Settlements it fell from 2,387 chests in U)13 to 2,100. 'l'he Singapore 
figure for HHO was 10,688 chests. In t.he case of Hongkong it fell from 
1.120 in 1913 t.o 240 chests. I do not think it docs carry the interpreta-
tion thnt Dr. Datta puts on it. The figures of Saigon are perhaps more 
interesting from his point of view. 

Now that is the policy of the Government of India. In regard to the 
<:xports they are carryillg out their agreement under the Convention to the 
full. 'L'hey have in ODe or two cuses gone beyond it. In the case of 
~  where they were convinced that the amount imported under licence 
Wall more than the colony could possibly require for internal consumption, 
they did go beyond the Convention and seriously restrioted the amount for 
expOrt. The Government will be perfectly happy to see these exports further 
redflced. They do not wish to secure revenue out of the degradation of 
otber countries, but they do not see that they are going to help forward 
s.n.v uRdul work if they themselves t!mddenly or even over a period of yearS 
without co-operation from elsewhere deprive India of her revenue a.nd 
tbll cultivators of their employment by refusing to send exports of opium 

. to countries whose Governments continue to licence their import ill pur-
suance of the policy which those Governments have themselves agreed to 
cnrrv out Gf gradual reduction;. since the only result so far as the GOVel'll' 
n:'eiit of Indin cnn sOe of such an aeHon on . their part would be to mulct 
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the Indian ~  in acollsiderable swn of money and ha.ve no effect 
whut.soever on the amount of opiwn imported to and consumed in these 
l)laees. It may be said that the Government of India theulI:wlves say that 
.opiunl smoking is an evil; they ought therefore to prohibit the export of 
.opium. to any country were it is likely to be smoked even though that 
.country may get opiwn in equal qUllntities froUt elsewhere. 1£ that is 
the policy which it iH desired the (lovllrmnent of India should adopt, it is 
ODe which I think ought to be carefully weighed and very carefully con-, 
sidered by this HouHe and by the country generally befortl it is adopted. 
It iB not u.s far as 1 call Bec likely to be u useful cOllLribution to this world-
problem. Much more is likely to be gained by the continuance of co-

,operation between the natiolls in the League of Nations tillm by isolated 
action of the kind that is suggested. Weare awaiting ~ final reporti 
from the Geneva Conference and the whole subject will then have to be 
.studied with considerable care by the Goverllment of Indiu and the Ilew 
obliga.tions which have been entered irito in that Conferenoe will have to be 
.carried out and will be carried out to the full. But in the meanwhile I 
think that the Government of India are entitled to claim that they have 
done more tha.n any other countr.y in the world at the expense of their 
own tax-payers to contribute towards the problem of reducing the COll-
sumption of opium where such consumption is abused; 'and 1 am very 
glad, 8S I said at tho beginning, to have had the opportunity of putting 
the full facts, I am afraid at some lellgth, before t,his House in order 
that they may be in a. posit,ion to arrive at a considered judgment in the 
matter. 

Pandit Iladan Mohan MalavIya (Allahabad and Jhansi Divisions: Non-
Muha.mmadan Rural): Sir, we have listened with grea.t interest to the care-
ful sta.tement of the Honourable the Finance Member in this House to-day. 
There are two questions which arise out of it for the consideration of this 
House; one rela.tes Ito the nse of opium in this country and the other to the 
.export of opium outside India. So far 8S the use of opium in this country 
is concerned, I submit that while the Government of India. are entitled to 
cla.im that the use of opium in ~  country has been reduced to a large 
extent, the fact still remains clear that the amount of opium which is still 
used in several parts of the eountry is excessive. The figures which Mr. 
Andrews has published, and which have not been controverted, show that 
while ;the standard fixed by the League of Nations is 6 seers per ten 
thousand of the popUlation after taking 1111 the legitimate requirements of 
the people intto Recount, at· present CBlcuttaconsumes 144 secrs per ten 
thousand, Hangoon 108 seel'S, Ferozepur 60 seers, Ludhiana 49 seers, 
1.ahore 40 seers, Amritsar 28 seers, Cawnpore 29 seers, Ahmedabad 42 
seer!;, Bombay 43 seers, Broach 51 seers, Sbolapur 35 seers, Karachi 46· 
seers, Hydorabad (Sind) 52 seers, Madras 26 seers, Cuttack 25 seers nnd 
Balasore 1)6 seers per ten thousand of the population. Now, Sir, this is 
excessive boyond expression and it indicates what amount of evil the im-
propel' use of opium is working in the count.ry i.tself. There are Gther 
figures which show the consumption b.v provinces. The United Provinces 
have happily a standard of 6·6 seers per ten thousand, which is ver:v nearly 
ihe figure which the League of Nations have fixed. Bengal has S'l, Bihar 
Bnd Orissa S'S, MadrRs S'6, the North West Frontier 10'2, Punjab 12.0, 
Central Provinces 16'], Bombay 22'2, Bunna 28·7, Assam 52'1, Baluchis-
tan 6'0, Ajmer 52'7. Now, Sir, that will show the need, the very crying 
need, of an inquiry into this question so far R8 the internal use of opium 
in the country is conre-mod. If six seel'S per t,cn thousand of the pOjlulaticm 
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is the correct standard, then the enormous quantity which is being used over-
and above it in the different 'provinces beginning with the Punjab requires 
certainly to be curtailed. I would ask the Honourable Finance Member-
and this House to imagine wh8lt an amount of misery, degradation and 
suffering this excessive use of opium indicates. In the provinces whioh 
have been mentioned the case of Assam has already been dealt with fully. 
We have also the case of Ajmer where the rate of consumption is 52'1 
seers where it ought to be 6 seel'!!. Thorefore, I submit ,that, apart from 
the qUAstion of the export trade, there is £I, very clear necessity for the 
appointment of a co(nmittee to go iIllto this very important problem. It 
is not sufficient for the Government to say that after receiving the reports 
to which they have referred, /tihey will take up the question nnd deal with 
it. If the matter were to be dealt with bv the Government of India alone 
this House need not have interested itself in it. Bwt the Government of 
India have to lay their demand in, connection with Opiuln before this 
Assembly, and the Assembly has to deba.te it. We huve been discussing 
it for some time; and it is only fair that, when the reports have been received 
from Local Governments, there ought to be a oommittee appointed on which 
the elected MemberR of this House should be properly represented, to go· 
into the whole question and Ito lay down a policy for the whole of Indio.. 
It is not a question, as the Honourable Finance MHmher Raid, which was 
primarily 'the concern of Provincial Governments. In ore sense it is . . . 

The Honourable Sir Baall Blackett: Of the Ministers; it is B transferred 
subject. 

Pandlt Kadan Mohan Malaviya: It is a transferred subject, says the 
Honourable }<'inance Member; in one sense it is; but the Government of 
India sell the opium to the Local Governments; that is a. fact that can not 
be disputed. If the Central Government sell opium to the Local Govern-
ments, and if the Central Government still direct the policy of the Local 
Governments in this matter, it will not do to say that the Government of 
India Jlavc no direct responsibility in this matter. The ~  
India are responsible; the Local Governments are merely agents 01' :,the 
Government of India, and ,the Government of India arc the agents of 
Parlia.ment; and the Government of Indio. sell opium to their ~ 
the Local Governments. I submit the fact stands without any doubt as I 
have st8lted it. I do not know that the Honourable Member will say that 
any enwlCiation of policy by the Government of India in this matter wiH 
be disregarded for half u. moment by any I)rovincial Government. It is 
impossible to think of it. . . 

The Honourable Sir Ba&ll Blackett: What do you mean by provincial 
autonomy? 

Pandlt Madan Mohan Malaviya: Yes; when we have got provincial' 
Butonomy then I shall not have to waste my time here in trying to pel'!!uade-
the ~  Member that a eertain policy should be pursued in thilf 
matter; but a.t present we know that the ~  Government are resp?nsible 
primarily for the policv whieh has been pursued. 'I'herefore, I Rubmlt that 
there ought to be a committee appointed and that the Honourable Finance 
Member ought definitely to promiRe to this Assembly that a. ~  wilt 
be appointed to investigate into this matter. In the presence of thiS great 
evil it is not satisfactory for him to Bay t.hat he could not commit the Gov-

~  of India. to any view in this matter. He said clearly that he spoke 
. .t:fIir himself; of course we know that even if he speaks for himself he counts 
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for II. great deal in the Governmeut of India as it is constituted at present, 
and that might suffice in the opinion of some people; but when he distinctly 
says that .he does not want to commit the Governmeut of India Ito any 
~  at this ~ ~~  he leaves the ~  in a very unsatisfactory condi-
tlOn. I submIt, Bu', (that the numberless mfants who have suffered, whose 
lives have been stunted and injured by the impropW' administration of 
opium, that the numberless men and women who have suffered by the use 
of opium to the· extent to which it is allowed, cry, out for a reform in /this 
direction and the Government ought not to postpone the day of reform o.ny 
longer. 

The Honourl!.ble Finance Member rightly claimed that on Ithe whole 
there has been a great deal of reduction in the use of opium in India. That 
fact is indisputable. But let us also note the tale that the figures tell in 
regard to Borne parts of this country. Let us take the worst of them in 
Assam. In 1875 the quantity of opium used there was 1,874 maunds and 
the revenue 12 lakhs; in 1921 the quantity used stood at 1,614 maunda 
though the revenue had risen to 44 [akhs. 'That is, in the course of about 
46 years, the total reduction brought about in Assam was from 1,874 maunds 
to 1,614 maunds I My Honourable friend Mr. Phookun has pointed out 
that the larger reduction which occurred in Hlf 2, i.e., 'from 1,614 maunds to 
1,013 maunds, occurred because of the non-eo-operation movement ... 

The Honourable Sil Bull Blackett: May I just explain, Sir. I am afraid 
that is not correct. The reduction occurred because of a reduction of 
facilities by the Assam Government, a reduction of a ver'y considerable 
a.mount which took effect from the beginning of 1921-22, with a simultane-
ous increase in the issue prices. 

Pandlt ]ladan ]lohan JIalavtya: I thank the Honoura.ble Member. 
Making allowance for what he has said, Sir, I still say that nobody can 
dispute the fact that the visit of Mahatma Gandhi to Assam and the great 
impetus which he gave to the discarding of the use of liquor and intoxicat-
ing drugs, largely brought about the reduction to which attention has been 
dra.wn. I do not think the l"inance Member himself will dispute this fact. 
Now, Sir, Ie. us look aIt the figure in the next year. In 1922 it was 1,013' 
ma-unds; in 1924 it was brought down .to 890 maunds. So I submit that 
the efforts of the people have been very largely instrumental in reducing 
consumption there. But still the evil is very great and requires ,to be com-
bated; and the right way to deal with the question is by appointing a· 
committee Buch as I have suggested; 

The Honourable Finance Member claimed tha.t during the last fifty 
years there has been a great deal of change for good in the policy of the 
Government. I admit it; everybody admits it; the Government of India 
ha.ve lost a great deal, an enormous amount of revenue over this opium and 
they deserve credit for iIt. But, Sir, we cannot forget that the export of 
opium to :the large extent to which it was exported to China was itself an 
evil for which the Government 8hould never have become responsible. If 
the Government encouraged tmd sedulously worked up a State poHey of 
the export of opium to China for a long number of yeaTS and began to earn 
a large revenuc therefrom, they could not complain if they were required 
to give up that revenue. A man might have heen committing robberies 
and accumulating a la.rge income ~  year therefrom. and if he is called 
upon to give up his robberies and to give up the income from thORe robberies, 
he might cla.im that he acted correctly in giving it up and we shall all give-
him credil for it; but he shr.u1d not claim too much credit for that 
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abandonment. We are glad this revenue has ~ ttvwn. ~  has 
suffered a loss of nearly eight crores; but I am certain that indians feel no 
regret for it; /they feel that this revenue has been rightly given up. 

I now come'to the question of the export of opium. Whatever amount 
of opium may be needed for medical and scientific purposes ought certainly 
to be available to the people. There ought to be such regulations as will 
pennht the use of opium by people for medicinal purposes without any very 
serious obstacle peing plaeed in their way; all that is a proper matter for 
regulation. Huch regulations exist in the United Provinces, and there the 
consumption has been brought, down to six seers per 10,000 of the popula-
tion; similarly it bas been brought down in Madras, Bengal. and Bihar and 
Orissa. When eonsumption has been brought down to this figure in these 
four provinces, under the operations of regulations promulgated by the 
Qovernment, there should be no difficulty in bringing down the consumption 
to that figure in other provinces as well. 

But, Sir, 8S regards t.he (·xport t.rade, the position is different. Why are 
we bound to export opium outside India? Why should we at all export 
opium outside India? If the .Governments of any country require opium 
for medical and scientific purposes, the Government of India might very 
well supply th9,t much of opium which is so required, but I read in this 
paper for which we are indebted to Mr. Andrews, at whom I was sorry to 
find jeHterdl1Y Rome speakers were inclined to sneer-Mr. Andrews ~  
our gratitude for having put forward the fllcts relating to the use of opium 
-and I want to know whether the Honourable the Finance Member 
!.upports his btatement or contradicts it. Mr. Andrews says that the greater 
part of opium which is exported now, "that practically every chest uf 
opium that leaves India for the Far East is immediately prepared for 
:;moking aod used for smoking ". Therefore, Indian opium which is used 
uIl over the Far East would come under this Article of the Hague ~ 
tion. and I should like to know if the Honourable the Finance Member call: 
throw any light on this matter. Is it a fact that the greater pa.rt of opium, 
or as M.r. Andrews says, that pmctically every chest of opium that leaves 
India for the Far East is immediately prepared for smoking and used for 
RlTl,)1.ing? (Aft.er a ·pause.) I take it, Sir, that the Honourable the Finance 
Member is not in a position to answer my question or that he doos not 
wish to answer it. Mr. Andrews says; 

.. A very large proportion of the opium exported from India goes to the British 
pOHsessions in the Far East. It iR at once prepared by the Governments of those British 

, possessions for opium smoking ana sold in opium dens under a Government monopoly . 
. The Government of India gets out of its contract by saying that it does not send out 
• prepared' opium but 'raw' opium. The AmericIW delegation stated that this was 
Q mere quibble. It W68 a conmvance between two parties at a breach of treaty and 
contr.'fM!t, because. it was well known that all the· opium sent out from India to the 
Far ~  was used for smoking purposes." 
If thfl,t is a fa.ct, then I say. Sir, that everyone of us, Europeans and 
Jndians. ought to insist Lhat the export of opium out of India should cease, 
and that it should ccase without finy delay. 

Then the argument taken up by the Honourable the Finance Member 
WM,., were we to do so, what would be the result? The Governments of those 
('ol1Utries would still allow opium to be imported into or cultivated :1'1 
their territories, and tberefqre what would we gain by it ? Well, Sir, we 
jJ.lall gain to this extent that we shall cease to bea party to B. crime. 1 t is 
's' crime to send out opium to be smoked outside India or anywhere, and if 
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you continue to tJ:ade in opium which is used for thts purpose, you are com-
mitting a. grave crime. You should cease to do so. It is no argument to 
tell me that if other people commit a crime, I should also do the same. 
r want the Government of India. to say with Felix Holt that if some people 
must steal, they will not. If other people will allow opium to be sent 
into £.ny country to be smoked, or if those countries will allow opium t() 
be ~  in their territories to be smoked, they will be responsible 
before God and man for that evil, and not we. I want that the Gove.roment 
(Jf Indio. should wash their hands of this evil. That is the position which 
I want the 'Honourable the Finance Member and the Government of India 
t.) take. 

Now, Sir, let us look at the position to which we were exposed at the 
Geneva Conference. The Government of India were a party to the Hague 
Conference. At that Conference in 1912 the representative of the Govern-
ment of India agreed on behalf of the Government that the export of 
prepured opium shall be prohibited as soon as possible. Now when the 
Jast Conference met at Geneva, the representative of the Government of 
India--and not the representative of the Indian people, let me make it 
quite clear,-mnde a statement which exposed us to censure. Through 
the res presentative of the Government of India, al! the subordinate of 
the l-'ritish Government, WI'! were made responsible for assuming a pO'!i. 
lion which exposed us to the censure of America and of all the civilize.i 
people. The Americans said that thirteen yeRrs had ela.psed since the 
Oovemment of India. and the British Government ·promised to prohibit 
the trade in prepared opium as SOOn as pQssible-at Geneva the repre-
sentllti,es of the British Government said that they would supprels 
opium RInoking within fifteen yeurs from the time thnt Chino. would go 
elry. The Hugue Convention of 1912-13 in Article VII stated nR follows: 

"The contracting Powers shall prohihit the import and export of prepared opium. 
'l'hose power., howenr, which are not yet' ready to prohibit immediately the export of 
prepared npium shall prohibit it as soon as possible." 

'l'hirtc('o ycnrR after that when thfly met in Geneva the complR.jnt waR 
that the British Government Hnd the Government of India were still not 
prepar!ld to carry out their pnrt of the contract. Lord Robert Cecil brought 
forward on behalf of Great Britain and Indilt t·he propoRal that first of all 
it Rhould be asoortl\ined by Hn Internationfll Commission that no opium 
WIlR being Rmuggled from Chinn. AftElr that date Hi yeurs E\hould elflp!'le. 
nt the end of which the contracting Powers should agree to suppress opium' 
Rmoking. Why shoulcl WH insi"t upon t,hat·, Sir? America wanted that 
Iii yenrR ufter'the date of the Geneva Conferencc the smoking of opium 
should be suppressed, but Lord Robert Cecil would not agree to that 
very 'Iimple, accommodating proposition, and we were thus expmlf'd to the 
ridicule and censure of t,he civilbwd world. Now, Sir, what does it matter 
to usl How is our respoDRibility for participation in this crime ngain!'.t; 
rmother nation reduced or mitigated. because those people continuo tn 
commit that crime ,themselves '1 If tho ChinE',se will not prevent t.he 
smoking of opium in ChiDll or if they will cultivate opium in Chinn to Ow 
extent they desire, why Mhould we say that we shall IlJsO continu0 to 
participate in that crime:) If some people commit robberies every day, 
if; that· anv reMon whv I should not cease t{) commit robberies? The 
moment, it" is recognised that We nro committing a grave and inexcusable 
"Tong in allowing our opium to be exported for Rmoking, that very moment 
the Government should say" this Rhall Cf'flSC ". And I take it that the 
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verdict, of this ~  to-day will be t.hat t,he export of opium whbh 
i8 uf'eo for smoking shall COIl8C. I hope the Government of India will take 
not.e of this verclict, flOG that they will givp an ll.ssurance t.o this, House tho.t 
it will accept that v(·rdict und chunge their present policy. No committee 
Dt "inquiry is needed with Tl'gard to t,he second part of the question. We 
do not want !lny invest.igation ItS to what is going on in othcr countries. 
We de not, care how long China will take to adopt a sane. wise and humani-
tarian policy. We do not care how many smugglerA there are, how many 
~  there lire, who would Affiuggle opium from one country into 

nnother. \Ve want that not an ounce of Indian opium should go out of 
India. lor RIIIoking purpofles. 

Thfl HonourAble the Finance Member quoted from the Report of the 
Opium COIlnnisl'Iion in order to show that the use of opium did not lead 
to luna.cy. 1 think the Commission deservef' to be censured for having 
I;aid that. I venture to doubt if the Commission were right in saying so. 
lf I rl'membel' aright there WIlS evidence given before the Hemp Drugs 
'Commission, which WlIS also appointed by the Government, which showed 
that lunucy is promoted by smoking opium which is called chara8. 

The Honourable Sir Baall Blackett: It has nothing to do with opium. 
Pandit Madan Kohan )[alaviya: I menn the preparation called Chandoo. 

~  Sir, that being so, perhaps t,he Honourable the I<'inu'lce Member i" 
wrong in ~ the opinion of the Commission. But however 
that may be, I !mbmit, Sir, that no one has us yet said that the 
43moking . of opium ~  the health or ~  of any man, 
woman or child. It has univerRally been regarded as a. great evil, 
and therefort· it is that the Government of India ure asked to 
put down the smoking of opium. I should pert!onally go the length of 
~  without any hesitation thnt smoking of opium should be prohibited 

hy IttW, it should be made penal for anybody to smoke opium. I Bubmit, 
therefcre, Uwt the question as to whother China has or ha3 not carried 
out itt; part of the contract or whether other countries with which we deal 
have or have not carried out their part of the contract in this matter does 
not affect the question. The simple question before the Government of 
India is tlUlt t,his is an evil trade and tha.t this trude should be given up as 
~  LIS ~  !hope the Government ~ make a definite. announce-

ment to satlS'£y thls HouHc so that thlJ motIOns now before lt may be 
• '{'orrc0tiy dealt with. 

Kr. Devaki Prasad Sinha: 1 move, Sir, that the questitm be now put. 
Pandit' Xotllal Nehru (Cities of the Unitcd l>l'ovinces: Non-Muham-

madtLD Urba.n): Sir, I do not think 1 can make any profitable contribution 
t,o this debate at this stage. The question hll.B been thoroughly discussed 
!,nd''i{ I rise in my place it is simply because J find that there waR B. deAire 
Ji.mang the Members of my Party to speak on the subject. On that ques-
tion we have conferred. with each other and it has been decided thRt if I 
bt,and and make the position of the whole Party quite clear in the House 
it will not bl' necessary for other speakers from this Ride of the House to 
fdlow. Now, Sir, I need only say onc word Jj,f'j to that, and that is that the 
Swaraj IJarty agrees fully in the strongest condemnation of the Govern-
ment policy us regards opium. I l1eed not repeat, all the argUD1ents. We 
associate ourselves with t,hlJ very able ~  of my friend the Honourable 
Dr. Datta Rnd of the other speakers who have followed him. There was 
some m.isapprehc!Dsion about .the motion of my friend Mr. Duraiswsmi 
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Aiyangar but I have had a talk wiih him and I have advised him to with· 
craw his motion about total abolition because in any {went we must provide 
u.t lea.st for the cultivation and manufacture of opium for ,the purposes for 
which the House has restricted it, that ~  to say, medicinal and scientific 
rurposes, But it will serve no purpose, Sir, if my friends who have got 
WlmalI cuts and my other friends who have got big cuts all insist upon them. 
So long as the opinion of this House is made perfeotly clear, and that I 
think hRoS been done in the speeches' that have been delivered, it will be 
waste of time to take up all cuts. I would therMore a.sk my friend Mr. 
Duraiswami Aiyangar, if Dr. Dalita will adopt the amendment of my friend 
Mr. Ramachandra Rao, to withdraw his motion. 

1Ir. C. Dumwami Aiyeaar: Sir, out of respect for my leader I with· 
.draw my *motion. 

'rhe motion was, by leave of the Assembly, withdrawn. 
Mr. PreB1deDt: The original question was: 
.. That a sum not exceeding Rs. 1,78,95,000 be granted to the Governor General in 

Council to defray the charge which will come in course of payment during the year 
-ending the 31st day of March. 1926, in respect of 'Opium '." 

Since which an amendment has been moved: 
" That the Demand Uflder the head • Opium' be reduced by Rs. 100." 
The question I ~ to put is that the Demand under the head "Opium" 

be reduced by Rs. 100. 
The ASflembly divided: 

AYE8-62. 
Ahdul Karim, Khwo.ja. 
Ahhyallkar, Mr. M. V. 
Acharya, Mr. M. K. 
Ahmad Ali Khan, Mr. 
Aiyangllo"\. Mr, C. Duraiswarni. 
Aiyangar, Mr. K. Rama. 
Ariff, Mr, Yacoob C. 
BI)lvi, Mr. D. V. 
Bhaot. Mr. K. Sadasiva. 
Chaman Lall. Mr. 
Cha.nda, Mr. Kamini Kumar. 

. Chetty. Mr. It K. Sha.nmukham. 
DaR, Mr. B. 
Das, Pandit Nilakantha. 
Datta, Dr. E'. K. 
Duni Chand, Lala. 
Dutt, Mr. Am_r Nath. 
(}hazanfar Ali Khan, Raja. 
Ohose, Mr. S. C. 

~  Mr. T. C. 
Oulab Singh, Bardar. 
Hans Ra.j, Lala. 
Hari ~  J.al. Rai. 
Iyengar, Mr. A. Rangaswami. 
• Tor,luni, Ha,ii S. A. K. 
Joshi, Mr. N. M. 
Kast,urbhai Lalbhai, Mr. 
Kllzim Ali, Shaikh·e-Chatgam 

Maulvi Muhammad. 
Kplkar, Mr. N. C. 
LohoklU'c. Dr. K. G. 
Mahmood Scharnnad Sahib 

Bo.hadllr. Mr. 
Malaviya, Pandit Mada.n Mohan. 

Mehta, Mr. Jamn&das M. 
MiNra, Pandit Shambhu Dayal. 
Misra, Pandit Harkaran Nath. 
Murf,lfza Sahib Bahadur, Maulvi 

Sayad. 
Nambiyar, Mr. K. K. 
Narain Das, Mr. 
Nehru, Dr. Kishenlal. 
Nehru, Pandit Motilal. 
Nehru. l'andit Rhaml&l. 
Neogy, Mr. K. C. 
Pal, Mr. Bipin Chandra . 
Patel, Mr. Y. J. 
Phooklln, Mr. Tarun Ram. 
Ramachandra Rau, Diwan Bahadur 

M. 
Rangachariar, Diwan Bahadu.r T. 
Ranga Iyer, Mr. C. S. 
Ray, Mr. Kumar Sankar. 
Reddi, Mr. K. Yenkataramana. 
~  Khan. Mr. M. 
Sarfaraz Hussain Khan, Khan 

Bahadur. 
Shafee, Maulvi Mohammad. 
Singh, Mr. Gaya Praaad . 
Ainha, Mr. Ambika Pr&l&d. 
Sinha, Mr. Devaki Praaad. 
8inha, Rumar Ganganand. 
Syamacharan, Mr. 
Tok Kyi, Maung. 
Yenkatapatiraju, Mr. B. 
Yakub, Maulvi Muhammad. 
Yusuf Imam, Mr. M. 

~  -------c::----::-----:-:--::-----
* " That the Demand under the bead • Opium' be omitted." 
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NOES-50. 

Ahdul Mumin, Khan 'Dabadu'l' 
Muhammad . 

.'\bdnl Qlliyum, Nawa.b ~  
Hahihzada. 

Abul Kasem, Maul"i. 
Ahmeci, Mr. K. 
Aiypr, Sir P. S. Sivaswamy. 
Ajab Khan, Capta.in. 
Ashworth, Mr. E. H. 
Radi-uz-Zaman, Ma.ulvi. 
Bhore, Mr. .T. W. 
Blackoott, l'he Honourable Sir 

Basil. 
Bray. Mr. Denys. 
Burdon. Mr. E. 
('0.1 VI'I'!., MI'. II. 
Clarke, Sir Geoffrey. 
Cocke, Mr. H. G. 
Cosgrave, Mr. W. A. 
Crawford, Colonel iT. D. 
Dalal, Sardu B. A. 
Fleming, Mr. E. G. 
Fraser, Sir Gordon. 
Graham, Mr. L. 
Hira Singh Brar, Sardar Bahadur 

Capt&irl. 
Hudson, Mr. W. F. 
~  Khan 'Bahadur W. M. 

Hyder, Dr. L. K. 
Jnn"s, The Honourable f;r 

Charles. 

The motion was adopted. 

Lindsay, Mr. Darcy. 
Lloyd, Mr. A. H. 
Makan. Mr. M. E. 
Marr, Mr. A. 
McCullum, Mr. J. L. 
Mit,ra, The Honourable Sir 

Uhupendra N ath. 
Moil', Mr. T. E. 
Muddiman. The Honourable 

Sir Alexander. 
Muhammad Ismail, Khan Bahadul" 

Saiyid. 
Mutalik, Barda.r V. N. 
Naidu, Mr. M. C. 
Purshotamdas Thakurdaa, Sir. 
Rajan Bakhsh Shah, Khan Bahadur 

Makhdum Syed. 
Rau, Mr. P. R. 
Rhodes, Sir Campbell. 
Rushbrook-Williams, Prof. L. F. 
SaRtri, Diwan Bahadur C. V. 

Visvanatha. 
Singh, Rai Bahadur S. N. 
Stan yon , Colenel Sir Hen'7. 
Sykes, Mr. E. F. 
Tonkinson, Mr. H. 
Webb, Mr. M. 
Willson, Mr. W. S. J. 
Wilson, Mr. R. A. 

Dlwan Bahadur T. Ban,achartar (Madras City: Non-Muhammadan 
Urban): I move, Sir, t.hat tho main quesl'\ion under the head" Opium 
be now put. 

The Honourable Sir Baa1l Blackett: Sir, I wish to take this opportunit;y, 
when the general question is before the House, of saying one or two things 
with regard to the Honourable Pandit Madan Mohan Malaviyu's speech. 
I was under the impression that he dJd not desire to speak. o.therwise, I 
should have waited till he had spoken. In fact, I understood that that 
was bis wish too. Hit> statement that far the greater purl of the exports 
of opium to the Far East go to the British Colonies if! contrary to the facts. 
His statement .that we have in any way fallen short of our obligations 
under t.he Hague Convention is eniiirely contrary to the facts. It is welf 
known throughout the world that India hlUl done more tlian any other 
C'ountry to carry out the provisions of the Haguo Convention. 

Pandit Kadan Mohan Malavira: Has tho Honourable Member seen the 
statement published by Mr. Andrews in which he has stat.ed that the 
American delegation left the Geneva Conference in disgust beCaUfJ8 they 
felt ~  India and the British Government had not carded out the contract 
they had signed at the Hague in 1912-13. 

The Honourable Sir Basil Blackett: If that. is stated, it is not correct. 
I have scen the pamphlet, bui; I do not propose !Itt this stage to enter into 
n discussion of the line taken by the American delegate in tho Conference. 
It. was, I think, 1\ ijne which has not assisted the problem of getting a. 
Aolution of the opium question. 
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Pandit Madan Mohan Jrtalavtya: Does the Honourable Member admit 
the correctness of the statement that it was the action of the Government 
o India Bnd Grea.t Britain which led President Coolidge to recall the 
American representat.iv(ls from the Conference? 

The lIonourabl, Sir Basll Blackett: I do not. 

»tWID Bahadur T. :B.angachar1ar: I move, Sir. that the main question 
be now put . 

. Mr. President: 'fhe question is; 

.. That the main qnestion be now put." 

'l'he motion was adopted. 

Mr. President: The questifln is: 
.. That II. reduced sum not, exceerling ~  1,78,94,900 be granted t·o the ~  

General in Council to dl>fray the charge which will coml' in conrse of payment durmg 
the year ending the 31st day of March, 1926, in respect of • Opium'." 

Thp motion was adopted. 

Mr. President: It being Friday, I propose to adjourn now tiJl 2-15 !'.M. 
1 ~  on' this occasion I shall cert&inly sit later than usual to make up t,he 
time thus lost. 

The Assembl'y then adjourned for Lunch till Fifteen Minutes Past Two 
(If tho Clock. 

• 

The Assembly ra-assembled after Lunch at a Quarter Past Two of the 
~  Mr. President in the ChaJr. , 

DlwlD Bahadur K. Ramachandra ltao (Goduvuri cum Kistna: Non-
Muhammadan Rural): May I ask you, t:lir, and through you, the Hon-
()Urablo the Home Member, whether A variation of the Demands, so as to 
Lring up Nos. 28 und 81 which relate to thtl Executive Council and the 
Secretar'y of State, reBpectiively, to-morrow morning, can be wade? In 
view of the stuiCUlCut which has boen made to-duy by my Honourable 
friend, Pundit Moiiilal Nehru, it seems to me that an opportunity should 
be afforded by the Government for the disoussio:q of the question raised 
HI the adjournment motion this morning. I therefore suggest that these 
two Demands, Nos. 28 and 81, should be taken up first to-morrow morn-
ing. 

lrtr. V.I. Patel (Bomb/ty Cit.y: Non-Muhall1madan Urban): Ma.v I 
intervene and usk whether it is not within the power of the Chuir to take 
th£lijC Demands jll uny order that it thinks proper, or ~  the Home 
Member has got anything t.o do with the ~  

Mr. President: The order in which the Demands for Grants appear, as 
fllr as the procedure of this Houso is ooncerned, is more or less arbitrary. 
I r Wll werf> to follow the usual Parliamentary practice in England the 
order in which they -,,-m be taken would be arrived at by agreement ~  
1h!' Chief Wnip of the Opposition and the I,eader of tht' House. 1 do ~ 

o 
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[Mr. President.] 
know whether there is a Chief Whip of the Opposition party. I ~ 
stand that Mr. Bamaehandra Bo.o has for the moment usurped those func-
t;vnlil. Therefore it is not so much for the Ohair to deoide in wha.t order-
the Demandil should be taken, as for the Opposition a.nd the Government 
between them to decide as a matter of convenience how they will proceed. 
l)rovided no1:Jce is given it will be reasonable on the part of the Government 
to meet the wishes of the House as far as possible in matters of that kind .. 

Kr. V. J. Patel: Is the Chair bound to accept the agreement arrived 
at betw(;Ien the two parties? 

lIr. President: It is almost a hypothetical question. I do not say 
that the Chair is bound to accept it but, as a matter of convenience, if the· 
two sides of the House agree that the Demands should be taken up in a 
certain way, the Chair is always ready to tneet the convenience of the 
Houfle on that matter. Do I understand the Honourable Member to object 
ttl the proposed arrangement? . 

Kr. V. J. Patel: I do not objeo,t to anything. I think it is the right 
of the Chair to take the Demands in any order the Chair thinks fit. The· 
Home ~  should have nothing to do with It. 

The Honourable Sir Alesander Jluddlman (Home ~  in the· 
first place let me say that in dealing with this matter I should naturally be 
very largely guided by the views of the Chair and indeed 'my action ~ 
be taken after consddering any ruling the Chair may give. I may however 
point out that this is a somewhat late period ,in the course of our debates 
to put forward 110 question of this kind. 'rhe House has been taking the 
Demands in the order in which they appear on the order paper and 
obviously my Honourable friend will have no difficulty in agreeing with 
me that any sudden change in the order would dislocate what the Govern-
ment regard as the reasonable course of business. Now, Sir, my Honour-
able friend has put a point to me to which I feel I must give full consideration 
e .. pcciully in view of yOul' ruling this morning t,hat the mattnr which my 
Honourable friend on my ~  is very anxious to bring forward for discus-
sion could be taken up under Demand No. 28. I understood that to be 
your ruling and therefore a.s regards Demand No. 28, I, speaking on behalf 
01. Govenlment, will be quite ready to take that first to-morrow. As 
regards Demand No. 81. that is too far distant, and I am not able 
k -mec,t the Honourable. Member. 

Dlwan Bahadur K. Ramachandra :a.ao: I wish to point out to the Hon-
ourable Member that the constitutional position of the Govl'rnrncnt of 
India should not' be forgotten. The relations between i,he Government of 
IndjiB and the Secretary of State cannot be forgotten in A. discussion of 
the constitutional issue proposed to be raised on this motion. I do not 
know whe,ther the lIonourable Member and his colleagues pretend to he· 
outside the influence of the Secretary of State in Council or the Secreta.ry 
ut State, but I think, Sir. that the whole question as to responsibility for 
Ihe work.ing of the reforms or any other question between the Secretary of 
State and the Government of India is so connected that I should press on 
the attention Of the Honoure.ble Member the desirability of bringing both 
these Demands together, or one after the other, so "'"that the whole ques-
i:on of the responsibility of tlie authorities constituting the Government of 
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India ma.y he <ijscu8Sed adequately in this House. That is the aspect of 
the case which I should like to present to the Honourable Member and 
k this House. 

The Honourable Sir Alexander Jluddlman: I am not altogether ignorant 
of the relations between the Government of India and the Secretary of 
State. I have at times had to consider that question. I have made what 
1 think my Honourable friend should regard as a very fair offer. 1 have 
given h,im an opportunity to bring forward Q matter which I think the 
House greatly desiros to discuss and whether it is debated under one 
DemllJld or the other I assume, and I think rightly, that the debate will 
take very much the sa.me course. I would however like to make ono thing 
quite clear, Sir, in connection with the proposal that we should take 
Grant No. 28 first to-morrow. That is that when 28 is finished we shall 
rever,t to the nonnal order of the Demands. That, Sir, I think was your 
intention. I hope the House will accept this as an earnest of what they 
desire. 

Mr. V. J. Patel: This arrangement is wliject to this, that if we reach 
-No. ~  in the ordinary course then this arrangement does nQt hold ;,;ood. 
Supposing we finish 25 to-day, then from to-morrow we take 26 and 27. 

The Honourable Sir Alexander JlucidimaD: I have no wish to disturb 
the order. I have endeavoured to meet the HOUlJe. If the House does 
not want to be met then I have nothing more to say ill the matter. I under-
stand the arrangement is that if at the end of to-day we have not got to 
28, we take 28 to-morrow and when 28 is finished we go back. I do not 
wdnt all'y misapprehension or ground for misapprehension. That if; my 
otter and it is for the House to Bay whether it is reasonable or not. 

Jlr. President: I may perhaps say one word further regarding the point 
rwsed by Mr. Patel. The Honourable Member will realjze that under 
Standing Order 7 on 'days allotted by the Governor General for Govern-
ment business it is the business of the Secretary to set t.hat business down 
in the order in which he is instructed to set it down by the Governor Gen-
eral in Coullcil; Ihut is to sav, on n Govprnmcnt dlw thf' Government iR 
Jll Holt' eharge of bUl'iness. " . -

DEMAND No. 20-STAMPS. 

Mr. President: The question is: 
" That a sum not exceeding Rs. 25,53,000 be granted to the Governor General in 

COll.neil to defray the charge which ,:"iU come in ~  of ~  during the year 
endmg the 31st day of March, 1926, 10 respect of StampS-including Expenditure in 
England '." 

The Honourable Sir Alexander Muddlman: Before thiH diseuf;sion PI'O-
cceds, Sir, I Ahould like to have it quite clel/,r whl'thf'r the Hou!'!p doef; 
desire to take Grant No. 28 first to-morrow. 

Pandit Jlotilal 1febru (Cities of the ~  l)rovinct's; N'on-l\Iuhalll-
madan Urban): I take it, Bir, t.hnt that is thl' understanding. 

The 'HonoUrable 8ii Aleunder XuddUnan: I f that it'! AO, J anI . qUIte 
'Satisfied. 
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Pandtt )lotJlal Xwu: Yes, it is BO. 

]lr. V. J. Patel: Supposing we ftn,ish 26 to-day. We still take 28 
first to-morrow. 

Pandtt KoWal Xehru: I think, Sir, the position is quite clear. There 
is no question of going back upon what we have 'already finished. It is 
only if we have not finished the Demands ~ 28 that any question of 
.going back will arise. If we have finished them 'already there is no ques-
t'.on of going back to them. 

]lr. V. J. Patel: Mr. President, there is some misunderstanding. Sup-
posing we finit;h 26 to·day ,then do we begin with 27 or go on to 28. 
'1'hat is the position. . 

Pandit KotUal lrehrll: That does not matter. 

'!'he Honourable Sir Alexander lIuddiman: It ~  perfectly clear. If the 
House gets to 26 to·day J we shall begin with 28 to-morrow and go back to 
:':7 when we have finished 28, 

DEMAND No. 2(}-STAMPS. 

Charging of Expenditure on the Security Printing Pre88 ~  to 
Revenue. 

Mr. It. Kama .Atyangar (Madura and Ramnad cu.m Tinnevelly: Non-
Muhammadan Rural): Sir, I beg to move: 

.. That the Demand urKIElr the head 'Stamps-including expfflditure in England,' 
be recl.uced by Rs. 17 lakh9." 

(rriC'8 of .. Withdraw, withdraw. ") You cry .. withlirnw " because you 
have not read it; just wait and see. The only question that ~  Sir, i. 

~  the expenditure on the construction of security printing press 
~ recordetl on page 38 of the detailed list, which is 15 lakhs, and 

CRpital expenditure charged to revenue in connection with security printing 
in India, 13 lakhs, together making 28 lakhfl, ought to be charged to revenue 
this yt'qr. That ifl the only question thnt I ha.ve rait,ed by this motion. 
Orrlinnrily I Rhoulrl be asking for a cut of 28 lakhs. (Laughter.) I know 
tho Honourable the Pinance Member laughs lind his departmp,nt ulso. But 
I nm not able to follow them in their laugh, because they proO'ably foel they 
eal:lily find it possible to put into revenue large nmount!'! which in previou8 
yenrs were not flO chnrged. But yesterday the explanation wah' given by 
the Honourable the Pinrmce Member tha.t. Capit,al Debt ought not to be 
-nllowed to grow. Though thp people of the country are Iluffering under 40 

, erorcs of extra ,taxation, t.he JIoJlollmble the Finance Member comes before 
lU! and prenehcR that t.he wholp. prudice Ilhould be altered and he tells us t.hat 
cRl)itnl will so swell that India cannot bear the interest that it has to pay; 
flnrl therefore the hef.t. thing is to cut down the revenue wherever possible for 
CnpitnY Expenditnrn Iwd show no balance, so that there may be no relaxation 
of taxlltion for n number of yeal'R. At least I feel, Sir, that I can certainly 
":w thflt Sir Blu,j] Blackett is more or less detennined that so long as he it; 
~  he will only have more and more money heaped up elsewhere but would 

not reduce taxation in the country, and I am of opinion 'that the 'theory that 
be enunciatos mU!.t be resorved for a date when all tIle extra taxation, 
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whioh at the instance of this Assembly has been levied, is reduced to its 
nonnallevel wherever necessary; and then if my Honourable friend Sir Basil 
Bla.okett claims credit for being able to lay by money, I should also join in 
congra.tulating him. Till then I, even as one Member of this ASh'embly, 
shall not be prepa.red to join in the ordinary chorus of congratulations we 
hear for the Finance Member in the course of this deba.te. I feel strongly 
thl1t whatever new 'principles are enunciated by the Honourable the Finance 
Member must be enunoiated only after you are able to reach normal condi-
tions of taxation; meanwhile, while we have the excise duty pressing upon 
cotton goods ma.nufa.ctured in this country, while there are provincial con-
tributions which have to be wiped off and while we have sO many other things 
for our Ilttention, we should very much like that the old principles at least 
arc carned on. Indill is not so poor and the bogey of his telling us that the 
credit of India Hhould be maintained and is being maintained by him, I 
ask the Assembly to take at its worth. Indio. does not want the I:IUpport 
of the Honourable the Finance ~ to stand its credit in the market. I 
think the railway property, which har> become hers now, if only valued pro-
perly and nIl the buildings that are available in India, if valued properly, 
will be ,3 or 4 timel:l the actual debts we have incurred. ~  the current 
revenues will enable her to stand lInywhere in any market and raise enough 
loons. Therefore, I am not at all prepared to follow the :It'inance Member 
at least so long as he does not show that his inclinations are to reduce taxa-
tion before he tnlks of his pet theories of keeping finances in a very fine 
condition. I do want to join ~  with him wherever possible on this, And 
I say that a SHCUrity printing press which is supposed to cost 65 lakhs-that 
was the estimate given in the Finance Committee--whioh is going to oost 
Rs. 55 lakhs being put to revenue in the course of one year or two I cannot 
imagine at all. 28 lakhs afe sought to be taken away like that. That we 
cannot bear the capital debt borrowed for ,that purpose of 55 lakhs,and that 
immediately we should pay from revenue is a statement which cannot be 
at ull supported by this Assembly; and I beg of my friends to consider thiR 
sort of easily taking Qway something like more than 1 crore of money--l 
have given notice under other heads also in which similar IUnounts have-
been disPQf,ed of-taking away 1 Cfpre of money or shout that amount a.t 0. 
time when we ftr6 hard pres'Red for everything, when we are perpetrating so 
much of injustioe not only to industries but also to the people, to the tax-
payer and the consumer, while we afe under those conditions, I request th& 
Assembly to look to the interests of the tax-payer rather than simply be 
guided by the statemcntr.' made often by the Honourable the Finanee 
Member, ~  we who put forward our arguments must be treated as almost 
nothing; and often times be comma.nds the confidenee of this Assembly 
even when it is·a question of his trying to lay by many crares of rupees 
from which he can Inter on direct the finllJlces of the country as he pleHsel:l. 
Of course, I shall pay my tribute to him. I adm.ire the abilities of the 
Honourable Sir Basil Blackett and I will refer to it when the time comes 
for doing it. But I do say that we do not want that he should guide us 
through nil these mazes just now. We shall Ilowa.it when we are free and 
when we cnn look at him and he can look at us with greater confidence in 
each other. When that time comes it will be pOhsible for Ul' to follow him 
ill hiM new theories ~  they are formulated Rnd approved. Till then I 
request the Assembly that it should not allow large amount of monies to be 
taken away in the manner proposed. The amount of the reduction ought 
to have been' 28 la.khs. It wa.s by mistake that I !!laid 17 lakhs. I find 
that last year there was an expenditure of about 9 and odd lakhs ~  the 
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[Mr. K. Rama. Aiyangar.] 
()l'dinary revenUe expenditure. I thought I might make an allowance for 
that. I made a mistake. However, I submit that the Assembly must take 8 

strong view of the circumstances. It is not only this item but other heads 
also will have to be considered properly, so that hereafter this k,ind of budget· 
ing may not, recur except on definite principles which shall be either placed 
before the Finance Committee and approved by it or placed before this 
Assembly and approved by it. In this way we shall stand on surer grounds. 
Let not lakhs of rupees be taken away at the whim and fancy of the 
.Finance Member, though admira.bly clever he may be, at /I, time when we 
me already bearing n large burden and when the tax-payer is suffering so 
lIlllCh. I move the motion, Sir. 

Kr. President: Ueduction moved: 
"That the Demand under the head • Stamp-including expenditure in England,' 

he !'oduced hy Rs. 17 ~ 

The Hon011l'able Sir Bull Blackett: Sir, 1 do not know quite how I have 
-deserved the tirade which has been directed at my devoted head by the la&t 
speaker on this matter. It is really nothing more than a repetition of the 
debate that, we had yesterday on the question of charging to capital certain 
items which are at 'present chltrged to revenue under the hedft of Salt. I a.m 
IlccUI"eJ of introducing some new principle. I have not introduced a Dew 
principle. It has never been the principle of. the Uovernment of lnclil' that 
huildings of this nature should be ~  to capital. The effect of borrowing 
for buildings in general must be, liS I explained ye"terday, that you will 
inOrel\He lllrgely your debt under a heRd which cannot strictly bo called pro· 
ductive. 'l'he principle t.hat I enunoiated yesterday is t,}w principle that 
has been followed by ,tho Government of India with only a few except.ions, 
of which Delhi is ono, that you horrow, if you clm nvoid it, only for produc-
tivo purposes. (A Voice: .. What ahout war debt '1")1£ you incur a war, 
you try to moot all much of it as you cun by taxation and inevitably the rllst 
haH to be met by borrowing. It is just becau!;'o there is that contingent 
liability that a Government like the Government of India which hilS to 
incur unproductive debt in emergencies finds it extremely dangerous to incur 
tlllproductive debt in nonnal times. It has never been the practice of the 
frovernment of India to do so. There is no foundat,ion stall for the 
Honourable Mover's statGment that this is t\ new practice that is being 
introduced. I really do not know what more I can say. I do not. wish to 
rep(lIlt the !'!tntement that I made only yesterday which the ~ was good 
tlnough to support by its votl). I must once again as}r the House to consider 
-carefully what it is doing if it begins to play this sort of' game with the 
110counts. 

Diwan Bahad11l' T. Rangacharlar: MIIY I ask a question, Sir. Ie it the 
'Policy of the Government of India that whatever the amount may be which 
is spent on buildings of this nature it is to be charged to revenue? Is there 
1my limit of amount or it is spread over a number of years. 

The Bono11l'able Sir BasU' Blackett: That is a hypothetical question I 
think. In the case of New Delhi the expenditure was so large that un-
doubtedly no. exception was made and it was borrowed for instead of being 
met out of revenue. But I think that is almost the only exception to the 
general rule. 
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lIr • .A.. BaDgaawaml Iyengar: Was it not d<Dle onthe ground that the 

hurden for this scheme should be distributed a&' between the present and 
future tax-payers? 

The Honourable Sir B&81l Blackett: 'rhatis only the same statement in 
.another form. If from year to year you have buildings to construct, 6S you' 
have in this ~  and you have to charge them from year to year to revenue, 
you do get a eharge agltinst revenue ot much the same amount as if you 
.charge to CIlpitnl, except that you do not incur debt, and you do not pa.y 
intere!:lt on that debt, and you do not trench on the funds that are available 
for capital to be borrowed for the purpose of productive enterprise both for 
the Central Government and for the provinces. I do not think I can usefully 
add anything more, und 1 hope the House will not be misled into voting for 
this reduction. 

.' 
Dlw8.n B&ha4ur T. Rangachariar: What is the practice in England? 

The Honourable Sir BasU Blackett: The pr.actice in England is invariably 
to ~  this sort of building to revenue. . . 

Sir Purshotam4u Thakurdu (Indian Merchants' Chamber: 
Indian . CommePee): Sir, 1 am afraid my Honourable friend 
the Finance Member has conclusively proved that Mr, Ramo. Aiyangar 
is quite right in the demand he has made. The Finance Member says' 
there is JlO new principle that has been adopted in debiting this amount 
to revenuc. He says the principle of the Government of India has been 
to borrow for productive purposes. I really wonder, 8,ir, if Sir Basil 
Blackett fO'rgets that the decision of the Government of India to have 
a security printing press here was based on the result of an inquiry held 
by a committee, and that the wJlOle thing is being undertaken on a 
(lommercial basis if that report has not been discarded by the Government 
of India. And if I am not mistaken in my recollection of that report, 
which I read lust yeur, it distinctly says that you would, by starting this 
press in India, be able to have your stamps, etc., at the same rate, if not 
at cheaper rates, than ,Vou could .import them from outside. So there is 
no question of an unproductive investment in this building for a printing 
press, and when I submit that this is being undertaken on calculations 
arrived at after a very exhaustive inquiry, I say Mr. Rama Aiyangar is 
quite justified in saying that this money should not be taken from revenue. 
I ~  Sir, yesterday my Honourable friend was in great distress in 
regard to finding funds. I present to him one of the sources from which 
funds could be found if thA Government wish. I hope the Assembly 
will press for this amendment. 

~  Pre81dent: The original question was: 
. "That a sum not exceeding Rs. 25,53,000 be granted to the Governor General in 
{louncil to defray the charge which ~ come in course of payment during the year 
ending the 31st day of March, 1926, in respect of • Stamp-including expenditure in 
England '. or. 

'Sinoe which II. reduction has been moved: 
"That the Demand under the head • Stamp-including expenditure in England,' be 

!'educed by 1:7 lakhs." 

The question I have to put is that reduction be made. 
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The Assembly divided: 
AYE8-67. 

Abdul Karim, Khwlllja. 
Abhyankar, Mr. M. V. 
Aiyangar, Mr. C. Duraiswami. 
Aiyangar, Mr. K. Rama. 
Ilelvi, Mr. D. V. 
Bhat, Mr. K. 8adasiva. 
Chanda, Mr. Kamini Kumar. 
Chetty, Ma-. R. K. Shanmukham. 
Cooke, Mr. H. G. 
Daa, Mr. B. 
Du, Pandit Nilakantha. 
Duni Chand, Lala. 
Dutt, Mr. Amar Nath. 
Fleming, Mr. E. U. 
Ghazanfar Ali Khan, Raja. 
Gulab Singh, Sardar. 
Hans Raj, Lala. 
Hari Prasad LaI, Rai. 
&'ullSanu.lly, Khan Balhadur W. ;M. 
Iyengar, Mr. A. Rangaswami. 
Jeelani, Haji S. A. K. 
Joshi, Mr. N. M. 
Kastu.;bhai Lalbhai, Mr. 
Kazim Ali, Shaikh-e-Chatgam 

Mliouivi Muhammad. 
Kelkar, Mr. N. C. 
Lohoka.re, Dr. K. G. . 
Malaviya, Pandit Madan Mohan. 
Mehta, Mr. Jamnadas M. 
Misra, Pandit Shambhn Dayal. 

Misra, Pandit Harkaran Nath. 
Murtuza Sahib Bahadur, Maulvi 

Sayad. 
Mutalik, Sardar V. N. 
Nambiyar, Mr. K. K. 
Nar&in DasB, Mr. 
Nehru, Dr. Kishenlal. 
Nehru, Pandit Motilal. 
Nehru, Pandit ShamlaJ. 
Patel, Mr. V. J. 
Phookun, Mr. Tarun Ram. 
Purshotamdaa l'hakurdas, Sir. 
Ramachandra Rao, Diwan Bahadu!' M. 
Rangachariar, Diwan Bahadu.r T. 
Ranga Iyer, Mr. C. S. 
Ray, Mr. Kumar Sankar. 
Samiullah Khan, Mr. M. 
Sarda, Rai Sahib M. HarbUal. 
Sarfaraz Hussaill Khan, KhaD 

Balfadur. 
Shafee, Maulvi Mohammad. 
Singh, Mr.· Gaya Prasad. 
Sinha, Mr. Ambika Prasad. 
Sinha, Mr. ~  Prasad. 
gin-ha, Kumar Ganganand. 
Syamacharan, Mr. 
Tok Kyi, Maung. 
Venkatapatiraju, Mr. B. 
Yakub, Maulvi Muhammad. 
YUluf Imam, Mr. M. 

NOE8-60. 
Abdul Mumi,l, Khan 

Muhammad. 
Abdul Qaiyum, 

Ba.hadu.r I Lindsay, Mr. Darcy. 
Lloyd, Mr. A. H. 

N a.wab Sir . Mahmood Schamnad 
I Ba.hadur, Mr. 

Bahia,. 
~  

Abul Kasem, Maulvi. 
Ahmad Ali Khan, Mr. 
Ahmed, Mr. K. 
Aiyer Sir P. S. Sivaswamy. 
Ajah 'Khan, Captain. 
A,kram Hussain, Prince A. M. M. 
Alimuzzama.n Chowdhry, Mr. 
Ashworth, Mr. E. H. 
Badi-uz-Zaman, Ma.ulvi. 
Bhore, Mr. J. w.. 
Blackett, .The Honourable 

Basil. 
Bra.y, Mr. Denys. 
BnrduII, Mr. E. 
Clarke, Sir neoffrey. 
Coagra.ve, M1'. W. A. 
Cra.wford, .C<olonel (J. D. 
Da.laJ, Sa.rdar B. A. 
Fraser, Sir Gordon. 
Ghulam Bari, Khan Bahadur. 
Graham, Mr. L. 
Hira Singh 'Brar, 8ardar Bahaduli 

Ca.ptai;n. 
Hudson, Mr. W. F. 
Hyder, Dr. L. K. 
Innes, The Honourable 

Charles. 
The motion was adopted. 

Sir 

Sir 

I Makan, Mr. M. E. 
Mar.r, Mr. A. 
McCallum, Mr. J. L. 
Mitra, The Honourable 

Dhupendra Na.th. 
Moir, Mr. T. E. 

Sir 

Muddiman, The 
Sir A.lexander. 

Honourable 

Muhammad hmail, Khaa Bahadar 
Saiyid. 

Naidu, Mr. M. C. 
Rajan Bakhsh Shah, Khan BahadlU' 

Makbdum Syed. 
R!'u, Mr. P. R. 
Reddi, Mr. K. Venkatara.mana. 
Rhodes, Sir Ca.mpbell. . 
Rushbrook-Williams, Prof. L. F. 
Sastri, Diwan Baha.dur C. V ~ 

Visvana.tha. 
Singh, Rai Bahadur S. N. 
8tanyon, Colonel Sir Henry_ 
Sykes, Mr. E. F. 
Tonkinson, Mr.' H. 
Webb, Mr. M. 
Willson, Mr. W. S. 1. 
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DESIRABILITY OF DEVANAOARI SORIPT ON BTAMP PAPERS. 

J[UDlar G&Dg&lWld Sinha (Bhagalpur, Purnea and the Santhal Par-
ganas: Non·Muhammadun Rural): Sir, I move this reduction in order to.. 
raise the point I have indicated in the motion, which runs as follows:-

.. That the Demand under the head 'Stamps.-including expenditure in England,' 
be reduced by Rs. 100 (Desirability of ~  Srript on the stamp papers)." 

Sir, on the 28th January I Bsked the following question on the subjeot: 
" Are not the GovOI'nment aware of the fact that I>evanagari is more extensively used 

and read in North India than any other script? Will the Government be pleased 00-
state why does it not find a place in the Stamp papers published and sold by and for 
the Government.' 'I 

The Honourable Sir Basil Blackett replied: 
.• I should hesitate to answer the first part of the question in the affirmative. 
I am aware that the Devanagari script has many supporters. My researches have· 

not enabled me to answer the second part of the question." 

The answer, Sir, as it must have been clear to the House, is eVllsive and 
the Honourable the Finunce Member did not give me any indication on thllot 
day that he was willing even to consider the question. I again ask, sup-
poslDg we establish thllt it is the script of the language that is fit to be, 
the /ingrUll franca of India, that it is the script which has got the widest 
currency all over India, would he give the matter his best possible OOD-
sideration? As the House is aware, Devanagari is very widely read in 
Bihar, Bengal, the United Provinces, Bombay, the Central Provinoes and 
the PunjHb. (Voices: "Not in the Punjab; Urdu is the language in the 
Punjab and ,not Hindi. ") Yes, Urdu is the spoken language in the Punjab. 
Even if people uctually do not use it as the official language, the majority 
of the population can read and perhaps also 'ATite DevBnagari in the Punjab. 
Further, Sir, it hus been recognised flS the couri script in most of the, 
provinces I have just mentionnd, and I hope that in time to come, Devaua-
gari will be recognised as the court soript of MadrHs (A Voice,: "Punjab I") 
and also of l)unjllb. r Hilly tell the House that Hindi is gaining ground very 
much in Madrl18 aiso and side b.'· side with it DevBnagari too and we shall' 
not be surprised thut WI1l'1l the Swnrnj GOVl'rmnent is established, if Hindi 
will be recognised as the offieilll language and Devanagari the official script 
all over lndill. Thl' DI'vanngnri script, Sir, I venture to suggest, is the 
most se:entific seript in tIl(' world; I\.ny sound can be reproduced by means 
of it., and even if it is adopted us the international script of tho world, 
there eHn ~ no difficult.v to anybody. Tn t,his connection I mav mention, 
Sir, a movement .. called' tho ~  movt'-Illf'nt, which ~  f;tmied' 
6 few years ago for the encouragement and development of the Devana-
gari script under the patronage and guidllnce of the late Mr. Justice SBrada 
Charan Mitra, but that movement hUR somehow or other been languish-
ing in recent yeltrll. N everthpleRs I 11m gratified to find that leaders of 
puhlic' opinion Illl over I'ndiH, foremost among whom Bre Mahatma Gandhi 
and Pandit Madan Mohun M nlavi,VIl, lIore doing their level best to encour-
age the spre&d of Hindi and Devanagari. The House wiIJ remember that, 
a few .vmml IUZO when the Government nt'..glected to give Il place to the 
Devanagari script in its currencv noteR there WI18 a widesprelld disoontent 
and agitllttion. • 

.Khan Bahadur 8arfaraz Buaaln Khan (Plltna. nnd Chota Nllgpllr OUM 
Orissa: Muhammadan): May r know, Sir, if tbe Honourable Member is. 
ttwn.rp thnt in the Bihat". and Orissa Council R Resolution was moved some. 
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l Khoo Bahadur Sarfaraz Hussain Khan., 
.time ago to introduce Urdu 8S an optional court language in the province, 
4ihat it was defeated, and that the result has caused great dissatisfaction 
.among Muhammadans there? 

Kumar Ganganand Sinha: Yes. But th" Honourable Member Olay 
move an amendment to my Olotion. 

Kr. Devaki Prasad Sinha (Choto Nugpur Division: Non-Muhamma-
·dan): Is there so much room on a stamp !IS to itworporate all the lan-
. guages of India? 

lfawab Sir Sahibzada Abdul Qaiyum (North West Frontier l>rovince: 
Nominated Non'officiul): Why not adopt the Pushtu script, Sir, in pre-
ference to Hindi? 

Khan Bahadur W. K, lIussanally (Sind: Muhammadan Rural): I 
think the Government should adopt the Sindhi ·script, because five millions 

-()f people speak Sindhi, and therefore I think the Sindhi script should also 
.be printed. 

Kumar Ganganand Sinha: But., I WI1S speaking ubout Devanagari, Sir. 
With regard to currency notes, we are gratified to find that in recent issues 
Devnnagari script hus been incorporated. I should be content if, in view 
of the divergence of opinion that has just been expressed, the Government 
would go into the whole case and consider the question s.ympatht'ticall.Y in 
.the interests of a Inrge number of people of this country. 

Kaulvl Kuhammad Yakub (Rohilkund und Kumuon Divisions: Muham-
madan nural): Sir, I am very sorry that this controversial point 

3 PM. has been introduced in this House. It would huve been bettcr 
if the Honourable Member had not introduced this controversial point in 
this House, the language controversy and the controversy about the Hindi 

;and erdu script has been raging in thiR country for a very long time and 
it has been considert.'d, and really is, Olle of the chief causos which is widen-
ing the gulf of disunion between tho two communities. I think, Sir, d man 
who iu theso days tries to widen this gulf is the greatest enemy of his 
~  he is oue who wnnts to keC'p uway Swaraj from us. If the only 
·blessing of Swaraj, in the opin,ion of m'y Honourable friend, iR the int.roduc-
tion of Hindi, I am nfraid he wUI never get Swaraj. I do not want to make 
R. big speech, but 1 hope the Govenlment will ignore such proposnls that, 
iu thll garb of petty things, such as stamp scripts, are brought forward in 
this House. The ;introduction of the Urdu-Hindi question in season.lnd 
out. of seRson is sure to result in creating ill-feeling in tIle country. I hope, 
Sir, that the Government will not look into these things and will not make 
any change in thc stamp script or anything of the sort. I strongly oppose 
the motion. . 

:Mr. lfaralD Dau (Agra Division: Non-Muhammadan Rural): Sir, I 
think this is not 9. question of the Buperiority of one provincia.l language 

·over another. 'l'his is really B question of script, a script just to specify 
the value of certain sta.mps and I think the suggestion to write it in the 
Hindi language also will go 9. great way to save the small debtor who goes 
to buy a stamp of 8 sonas or s stamp of 12 annas. Sometimo ago speci. 
-mens of stamps were sent to the Honourable Members. I saw upon them. 
-the·script in Tamil and Telugu and other languages. The idea struok 
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many persons outside the Assembly that the langua.ge mostly known in 
:several provinces might also find place there, not to est .. blish its superiority 
over any other language, not to expel any other language which m.ay have 
found place there, not at any rate to drive out Urdu at all, but Just, re-
taining Urdu, to give place to Hindi also. And I think it is only in the 
interests of administration if Hindi also were adopted. Sir, I think every 
Member ought to support the motion before the House. 

JIr. A. H. IJoyd (Member: Central Board of Revenue): Sir, I do not 
want to detain the House at length but I must point out that the intention 
-of this motion is to pass a censure on the Government for not having in-
troduced the Devanagari script illto the stamps in the past, whereas the 
Mover in his speech has confined himself to asking for an assurance as to 
the future. 1 trust, therefore, that, after the answer I shall give, he will 
see his way to withdraw his motion; because I do not think there is any 
-occasion for censuring the Government for their action hitherto. ';rhe 
Mover began by referring to II. question which he asked the Honourable 
-the Finance Member ellrly in the present session of the Assembly and he 
complained that the Honourable the Finance Member gave him no assur-
ance. May I ask the Mover to read those questions again and say whether 
it is possible to give an assurance in answer to questions which are ques-
tions of facts and not .of the intentions of Government? He asked, firstly, 
whether the Devanagari script was or was not used by It large number of 
'People in the northern pRrts of India. Is it possible in answering that to 
give expression to the intent.ions of Govermnent1 He then asked why the 
script did not appea.r in the present designs. Is it possible, or at any rate 
necessar.v. in answering that queRtion to sa:v i1nything about future designs? 
If the Honourable Memher had RRked t.he Honourahle the Finance Member 
about any future d<lRigns. I have no doubt he would have received an rmswer 
which would have expressed as far 'as possible the intentions of Govl'm-
ment in this matter. But. I think he if; unreRsonnhle in calling the answer 

~  he did receive "evasive". I will not follow the Honourable Member 
along· the lines of considering whethpT this script should be adopted on 
stamped papers because it is t.he h:vpothetical official language of a future 
Swaraj Government. nor heca.ur,\e it is on even more h:vpothetical interna-
tional script. . 

I would merely say that the Government of India. have no objection to 
~  incorporation of any script in their stamp papers, provided that there 
IS room for it, and that it is not inconvenient. Obviously, in the case of 
the sma.ll postage sta.mps, there might be difficulties. Obviously also, the 
English ~  which is the official language of India, must appear on 
every stamp paper. I have no doubt th!, Honourable Member agrees to 
that. As regards Urdu, the Honourable the Finance Member was not able 
~ answer with certainty the question of the Honourable Mover as to why 
lt appear:' on certain stamp papers, hecause that would mean lengthy re-
'Searches lDto. the remote past. But I think a very plausible theory, which 
I. am (mre win be e.cnepted by the House. is that the Urdu script is prac-
tICa.lly the flAme as the PerRiltn RCript,. which was inherited bv the Honour". 
able ~  India Company as an ·official language. We have ~ taken up thie 
question 8?d 'Y'e ',lre quite prepared, if a good case for introducing the 
Devanl1garl SCrIpt IS esta.blished, to introduce it where it is possible to do . 
BO. ~  ~ must point out that before we can give any definite aS8ur&nee 
On ~ p.Olnt, we shall have to consult the Local Governments. After all" 
the prIntlng of. stamps other than postage stamps is going to be carried on 
by us almost entirely on behalf of theLooal Governments. 
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PaDd.lt ShunJ&l 5ehru (Meerut Division: Non-Muhammadan Rural): 
May I remind the Honourable Member that at the beginning he promised 
not to take up much of the time of the House? 

Kr. A. B. Lloyd: I thank the Honoura.ble Member. 
Mr. Preaident: The question is: 
.. That the Demand under the head • Stamps-including expenditure in England,. 

be reduced by Rs. 100." 

The motion was negatived. 

Mr. Prllident: 1.'he question is: 
.. That a reduced sum not exceeding Rs. 8,53,000 be granted to the Governor Gen9I'aI 

in <:l0uncil to defray the charge which will come in course of payment d!1ring the year 
endmg the 31st day of March, 1926, in respect of • Stamps-including expenditure ~ 
Enlfland '.' ~ 

'l'he moti9n was adopted. 

DEMAND No. 21-FoRKsT. 
J[r. Presldent: Tho quel:ltion is: 
.. That a Bum not exoeeding Rs. 6,83,000 be granted to the Governor General in 

Council to defray the charge which will come in courae of payment during the year 
ending tile 31st day of March, 1920, in respect of I Forest'." 

INDIANISATION OF THE FOREST SERVICE. 

JIr. B. Daa (Orissa Division: Non-Muhammadan): tlir, a few ~ 
a.go this House entered its emphatic protest, its emphatic verdict, against 
the shuffiing of the capital and revellue accounts. My motion'" stands 
for drawing attention to the shuffiing out of Indians from the services, 
especially the .Forest Service. I am not going to allude to the other 
sorvices though our grievances apply equally to the other services. Sir. 
our grievances are very old. It is a very old old story. During the-
Islington Commission inquiry we find that the recruits for the Imperial 
Forest Service were 213 in number, whereas in the Lee Commission Report 
we fiud that this number has increased to 899. While we are anxious for 
the Indianisation of the services, our Government are seeing their way to 
increase the cadre of these l:Iervices so that the unl:leen hand of the Secretary 
of Staie from London recruits a much largl!r number now than was. 

~  before. Sir, our grkvances artl not only against the large-
number of Imperial Forest oelCers that are recruited abroad but apply 
as well to the IndianiRstion of all the services recruited abroad And to the 

. recruitment of these officers in India. But before I talk of the reduction of 
the nurnbe.r of these officers in different services, I must mention here that I 
have .nothing to say against those offieials who are already in the services. 
In spite of our adverse verdict in this House against the recommendations 
of the Lee Commission, we want those who are already in existing services. 
whether in the It'orest, the Civi') Service or other Imperial Services, to be 
bappy and content.ed. We want to be fair to them, but we want also that 
the Go'Vernment of India And the S('I('.retary of State should be fair to 118. 

~ are increasing the numbElr of Imperial officers and getting B large 
~  from England. 

~  . .. _- ----... --- ---.-.,,-"-,,--
• I * That the Dem"nd IlQdI!r the head 'Fore.t ' be reduced fly Re. 100." 
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In this connection I ma.y say that His Excellency the Viceroy is visititlg 
England. 'rhe MancheBter Guardian, cODlmenting on it, snid that the 
Viceroy's discussion with the Secretary of State will be solely on economic 
.questions and that Indian politicians are too much Ilccustomed to discuss 
politics. We discuss ~  btlcause we have no control over our finances 
and economic questions and so we talk politics in this House. But if His 
}tJxcellency the Viceroy is going to discuss coononiic questions with the 
Secretary of Sta.te-and we find that, our Finance Member is also going to 
have 0. holiday at the same time--Iet both of them thrash out this economic 
question, this top-heavy burden on India owing to the large number of 
Imperial service officers. Let them discuss whether the number of the 
. servioes cannot be reduced and whether R smaller number of Imperial 
servioe officers oannot be recruited in future Hnd a larger number of them 
be provincinlised. I may inoidentally remark here that His Excellency the 
Viceroy Ilnd Illso the Honourable the Finance Member should give up their 
lIhyness and t,alk boldly with the War Offi('e on India'", military burdens 
.and heavy expenditure Gf the Army ~  'rhe Ilrmy ~  
is very very heavy and the army is maintained on II war hasis. Let them 
say that considering Indiu.'s finances ·the number of troops in the army 
'should be reduced and Indianised to meet India's . .'. .  . 

Mr. President:. The Honouro.ble Member is now discllssing the Anny; 
lie ought to be discussing t.reesl . 

Kr. B. Das: 'l'heJl, !:lir, 1 shall confine my remarks to this subject. 
(C,.iCB of "Withdraw. ") I will not withdraw. I hope the Secretary of 
the Education Department will take up my suggestion ~  see that the 
number of Imperial officers in the Porest Department is reduced. 
Coming to the l'rovincial Services, during the war, the Provincial 

Forest Service rendered very good service. They took the place of the 
Imperia.l Forest Service men and did good work. After ~  war they were 
reverted to their original position and have not been given any position of 
responsibility. Well, there is a College at Dehra Dun. }'or years it 
-confined. itself to the training of lower grades of service in -the }'orest 
Department. They have now taken to training-the provincial service 
·officers and I wonder when t.hey are going to take up the training of the 
Imperial Service men. May I sa.y that the Islington Commission recom-
mended that all the Indian forest officials should he recruited in India and 
that there was uo need of their recruitment abroad. In the Civil List for 
India I find Indians hi the forest service confined only to t,he lower rank 
of . Assistant Conservators. I do not find one Indian COnS(lrva.tor of 
Forests. I find very few Deputy Conservators. It is impossible to expect 
an Inspector General of I"oreRts for another 20 years. The Honourable 
Sir Charles Innes told us that Indian engineers aDd Indian members 
aro not. ILvailahle for the Railway· Board beMuse it is a highly technical 
department. Now, what is the ~  And training for forestry? It. 
ilO1 fI lit.tle hit of ~  of faUDB. Imd flor.a. of Jndi" and of botany. 
India hall produced I{ood scit'n.tists R.1ld hotanists. I look into the list of 
professors in the nt-bra Dun College. I find only one or two Indians in 
that oolle'l'e And Bome of i.hem are ~ vpry minor posit.ions. 
The Indian :I<'orest Rervice is not attractive to reCMlit.s in RnglRnd. 

'ThoBE\ who are disRPpoint.ed in t,be (;ivil Sl'rvices and thE' hetter services 
take Ul) forestrv. If the T ndianst,udent . CRn ~ in for ~  studies in 
'EnglAnd, fOl' a.n equal amount of money· expenditure, why should he ta.ke 
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[Mr. B. DBB.] 
up forestry and not some other subject which will bring higher emolu-
ments to him? My friend Mr. Bhore himself went in for the I. C. S. He 
knows that the Indian educated abroad prefers the Civil Service, the bar 
or some other services of higher emoluments. Well these are my remarks. 

I hope during the reply my friend Mr. Bhore will tell me what has 
been their policy as regards the Indianisation of the Forest Service and 
that he will also tell me whether he wants to see the forest institution at 
Dehru Dun truly Indian in spirit. We want Indian professors, Indian 
research students, 80 that after retirement their services may be available 
to India as in the case of Dr. I>. C. Roy and Sir J. C. Bose. '1'he Gov-
ernment of India do not look into these things. I hope my friend Mr. Bhore 
will give me a definite reply to these points. With these remarks. 
Sir, I move my motion: 

.. That the Demand under thll head • Forest' be reduced by Rs. 100." 

'JIr. J. W. Bhore (Secretary, . Department of Education, Health and 
Lands): Before I give my Honourable friend the figures and the assurance 
which I hope will quite satisfy him I should like to clear the ground in 
regard to OlW small preliminary point. In moving his motion I take it that 
my Honourable friend refers to the present policy in regard to recruitment 
for the Indian Forest Service. That being so I propose to confine myself 
to the post-refonus figures of personnel. Since 1922 we have, including 
last year's recruits, who will come out next year. recruited a total of {}o. 
new men. Of these 45 are Europeana and 45 are Indians. Of this number, 
Burma has absorbed 30 EUl'opeans so that the rest of India has taken 15 
Europeans and 43 Indians during this period. As the House is aware the 
Lee Commission recommended that 75 per cent. of the future recruits for 
the Indian Forest Service should be Indian. Direotly that report was 
published we approached the Secretary of State and asked him to allow U8 
to anticipate that percentage last year, and of the four recruits of last 
year three were Indians and one was a European. Now, Sir, I need hardly 
give this House the assurance that the rate of Indianisation recommended' 
by t.he Lee Commission will ~  t,o he maintained. I should howevpr 
I think make mention of the ,case of Bombav a.nd RUnDa. These two, 
provinces will under the new dispensation be ~  in their own hOl1!!e 
and t,hey will regulate their own reeruItment. Now, Rir, my Honourable 
friend has referred to the case of Dehra Dun, In regard to a research 
institute I think thp House will agree with mp th",t what we want in 
Ruch a.n institute is to get the very hest men available irrespectivtl of 
caste, or race 01' creed. But I entirely agree that !\!I far as possible we 
should provide training for Indin.ns in this matter of research and this we 
am doing nt. the present, moment. But, Sir, there is an explanation 
for th(' fart. that a large proportion of 'the staff of the Research Institute 
at Dehra Dun is Buropean. As the HOHse no douht knows, until com-
paratively renent times the personnel of the Indian Forest. Service WBS' 
'almost entirely RurOflN!.ll; so that when it, cllmp to staffinrr thn institute' 
'With t.hf' most experienced officers who hlld made their mark in forestry. 
sylViculture and f\1lied suhjects. we found that our choice had to be con-
iined to B iield in whieh there were prnct.ically n() Tndians. But, Sir, h 
vif'w ()f the fact thf\t. in recent years Wfl hf\ve been ~ IBrR'e numbers 

'of IndianA, I hBve not the AliQ'htest douht thllt. at no distant. date Wf>" 

.. ha.l1 be nble to get ,,11 the Indiana we want, with· the qualifications. thr. 
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experience and the training uecessary for employment in this institute. 
But, Sir, even at the present timo Iudians are by no means unrepresented 
on the staff of the Forest Institute. .Let me give to the Housc a few 
figuras. 'rake the resea.rch and the teaching section. Of the superior staff 
10 are Europeans and 5 are Indians; of the special expert staff 5 are 
Europeans and 1 is an Indian. Now, Sir, I should like to say just one word 
in regard to the special expert staff. 'rhe members of this staff are men. 
who arc at the very top of their profession. They have been recruited on 
definit.e short-tenn contracts. In order tha.t the House might realizo the 
great difficulty we experienced in getting this special type of experts and 
the very great care exercised in their selection, I should like to refer to a 
case which CBme under my personal knowledge when I was in the office of 
the High Commissioner in London. We had to scour Great Britain, 
Canada' and America. in order to get the partiCUlar type of expert in wood 
seasoning that we wanted, and we eventually found him in America. I 
refer to this merely to show that, we cannot get these experts without much 
difficulty. We cannot pick them up every day and anywhere. Now, Sir, 
these experts have attached to them young Indian assistants of the highest 
qualifications, our idea being' that when these experts leave us, we shall' 
have competent • Indians trained to take their place. Tha.t, Sir, is the 
definite policy of Government so far as these expert appointments are 
concerned and I hope that it, is a policy which will; commend itself to· 
this House. 

Sir, I think I have s&id sufficient to satisfy this House and the Honour-
able Member that we are adopting a forward policy in regard to Indianiza-
tion and I hope, Sir, that my Honourable friend will withdraw his motion. 

Dlwan Bahadur T. BaDgachariar: As I have a motion on the head 
Forest Research Institute and as my Honoura.ble friend Mr. Bhorc has. 
!'tlferred to it, in order not to lepeat the motion again,.I wish to say what 
I have t.o say on that point. I am mOre interested about one or two 
points that struck me on recently visiting the Institute. The first point 
that struck me WIlS to inquire in regard to the great scientific and practical 
knowledge that is bei.ng acquired thern what steps arc being taken by 
Government to spread that knowledge among the people, so that the· 
reople intorested in industries m!ly take advantage of the ret.;earch and 
start either minor or major industries. That is one point tha.t struck me. 
The soo<mel point which 8truck me was the inadequate opportunities, which 
Indians had there. After all, this knowledge is essential for the country 
,md it is far better that that knowledge is a.oquired by Indians Who live 
in tllll country and who will be in a better position to spread that know-
ledge among their own countrymen and use it to thp eoonomio advantage 
of the country. I saw only three Indians there as understudies in the-
:Forest Department of resea.rc'h work. I understand there are 4 already, 
hilt, J saw only three there. They are 'only about two years old. The· 
:lIRt.itution has beem in ('xist('ntle for nearly 20 years, if not more. I wonder-
why lIO advantage was taken of putting in more Indians for this research 
work The explanation given by my Honourable friend that the J:t'orcst 
Service was compORcd entirely of Europea.nsor almost entirely of 

~  I 00 not think is an unswei' to ~  point. For instance, I 
remember when I waR in the F.inance CommitteE! thAre was a proposa.l to 
!'end for ~  I,larpenters from Engltmd. I wondered why, and I believe-
they were actually sent for on short·term coI1traets. Surely, it cannot be-
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:said that we ~  command Indian carpenters for the purpose of the 
Institute. Anyway I hope such experiments will not be made and I do 
trust more opportunities will be given to Indians to take part in this 
research work. We want more young Indians, young gradua.tes, who can 
6pp(y their knowledge and follow the example of the people who are m 
o!harge of the institute and be benefited. I Was greatly struck, Sir, with 
the greM advance which has been made by the research conducted 10 
that institute. Many a wood and timber which we cast off as useless 
have now been found very valuable by certa.in chemical or scasoning 
'frocess for various purposes; so that that knowledge is a great a!lRet. In 

. developing the forest wealth of this country and putting minor fore:;t pro-
o duce to mID. I am sorry I am not H, specialist myself. But I WUs struck 
with the ~  of knowledge which is being acquired in that great Institute. 
r do wish that more emphasis is laid upon Bl>sociating young Illdi/\ns in the 

-research work. It would he good if Indian graduates are employed from the 
Indian Forest service or the prov,incial service, it, does not mattc-r to me 
which, because I do not think we should confine the selection only to ~ 
! ndian Forest Serviee; I think we should extend ~ advantages ul80 to 
individuals belonging to the Provincial :Forest Service. These Me the 
!)bslervations which struck me on visiting the Institute, and r hope Govern-
ment will lay due !,mphasis on these ·points. 

Mr. PreatdeDt: The question is: 

.. That the Demand under the head • ~  ' he reduced by Rs. 100," 

'rhe motiolJ WIlS negatived. 

'{:UEATER EXPENDITURE ON FORESTS THAN THE REVENUE Rl<;ALISED }<'!toll1 THEM. 

Xr. N. JI. Joshi (Nominated: Labour Interests): Sir. I move: 
.. That the Demand under the head • Forest' be reduced by Rs. 100." 

My ohject in moving this reduction is to get an explanation from 
'GovernnHlnt ns to why they are spending (lvery year JIl(})'C money 011 

forests than t.hey get from them. I think, Sir, the Government of .india 
are conducting this department in order to get revenue for the treasury, but 
I find that. year after year they are spending more money and getting It'ss. 
1 do not know whether ~ was any year when Government got more 
!noney from the forests than they spent on them. But I ha.ve got figurPR 
here given in the book for Domands from which 1 find that in th(· -veltr 
1\)28-24 they got 21 lakhs, while they spent 86 lakh8; in thl' ~  
Budget for 1924-25 t.hey got 13 Il\khR whiilt' they sPt'ut 2n lal{hs. Tn the 
prmwnt Budget they estimate that they will .gct 26 lakhs and they propoRe 
kl spend 34 lakhs. I do not lmow whether the GoVenlllll'llt of tndi/\ ('on-
8ider Formlt" as a revenue department or whether thev eon sider it as u 
Rpending dep!lrttnent like the Education Departmellt: If they consider 
Forests as a revenue department, I think it iF! high time thll.t'thev should 
heg-in to ~  more from Forests them whut tlrcy Rpend 011 them .. If they 

-eontlljdcr the foreHts as a means for the convenience of the ~  let 
them say so. If they ~  for rainfall let Government sa.y that, the forcHts 
flJ'e developed only for raInfall. But if they propose to maintain the forestR 
~  8 means of convenience to the pUblic or as a good sight for their ~  
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:and a means. for their comfort, I will suggest to them that they sHould 
extend their activities not to those parts where there are large forests but 
they should plant trees in the arid forests where trees are" wanted. They 
~  plant some trees in the track through which the ~  Baroda 
UJLd Central India Hailway takes me to Bombay; or even If they hke they 
:should 'plant some trees on the arid plsins of Raisjns. With these words 
! move my motion. 

Kr. President: Reduction movoo: 

" That the Demand under the head 'Forest' be reduced by Re. 100." 

Kr. Nar&ln Dasa: Sir, apart from the financial loss to which t1ttention 
'has been drawn by Mr. Joshi, I may be permitted to say a few words as 
lecrards the forest policy as it affects the life of the people. Not only do 

~ Government incur wasteful expenditure of hl'u.vy sums from year to 
vear, but tho forest activity goes a great deal to exploit the tenantry of the 
,country, especially those tenants who live in the hills. Sir, I liave heard 
of tho scientific value of the proposition which has been enunciated by the 
-experts, namely, that forests develop the rain capacity of the country, and 
wany ot.lter ht>nl:'ficinl results arc ~  point.ed out by them. We ma.y or 
If' flY' n()t believe in those illusory benefits. But what is practically seon is ~  
great, distn'ss to which thc people living in the hills and the great jungles 
arc reduced. There was a time. when pl"..ople used to take their cattle to 
1 he far distant hills for the purpose of grazing them and that WIUJ the only 
way by which they could make their living. Now-a.-days we find that every 
hit of forest is resorved. Whatever may be the scientific vaJue of this hill 
-t'rosArvation, the poor people cannot eke out even their bare living on the 
small area left to them. The village life on the hills has been so stinted 
thnt, I cannot dep!ct the difficulties of the people to which this forest policy 
(,I Government has reduced them. The number of aat.tle is dwindling down 
,from day to day. The area set apart for grazing is reduced. Although 1D 
fome plu.e('s a small plot of land is set apart for this purpose, it is not of a 
very good quality for grazing their cattle. All the better lands and the 
higher lands that are available are being taken ,possession of by the Govern-
ment. The present policy of the Government, if it had proved B. financial 
~  would not have left many people on the hill side. This experi-
ment has so far at least not proved beneficial to the interests of the countrv. 
Imtead of that, the people are really being reduced to a great distrcss. • 1 
will suggest that whatever may be the experiment, at leBSt the rights of 
;-he .tenants. so far as they ensure a bare existence, should be kept steadily 
I!I VIew. With these words, Sir, I support Mr. Joshi's motion. 

Mr. 1. W. Bhore: Sir. my Honol1rable friend Mr, Joshi has, I am 
afraid. travelled somewhat bevond the Demand which we are at present 
discussing'. and I must therefore, Sir, beg for your ~  if, in answer-
ing him,.I refer very brieflvto one or two ~  which do not dirf'ctlv 
flow from this Dp.mand. Mv Honournblfl friend Mr. Joshi has crit,icis('d 
the adminifl/t,rntion of Forests' by the Government of India on the f0Bowing' 
grounds. He says that our eRtimated expenditure next, vear is 
lls. 84.18,000, and our estimn,ted in('ome R.I!. 26,48.000. From that, A:r. 
he drawR the conclusion that thr ~  of the centrAl forests bv the 
Government f)f Tndia hR.!! heen unf'conomicml, and T think he considers" thnt 
thiR ndverr;e halance oug-ht to be. considered by U8 OR a. notice .toput up our 
shutters And ha.nd over the busmess to AOTTle One who could. mAke it Tlfl". 
T would like my Honourable friend M'r: ·Joshitoenmine with ?1e a little 

D 
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more closely the heads of reeeipts Ilnd expenditure which go to ~  up the 
total to which he refers. 'fhere ure three such heads. ~  IS, first, the 
administration of forests proper in connection with th(,se forest areas which 
are directly under the GovernmeI\t of India. Under this, Sir, the. income 
for the coming year is ~  at TIs. 25,22,000 and the expenditure a.t 
Rs. 21,23,000, thus leaving a profit of about four lakhs of rupees. The-
secnnd head, Sir, is Headquarters Administration and the :Forest RcsetLrch 
Institute at Dehra. Dun, the hitter accounting for about 90 per cent. of the 
DamfLnd under this head. Under this head the expenditure is calculated 
at Rs. 10,25,000 and :the income at Hs. 1,16,000. Thirdly, Sir, there is 
the head of expenditure (lonnected with the training of recruits. Only 
expenditure is shown under this head, and the expenditure under this head' 
is about ~ lakhs of rupees. Now, Sir, we can get this third head out of 
tthe way at once. This expenditure is incurred in the first instance by the-
Govern'ment of India on behalf of Local Governments, and the whole of it 
will' be recoverable subsequently from the provinces. That, Sir, leaves for' 
considerfition the other two heads. In regard to forest. udministration in-
respect of forest areas directly under us, I do not think I ,have anything to 
explain. I have shown t,hat we expect a balance on the right side of four-
18,Uhs of rupees, and I have no doubt myself that that balance will grow 
steadily year by year. We have had a lot of capital expenditure in the 
past in connection with the development of the Andamans and it is now 
beginning to bear fruit. The property that we have in the forests of the' 
Andamans is a magnificent asset and at the proper time I hope I may have 
occasion to draw the attention of tthis Rouse to its vast potentialities. If 
I did so' now, however, I am sure I should be called to order. That leaves 
me, Sir, only the Research Institute at, Dehra Dun, and here, as I have 
already pointed out, the expenditure is far in excess of the income. Now, 
Sir, if I understand my Honourable friend's point in regard to this, it is 
either that this Institute should be self-supporting, or that the income from 
the central forests should cover the expenditure of this inl'ititut.e and leave-
a large balance on the right side .... 

:Mr. N. X. Joshi: Let mo intemlpt the Honourable Member and Bay that 
was not my intention. M,Y intention is that the Forest Department 8S a 
whole should show a. profit, not that one item should show a profit. 

Mr. J. W. Bhore: I have just shown to the Honourable Membe! ~  
the forests under the ~  of the Central Government, excluding-

. the Forest Researcp Institute, does show a. profit. of four lakhs of rupees. 

Mr. N ••. Jolh1: Why is the Institute necessary if not for the forests? 

Mr.J. W. Bhare: I am coming to thllJt· in n moment. Now, Sir, in' 
~ to the Forest Research Institute, I must bring to the notice of the' 

Honourable Member that there is no research institute, so far as I knm'l' , 
which pays for itself in the world, and that for the simple reason that it is 
impossible to 6ssess the money value of the ",orIt done by such an 
institultioD. . 

Mr. N. lit. Joab1: I never suggested that. 

_ Kr •. I. W. Bhore: Will the Honoura.ble Member please let me go on?' 
~  SIr, 80S the ~  Member knows Research i. & central subject 
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and this Contrltl Research Institute exists not for the sake of Ithe Central 
Government alone or of the central forests but for the 'sake of India BS Q. 

whole. The results that we obtain from our Research Institute, Sir, are 
publishecl and they are open to .all Provincial Governments and to the public 
at large. We do not patent them. We do not charge for them. We do 
not keep them secret and utilise them for our own pu.rposes. Sir, if it were 
possible to compute the money vlllue of a single one of the more important 
results that we have ob{;ained in Dehra Dun, I am perfectly certain that 
it would pay for the rUlIning of this Institute over and over again. Let 
me give, Sir, one single instance. As a. result of protrac.ted experiments we 
were able to perfect a method of treating the less valuable soft woods by 
which they were rendered useful sleeper ma.terial. Now what is the result 
of that? Firstly, railways can get their sleepers much cheaper. Secondly. 
valuable hard woods which had been used in the pa.st for sleepers can now 
bE' diverted to more important purposes. And thirdly, practically valueless 
soft woods are now bE1ing put to t,he most remunet:8otive use. I could 

. multiply ithese instances, but I think I have said sufficient to convine',p the 
House and I hope the Honour8ohle Member too that the Research Institute 
a.t Dehra. Dun must not be looked upon 80S unproductive simply because wp 
cannot show B direct monev return on the other side of :the balance sheE't. 
The return is indirect; it is shared by the whole of India Bnd I 8JJ1 quite 
cprtain thnt a cOllRervativc estimat,e of its value would show thalt t,his 
Research Institute' has paid for itself over and over again. I tnlst, Srr. 
I have. said enough to convince the Honourable Member and that he will 
wiJthdraw his motion. 

Mr. N. It. Joshi: Sir, I withdraw my motion. 
The motion was, by leAve of the Assembly, withdrawn. 

Itr. President: The question is: 
.. ~  a sum not exceeding Rs. 6,83,000 he granted to the Governor General in 

COU,nCl! to defray the charge which will come in course of payment during the yeaI' 
ending the 31st day of March, 1926, in respect of • Forest'." 

The motion was adopted. 

DEMAND No. 22.-IRRIGATfON, NAVIGATION, EJ,rBANKMENTS AND DRAINAGE: 
WORKS-INCLUDING EXPENDITU. IN ENGJ,AND. 

Itr. President: The question is: 
c .. ~  II sum not exceeding Rs. 13,67,000 he granted to the Governor General in 
,0nn('11 to defray the charge which will corne in courso of pllyml'llt during the ear 
~ ~ t!lf> 3IRt. day of. ~  1926, in ~  of • Irrigation, Navigation, ~  

an ramage Works-mcludmg expenditure U1 England '." 

Tbe motion was adopted. 

DEMAND No. 23.-JNDlAN POSTAl, AND TET,EORAPn DEPARTMENT. 

Mr. President.: The question' is: 

~~  a sum not eJceeciing ~  ~  ~  granted to the Governor General in 
ending ~ ~~ ~~ ~  ~~~  ~~ ,!dl o=t 10 f ~ Iofd.payment during ,the yeal" 
Department'." " In reu<"VV 0 e n laD Post",l 'and Tele«rtpb. 

D 2 
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-
AlIfALGAMATION OF POST AND 'l'ELEGRA'PH TRAFFIC. 

Diwan Bahadur' 1[. Ramach&Ddra :aao: Sir, before I move motion'" 
No. 60, I should like to know f.rom the Honourable Member in charge of 
this Department whether as a m8ltter of fact a committee has ·been appointed 
to go into this question. If the Honoumble Member gives me an Rssurance 
that the rtlport of that committee will be published and placed before this 
Assembly, I do not propose to move the motion standing in my name 
(No. 60) ahout the amalgamation of Post and 'Telegraph Traffic. I should 
like to have a statement, Sir, from the Honourable Member. 

The Bonourable Sir Bhupendra Hath Kitra (Industries Member): Sir, 
it has been mentioned on several occasions in this House that a depart-
mental committee was uppointed by Government to investigate possible 
methods of economy in the Post and Telegraph Department and more 
particularly to report whether economy can be effected without loss of 
efficiency by internal rearrangement of the methods of working and redistri-
bution of duties. That committee has just finished its report and the 
report is in the printer's hands. Government have decided to publish the 
report. 

Diwan Bahadur K. Ramachandra Rao: May I know, 'Sir, whether that 
will be aVBlilable to Members of the Assembly? 

The Honourable Sir Bhupandra Hath Jlitra: If it is published it natur-
oIly becomes a.vailable to Members of the Assembly. 

Diwan Bahadur K. Ramachandra Rao: Will it be placed before this 
House for discussion? 

The Honourable Sir Bhupendra Hath Kltra: I cannot give any under-
taking on that point, Sir, because it would be premature for me to give 
Gny undertaking on that subject. As I have said the report is ready; 
the next stage ig to publish .it. 

Diwan Bahadur K. Ramachandra RIo: May I know when that will be? 
The Honourable Sir Bhupandra Hath lIitra: In 80 few days; it is nQw in 

the printer's hands. 
Dlwan Baha.dur X. Ramachandra Rao: I do not propose to move 60. 

As regards 61 I do not propose to mo.ve it, as there is a motion further 
down regarding the comnlercaalisation of the accounts. 

IIr. PreSident: It seems to me that Nos. 58, 61 and 79 really all go 
togethE'r, they all relate to commercialisation of accounts. 

GRIEVANCES OF 'rELEGRAPH PEONS. 

Xr. H. II. Joeh1: Sir, I move: 
.. 'l'hat I.he Dem"nd undllr the head • Indian Postal and Telegraph Departml'nt' 

l,e reduced by Rs. 100." 
'My object in movinp, this reduction is to draw the attention of thp Director 
Conera.l of Poets ond Telegraphs and the Honourable Member in chfU"Ilt-', 
of. the ~  to the grieva.nces of telegra.ph peons, Sir, in ill;) 
l·osta.l Department ihe postmen arf< considered to be men of superior service 
.:nd they get the IJrivileges of that service. But in the case of the Telt'· 
p'oph Department the t,elegraph peons, who rossess the ~  education 

• .. That, the Demand under the head • Indian Postal and Telegraph Department' be 
.. ed,ueed by RI. ~ 
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as the postmen, are not' considered to be JDen qf superior service. 'rhey 
Ilrt.. treated 11.8 men of inferior service; they do not get the same amount ot 
icfl,ve; they do not get the same amount of pensiqn as the men of tht: 
'3uperior service. r do not. understand why the ~  makes thi" 
distinction between postmen and telegraph peons. I suggest to them 
therefore that the1 shouM. take early steps to treat the telegra.ph peons as. 
men of the supenQl' servioe. 

Then there is (mother grievance which these people have. In the 
yc·o.r 1920 there was R strike of the telegraph peons in Bomba.y and I am 
told they were promised that they would get some increase in the;r salaries. 
r:,n a time soale. But afterwards 0. oommittee was appointed and OIl that 
. committe£' the telegraph peons were not represented at all with t,he ~  

that 1;he Committee rejected this proposal of giving them fnCI'eases on [j, 

timo scale. I therefore suggest to the Honourable Member in charge of 
the Department that ~  question should be considered and some increases. 
on a time scale should be given to the telegraph peons. The House knows, 
Sir, that the Honourable Member has agreed to receive a deputation from 
fhe postal employees. I suggest to him tha.t he should wso agree to receive· 
Ilo deputation from the telegraph peons and better their lot. at least to 
some extent. 

Kr. President: Reduction moved: 

OJ That the Demand under the head • Indian Post"l and Telegraph Department' bEr 
reduced by Rs. 100." 

Sir Geoffrey Olarke (Director General of Posts and 'l.'elegraphs): Sir, in 
Hl20 after the strike to which Mr. Joshi refers the question of ihe pay of 
~  peons was considered by the Post Office Committee which' dealt 
mostly with the post offiee staff but also with the pay of telegra.ph peons; 
and I lUll. surprised to hear Mr. Joshi say that ~  pay was not raised, 
because the subsistence pay of the peons was very considerably raisf'.d. 
As a matter of fact in tha.t inquiry the committee found that the pRy of 
telegra.ph peons all over the country was sHghtly better than ~ pay of 
men doing a similar class of work in other ('allings. They found that the 
pay in BQmbay City averaged about Rs. 41 a. month for a peon nnd outside 
Bombay City in ~ Presidency there was no office in whicih a. peon got 
11:'ss than Rs. 20 a month. Now, the pay of the telegraph peon in India. 
II; composed of what we call subsistence pay combined with t,ask work 
Fay. He gets a definit& subsistence allowitnce every month and he also 
~  a task work allowance varying from four pies to six or seven pies in 
different, pIMPS or (ven eight p;es for every mf'l'Isage that he delivers, and 
it is t.he combination of theRo two c)aRsl's of pay thnt gives him his monthly 
s(.lary, and all Qver the country now, as far ns I have inquired, the pay 
of peons is satisfactory. They have the grievance to which Mr. Joshi ~ 
ref€lrred, ~  they are considered as inferior serva.nts. That is Il. very 
big question which it is rather difficult for the Department, of Post and 
'lelegrll.phs to consider, because the only menials if I mll.y call them such 
(Mr. Det'aki Prasad Sinha: .. Thev nrc not menials "), the only sub. 
ordinate workers in the post office who are superior servants are ~ pmlt-
men, and the postmen were raised to the class of supf'rior servant" for 
very special reasons. ~  .. Joshi trics tQ make out that telegraph pf'ons 
and postal peons a.re a ~  class of people and that they luwe B s'milllr 

~~  Thnt is absolutely. wrong. The postal peon' throughout the 
country 18 Ito man of very much superior education. We demand front 



2292 LEGISLATIVE ~  , [18TH MAR. 1925. 

[Sir ~  Clarke.] 
him superior know1t:;dge to tha.t ·of the telegraph peon. Up to date, as 
~  as I am aware, we have had no generaJ. memorial from telegraph peons, 

IUld if we do receivl' a memorial at any ~  we are quite wUlling to 
consider their oase a.nd do ~ we can for them. In these circumstancl'€. 
Sir, I think Mr. Joshi might withdra.w his motion. 

lIr. N. lI. Joshi: Sir, I beg to withdra.w the motion. 
The motioll was, by leave of the Assembly, withdra.wn. 
Sir Barl Singh Gour (Central l>rovinces, Hindi Divisions: Non·Muham· 

l,}a.dan): I have e.!so an amendment, Sir, and if you will allow me, I w:.s.f! 
t· ... take it up. 

lIr. President (to Sir Purshotamdas l'hakurdas): 1 am not quite sure 
what rates the Honourable Member refers to as the postal rutes. l>ostaJ 
rates come under the Finance Bill and not under the Demands for grnuttl. 

Sir Karl Singh Gout: Sir, I wish to draw the attentnon of Honourable 
Mtlmbe1'8 opposite not merely to the poste.! rate but to the general increase 
iTl the worldng expenses of Post Offices by 3 lakhs and also in the emmins 
year a further increase of 37 lakhs is estimated with a deficit. . . . . . . 

lIr. Pres1dent: I called Sir PUl'Shota.mdas Thakurdas. I was asking 
him what rates he refers tQ. 

]3URDEN80MB RATE8 CHARGED BY THE POSTAL AND TELEGRAPH DBPARTMRNT. 

Slr Purshotamdas Thakurdas: Sir, I wish to refer to the facilities that 
have been withdrawn by the Post Office, apart from the quest,:on of rates. 
It is quite possible tha.t 1 have not wordod my a.mendment happily, but 
if I move any amendment in connection with the existing rates, I would do 
so in the Finance Bill. May I go on, ~  

Kr." Pre8ldent: Yes, certainly. 
Sir Purshotamdu Thakurdas: Sir, I heg to n1'Ove: 

.. That the Demand under the hPRd . IndiaTl Postal And Telegraph Department' he 
reduced by Rs. 100." 

'!'he main difference Sir, between the Post and Telegraph Budget It" prC'· 
!'lented thiR year and the BudgetR that us(>d to be presented .till this year 
if! thAt this Yflar it iR cl8i:med that the accounts are maintained on a 
liJorouahly commercial bUt',is. My main complaint is that in preparing the; 
accounts of the PORt anri Telegraph Department on a commereial bU!lis. 
the Department he" overdone comrnercifllil;ation of their pol;cy. I WiRh. 
Sir. r(l put before the House Qne or two instances to show ~  the 
exeuflo of putting the whole account system on a commercial basiR. the 
}losta.l Department have increased their chltrges indirectly on the pUblic. 
I w;n begin. Sir, bv citing a few figur(>s. For H}23·24. of which accounts 
are out. the PQstal- Department show 11 RllT!Jlus of 35 lu.khs. and the Tele· 
graph Depltl1iment show II surplus of 8 lakhs. For 1924·25, wo Rre told 
11\' the Honourable the Finance Member in paragraph 6 of his speech, that 
the net receipts of the Postal Department would be 68 lakhs in the current 
year. I mean for the budget year 1925·26. rmd we are alAO told that there 
would be a defi('it of RH. 60,000 for the Post and Telegraph Departmentl!l 
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1,aken together. The result, as far as actual cash receipts are concerned 
"both in respect of the post and telegraph service, however, marks, if any· 
thing., a little improvement. But several sums have been taken away in 
the follownng various methods. 8S lakhs have been written off for depre-
(liation; 50 IBkhs have been debited-I dQ not say incOll"l'eCtly, T am only 
·",tating facts-50 lakhs have been debited for pensions to staffs of: the two, 
r.epartments, and f(j lakhs have been debited !for interest; making in all, 
Sir. a total of about, 1 cmra and 49 lakhs which the Finance Department 
,€lither take oredit for 01' which they insist on the Post and Telegraph 
Department setting on ~ side to get the accounts on a commercial basis. 

IncidentaJ.ly, Sir, it would be very interesting to know, in view of the 
statement made by the Honourable the Finance Member on a. previous 
amendment which was !larried to a division, as to whether It was the 
'custom of the Government of India in the past to debit a.nything at all 
t(;, capital oxpenditlJre. 1 understood the Finance Member to daim that 
.everything was being debited to revenue and if everything was being debited 
tl>, revenue, what is this item of BB lakhs by way of interest which is being 
-debited in the Post and rl'elegraph accounts. ' 

,But, Sir, whilst the Finanoe Member happens, to benefit most hy thi" 
'<lommercialisation 1)£ a.ocounts, what happens to the public? The Honour-
able MC'mber in charge nnd the HQnourabll' the Director General, Sir, gQ 

,OIl tightening their hold s.nd go on increasing their statutory chaTgt.\l! which 
8Tl! now admitted I hope even by the Treasury BencheR opposite to be 
-high enough for Ind;a. Sir, the other day, the Finance Member claimed 
tha.t he has made gold for India very cheap. But I suppose he expects 
that gold to be reta.ined in important places like Caloutta. and Bombay 
because I find tha.t l1JY Honourable friend opposite makes it a.s difficult as 
;,Jossihle for gold to go up-country even to the cultivator. I will give you, 
~  an instance. The Post Office prevent a man from sending gold h.v 

(..ostal parcel for a. value exceeding Re. 800 and a. bar normwly costs ne. 600, which mer.os ~  a gold bar has to be divided in two before it 
(1B.n be sent to villages and mofussdl centres. I could understand it if th .. 
Post Office insisted' that. no article sent by postal packet, should exceed 
Hs. 300 in value ho:l('.ause then I would understand thil.t either the Honour-
-able the Director General of Posts and Telegraphs is not very sure of the 
toncsty o.f his staff or he wishes to incur as small a claim I1S possible for 
'loss in transit in his Insurance Department. But the facts are. Sir, that 
you can send articles up to Ra. 2,000, whether they are currency notes or 
gold ornaments or jewellery or precioua stones, but as soon as it cO,mes to 
a gold bar, the Postal Department refus0s to ~  anything worth more 
'than Us. 800 and that is, Sir, one of the ways in which the Honollrable 
the Finance Member claims that with a higher exchange he is going to 
maIm gold oheap for India. I wonder how long this restriction has bf'(m 
'in existenoe? I have a recolloobion, and I understand from one of the 
Members of my Chamber in Bombay, that it was not very long before the 
\\ur that this restrietion on the transport of gold by post was put on. But 
cyen supposing that the restriction an1;e-datRs the YOl'I.r of the war I clain. 
-that since this very great handicap to thl) smaller men up-country was 
·b.rought to the non;ca of the Postal Department, they Qught to ha.ve con-
sl?(>l'ed it more favourably. I, Sir, do not wish to plead forpeopJe who 
''I'lsh to hoard ~  I myself am not a believer in the pet theory put 
~  by .the Fmo.nce Member very often that the agricuUu.r&l pOPllla-

~  'lD IndIa hoard gold. But I oerta.inly think that it is an artmciaI 
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handica.p for the Poetal lJepartment of aU others to say to their ~ 
that you may send precious stones worth Rs. 2,000 and we will insurE:. 
them and accept the same; you may send diamonds, pea.rls, or anything, 
bdeed even gold orllaments, but as soon BS you come tQ bar gold, we must 
rl"strict you to the value of Rs. 300. It practically means that they do not 
want ba.r gold to reach_ lip-country in the same way as any other article. 
'l'he restriction, Sir, and the motive of the restriction, is difficult to under-
stand, and I wish te.. suggest very seriously to th.e Honourable Member in 
eha.rge that the Government may very favourably consider this. 

Sir, the next ques.tio,n is one which is a little more annoying. The 
Honourable Member in charge thought fit to issue instructions that, if a 
Fostal parcel jg directed to a place and if it happens that the addressee 
has left that place and the postal parcel has to be redirected, another 
postage stamp or cha.rge should be levied. Now, I, Sir, could easily have- . 

~  this if the Hl)nourable Member in charge could have given us 
even rough figures regarding the misuse if any that may have been made 
till now of the facilities afforded by the Postal Department, ever since 

the start-ing .'>1. the Ind:an Postal Department. It is siDce this. 
, P.lI. idea of commercialisation of 'accounts came into being tha.t the 

Honourable Membl·r h88 £Ie en fit, Sir, to go on making things more difficult 
tor the public. The ,Postal Department W'ill take a postal parcel from the 
uttermost southern limit of India for the same charge right up to J\nshmerp-
but if aomehody happens to send a parcel from Delhi to Lucknow, and ~  
the addressee ha.ppens to have left a day earlier than his ~  in 
order to at.tend the Assembly meeting at ~  tha.t palcel cannot be re-
directed to Delhi unless 1.\ fresh charge was paid. I call this policy com-
mercia.li,sation with a vengeance, and I certainly think that it does not 
redound to the credit of the Department that they should have ever under-
tuken commercialisation in this' spirit. I think the Government of India owe 
~ to the public of India. to withdraw this fInd to let the people have the-

fucilities that they had till now, pa.rticularly so, 8':r, when the Department 
concerned cannot put up figures to show the amount of income that they 
stand to. make by this and tell us the amount lost in past years before-
this new policy dawned on them. I do not think that this Assemblv can 
approve of commercialisation in this direction or in this manner. . 

The third thing, Sir, is in connection with the rather nrbitrary increase· 
in press telegrams, fl subject about which 1 do not think I need 'Ray much 
to the House, because I understand there WIlS 8 question asked in this 
House about this Dot 'very long' hack. I should have thought, Sir, that 
eommercialiSRtion was to be restricted, when it wa·s recommended, ~ 
accounts, and that the first amciJty of the Government of India to see that 
a. rate of postage, which was most naturally suited to India and to the' 
resources of the people of India, was t.o be reintroduced. In spite of that, Sir, 
chllrges have been put on thick and we are told that we need not, com-
plain About it because it has all been done under the idea. of commerciali-
sation. 

There is one more point nnd I think I have finished. Schedule II to' 
the Finance Bill says that the rates for hook-post packets are half an' 
anna for every five tolas or fraction thereof. This works out, Sir, to two 
annas for 40 tolas. This is the slUIle rate for which you can send a book-
~  parcel from India to Japan, America nr to any other part of the ~ 
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and still, in order that the book-post may be carried from sa)' Delhi tv 
Lucknow, the I'ostal Department charges the same rate. I understand 
that the Director General of Post Offices has received innumerable appli-
cations and petitions from persons concerned in thi8 traffic, with the resu.1 t , 
I am afraid, that pending the Government of India.'b pleasure to reVIse 
their ideas of commercialisation of a Department like the Posts and Tele-
graphs, the Director General must have been c,ompelled to tum a. deaf ear 
to them. No wonder, Sir, that the l)ost Office, in ~ of its many uses to 
India, is not very popular with the public &t present. I therefore very 
earnestly ask the Honourable Member oPPoBit,e not to. do any more injury to' 
the public under any excuse, even of the idea of commercialisation. 
(Diwan Bahadur T. Hangacharinr here made an interruption which was 
inaudible.) I understood my Honourable friend to say something about 
merchants. May I ask him to repeat what he said? (Diwan Bahadur 
T. Uangltchariar: .. Not to follow the merchant's practice. ") I am afraid 

~ Honourable Member has come in contact with very poor merchants. 
,. r \dsh he camn in contuct with Bome better ones too. I particularly wish 

to refer to the very deaf ear that the Director General of Posts and Tele-
graphs has turned to petitions regarding the book pucket rat.es. The' 
Honourable the Finance Member rather took cODsolation to himself that 
this year in the budget he had been able to vote fairly large sums for 
what ho called nation-building purposE:'s 

The Honourable Sir Bhupendra Nath Mitra: On a point of order, Sir? 
Is the Honourable Member in order in discussing an item entered in the 
Finanee Bill? This book packet rate, as he has hImself said, is an item in 
the Finttnce Bill. 

Sir P'ilruotamdas Thakurdas: I, Sir, hope that I have been able t<> 
prove that the two or .three instances thllt I gave are instances of really 
burdensome rates. I am not referring to those now, but as I said, I would 
lefer to them by perhllps an amendment to the Finance Bill. But if the 
Honourable l\fpmher wishes to hear all I hAve got to say on this item now 
that I ~ commenced with it I mAy go on; otherwise I will shift it tp' 
another of the three so that the Honourable Member cannot take any 
objection. 

Mr. President: Is the Honourable Member referring to the rates levi-
able under the Finance Bill? 

Sir Purshotamdaa Thakul'das: Not necessarily. I will refer to the 
other OTle, namelv, redirection eharqes for posta1 parcels. That does )lOt 
come under the Fina,nce Bill and I am safely outside my Honourable 
friend's ohjection. If the Honourahle Member in charge wishes to rise to· 
an objection I am ready to give way. 

The Honourable Sir Bhupendra Natb. Mitra: T was referring to the item 
which m.v Honourn.ble frirnd had previously mentioned, namely, the hook 

~  rate, and I had to take the objection in view of your ruling given 
earlIer in the debate. 

Sir Purshotamdas Thakurdas: I had finished reference to that before 
the Honourable Member' rOBP. I wiJl refl>r, Rir, first of all, to the extra 
rates ~  are being put on redirected pRrcels. Have I your permission 
(refemng to the Honourable Sir Bhupendra Nath Mitra) to refer to that? 

The Honourable Sir Bhupendra Natb. Bra: It dees not require my 
permission, Sir, but yours. 
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. SIr Punhotamdu Thakurdas: I am in order)n re£emng to the rates 
on redirected parcels. That is not in the :Finance Bill. 

Mr. President: I ~  that is done under an administrative rule? 

The Honourable Sir Bhupendra liath Mitra: That is so. 

Sir Purshotamdas Thakurdaa: I can rl1fer to it, then, on the Demands 
for Grants. I was sa.ving ~  t.he Finance Member took consolation that 
this year he had been able to give a bigger grant for nation-building and 
nation-improving depArtments. 'Vhether the sums voted under that head 
this yoar are big or not ,is for the Asselllbly to judge, but I would strollgly 
impress on the Honourable Member in charge of the }Josts Rnd Telegraphs 
to look upon thp Postal Department us one of the most civilising and one 
of the most natkm-building of departments under the Government of 
India and not to put Itny furthpr htlTtkn, either directly or. indirectly, or 
through the ~  "f the Finrmce Bill or by any administrative. 
action that he may choose tu tflke,. on the public who wish to utilise or 
who rather have to utilise the Post Office, find to that end I would strongly 
ask him to do everything possible to lighten the burden on anything which 
adds to the literacy of the countrv. Just to refer to one item t,o which I 
will refer later on, 'the book-post packet is a thing which helps to distribute 
more knowledge in the count,ry, nnd I very strongl,V press the Honourable 
Member to give very favourable considerat.ion to that, because I am not 
sure that it will involve him in a greater ('xpenditure th!m Us. 5 or 7 Inkhs. 
In the meantime, I ngl\in submit, for favourable consideration thoBe ·two or 
thrt>e items about whlch hI' hAS hfld notice of Atrong complaints from the 
public before now-itemA which CAuse the greatest amount of irritllotion 
among the various classes concerned. Sir, I move my amendment. 

Kr. President: Reduction moved: 
.. That the Demand undel' the hCl\d 'Indil\n Posta.l Hud 'relegraph Department' 

be reduced by Rs. 100." 

lIr. Darcy LiDsday (Bengal European): I desire to support my Hon-
0urablc frJcnd, Sir Purshotamdas Thakurdas in one small matter to which 
he has referred, and Lhat is the question of insurance, I do not know 
"hy the insurance on gold bars is restricted to Us. 800. 'rhe HonourllIble 
Member opposite mil,)' give some infomlation on that score later on. Sir 
:Purshotarndas referred to othcr articles, post,al packages, insured up to a 
valullof Hs .. 2,000. I would like t.he Depllrtment to go a good deal further 
aud iucrease t.he limit. to at least Hs. 10,000 .. I know that the department 
are losing conaidorable sums of money by limiting the amount to !l0 small 
II figure. They do the work. 'l'he.v give t.he proteetion. It co'sts as much 
to carry the arLicle safely, no mutter what they charge and the public 
obtai.n the advantage. In my late husincsr,1 of in Rurance T havE' had 
nUlllerous eases before me where the sender inlmres with the IJost Ot'lCe 
for vt'ry sml1.ll sums. It may be Hs. 100 or Hs. 200. He then goes to 
the insurance company. (A Voice: .. Who?") Never mind who. He goes 
Bnd obtains a policy under the protect,ion of .this post office receipt Itt. a 
l(1wer rate as the insur<1nce company are satisfied tha.t the post office 
gua.rd that article of Re. 200 value to them with as milch care as they 

.. would do in the case of an article which was insured for Hs 10,000. On 
-those grounds, Sir, I would strongly recommend the department to increase 
their limit. If they are afraid of running such a big risk I h'ave no doubt 
tl1at they could underwrite the surpluses with, many of the ~  offices. 
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In fact some ,time ago I put such a proposal before the HonoUrable Member 
~  received it with favour, but it did not go any further. I am not out 

for business myself but I do earnestly put before the department the 
.advantage they could gain by inqreasing their limit and getting some 
return for the b'TOlLt care they take with the insured packages. They are 
Dot sufficiently ~  now for the amount of work they do. 

Mr. A. :B.angaswami Iyengar: I move that the question be put. 

Mr. H. G. Oocke (Bombay: European): I sympathise with the Hon-
. Durable Member from Bombay in connection with the points he has raised 
<If; regards the commercialisation of the post office accounts. It is very 
difficult indeed for ally one to reconcile Demand No. 28 totalling a crore 
and 70 lakhs with the figures on puges 4 anJ 5 of the Posts and ~  
DEtailed Statement. '1'he particular point that Sir Purshotamdas has 
raiRed is the question of ~  lakhs. Thllt it will be noted is not 
p&rt of Demand No. 213 unless it is included in working expenses which I 
think it is not. What is reall'y happening to thcse ~  i;! that we are 
retaining the old system of hudget demand but we are haVIng a supple-
laenta.ry profit and loss statement and on t.hat profit and loss statement 
certain .. commercial .. it.ems Elrc brought in but we arc not really vot.ing 
these to-day. 'rhey IIrt! not part of the demand we are asked to ,·ote. As 
regards the question whether we a.re being asked to vote interes.t on 
expenditure made last year on (say) new post offioes which we have a.lready 
paid for from revenue-that is a very pertinent' question., We are not 
being asked to vote interest on ,that to-day but in the supplementary state-
ment, it is a88umed that the whole of this capital expenditure has been met 
from capital and has not been charged to revenue. That is to say, the 
profit and loss statement really be&l's no relationship to the demand. The 
illterest does not appear in the demand. It is merely put into this state-
meni on the assumption that all our past capital expenditure hus been made 
in the SaIne wa'y 908 it would have been made if we were a commercial 
~  

,Kl'. K. Ahmed (Rajshahi Division: Muhammadan HuraI): Sir, 
-1 feel suro that I must take part in the debate especially in an iIll portant 
subject like the Postal and Telegraph Department. Sir, they are the 
TI or men's messengers. B lit I do not bother the Treasury Bench, especial-
'.y my Honoumble friends of the Department, as I do not put the burden 
,In them of gold 01' silver of my Honourable friend from Bombay, nor do 
1 ask them to carry my pearls, diamonds, o! rubies. Sir, my !l'nevanccs-
1 suppose it is a subject before the Government to-dav and before we !,(pt, 
the household demand and the Executive Council' of' His Excell<'ncv the 
Vioeroy, the first thing to-morrow monling, it if! worth while .now before 
Ille sunset to discuss what I want, and which is ·a.bsolutely necessary. 
Now, Sir, my grievances are thestl. You have got the s:YIOtem of sending 

~  post-cards and book packets. That as to say, you can buy a post-
.card for half IU1 anna, you can' buy .aD envelope for one anna, and write a. 
Jt't.tcr or send a book post that reaches a destin.lltion from one end of India 
to the other, say from Cape Comonn to the Mount, Everest. (Laughter.) 
But, Sir, if you write a letter from here to some place only 
two or three hundred mileR J1.way, it does not reach its destination. And 
~  because;in the Department of my Honourable friends there are cer-

tBm sub-post offices where the postmasters are neither paid per month 
what they are entitled to get, nor is there & postman to give delivery of t.he 
J( ttill'$.. whether they are bearing or half aDna post-cardE< or anna envelopes, 
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and even book packets. Particularly, Sir, I have experienced this difficnlty 
when I was canvassing in my constituency during the election time. The 
Electioneering pamphlets, letters to voters, etc., never rea.ched the destina-
tion. 

Mr. A. Rangaswami Iyengar: On a point of order, Sir, is the Honour-
ablo Member talking on the question of the commercialization of postal 
accounts? 

Mr. X. Ahmed: My object, 8,ir, is exactly what is down on the paper, 
(md ~  is the " burdensome rates." My Honourable friend scnds his 
letter from the Imperial town of Delhi or Simla, and pays the Silme half 
anna for a post-card and sends it all the way to Cape Comorin in Southern 
India. Wh.y should I not be entitled to spea.k when after the ., burden-
Borne rates " this Depalltment oharges, they will not carry my letter two 01' . 
three hundred miles. 

IIr. President: The Honourable Member is out of order. The Honour-
able Member will he jn order in disculiising that on the Schedule to the· 
Finance Bill. 

Mr. K. Ahmed: With your pennission, Sir, if the Treasury Bench will 
give us an answer, I will not continue. 

The Honourable Sir Bhupendra Kath Xltra: Sir, before I begin to reply 
to my friend 'Sir Purshotamdas Tha.kurdas's observa.tions may I be assured 
on one point. I see there are various other amendments on the question, 
of commercialization of accounts. Are those amendments withdrawn? 
Because if so, I can deal with the whole question at this stage. Otherwise, 
subject to your pennission, I would prefer to hear what !the other Honourable' 
Members have got to say on this question before I deal with it. 

Xr. President: I mp-ant to take commercialization of accounts first of all. 
but Mr. Rangaswami Iyengar was not in the Chamber. When I called' 
his name, Mr. Ramachandra Rao did not move, and Mr. Neogy wa.s not 
here either, so that that subject, for the moment, fell to the ground. I' 
imagine that what has been said represents all the Honourable Member 
has Ito reply to. 

Dlw&n Bahadurll. Bamachandra Rao: Sir, I took oare to say that th& 
question of the commercialisation of accounts would come up for dis-
cUBsion on a later motion of Mr. Venkatapatiraju. I thought, Sir, that 
at !that time it would be opportune to go into some of the ~  as now 
allocated in the budget ~  for Posts and Telegraphs. I have a. few· 
remarks to make, Sir, on this question. The whole question of com-· 
mercialisation has now been brought under disoussion and I should like· 
to Bay II. few words. 

lIr. K. Rama Alyangar: Mq.,v I draw your attention, Sir, to No .. 64' 
and ask +'he Honourable Sir Rhupcndra Nath Mitra if it can also be taken 
up at this stage? 

lIr. President: The amendment moved by Sir Purshotamd'as 
ThakurdBs raises B somewhat different question to that raised in Nos. 58: 

·-61 and, 79. No. 64, standing in the Honourable Member's name (Mr. 
K. Rama Ai.vangar) really (lomes under oommercialisation, although it is. 
a .subsidiary part of commercialisation of aecounts. 
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The Honourable Sir Bhupendra Bath Mitra: Sir, if I may say so, my 
friend Sir Purshotamdas Thakurdas has ma4e a confusion between two 
~  aspects of the case. l'l1e first is a question of policy, the second 
is a question of accounts. 1'uming now firstly to the' question of policy, 
·to which he apparently wanted to refer, I think the position of Government 
in ·the matter was clearly brought out in conncction with the discussion 
<>n tht:> budget estimates for 1924-25. In the. course of his speech in this 
House on the 12th of March 1924, Mr. Neogy said: 

"As late as 1905 Government made a definite declaration of policy that it is not 
the desire of Government to treat the post office as Q source of revenue and that all 
.xceS8 of receipts over expenditure will in future be dcvot-ed to the further improve-
ment or cheapening of postal facilities. I want my Honourable friend "-(that is my 
predecessor in olfice)-" to declare on the floor of the House to-day that he holds fast 
to t·his declaration of policy." 

The Honourable Sir A. C. Chatterjee replied: 
.. 1 do not think Mr. Neogy has he en ahl" to find a singlo declaration of Government 

that the post office and telegraph department should be a source of income to Govern-
ment. All that hae happened is that we have tried to prl!>vent it from becoming a 
source of expenditure to Government. I entirely u.gree with Mr. Neogy in considering 
that the p05t office should be looked upon as a public utility service. But in the same 
way as railways and other organisations which are for the benefit of the general public 
and are looked upon as puhlic utility services should .at the same time pay their way, 
I consider that the Post and Telegraph Department should pay its own way and J have 
the authority of my Honourable colleague, t.he Finance Member, in saying that the 
-Government do not look to the post and tl'legrapb department as a revenue"earning 
.department .•• 

An exposiJtion of the policy on similar lines was made by the Honour-
:able Sir Basil Blackett in his flpeech in the Council of State on the . 24th 
'March 1924. in the course of whiuh he said: 

"In my view, the post and telegraph undt>rtllkings of the Government ought to 
pay their way. I do not mean to say that each individual item must necessarily be a 
paying item, hut that the Post and Telegraph Department taken as whole should not be 

-carrying t,he letters and mails and sending the telegrams of the people of India at the 
..expense of the general tax-payer." 

It may interest the House to know that the principle underlying this 
policy is followed in England ulRo. Our position in regard Ito the Postal 
and Telegraph Department to.day is much worse than that of the corre-
sponding department in England a year ago as disclosed in the budget 
statement for 1924-25. We anticipate thwt the revenue account of the 
department in 1925·26 will close with a small deficit. In England a year 

:ago the budget estimate of the department, i.e., for 1924-25, sDowed 
a surplus of several millions of pounds. But !the Chancellor of the 
Exchequer in the first Labour Ministry in England refused to allow any 
consideration based on the political advantage which might accrue to 
his party by playing to the imagination of the people,' to outweigh his 
duty t.owards the general tax-payer of his country. He refused to make 
an:v large reductions in postal rates. On the 29th of April 1924 he said 
in the House of Commons: 

.. .. I am not, in a posit,ion to make any Considerable chan!{es in the postlll ratPII. It 
IS true that the post office is making Il profit on all its serViCf!R taken together. Therl' 
are however certain chllrges which are now the ~  of ~  and for this 
·reo.son it is impossible to say definit,ely whllt thl'!lle profits are likely to be at the end 
~  the Y6&r. There is one thinlf deal' and that is that. it is not yet possible to "I!-
~  the penny post as an economic proposition." (A t tllis do!!,- 0 AI tm btl' 0 t til e 
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House i7ltuject.d ., JVh.y 7Iot !") ~  Snowdw c07lti",red,) "It is not possible RS a.11 
economic proposition. I am quite sure that neither this House nor the country 1. 
thinking that the post dflice should be subsidized by the general tax-payer." 

I have now dealt, Sir, with the question of :the policy. The various 
specific points ~ to by m.Y ~  ~  Sir Purshotamdas 
Thakurdas really impmge on thiS questIOn of pollcy .and. not on. any 
question of aceounting. If the soundness of the pohcy IS admItted, 
namely, that Ithe Post and Telegraph Department must pay its way and 
that it should not be worked in -such a manner as to throw a charge on 
the general tax.payer, then the necessity for retaining or imposing the-
various imposts which he refers to is immediately e8tablished, I am not 
for the momcnt dealing with the qUt'stion of the transmission of gold, 
in regnrdto which the department does not earn any revenue. I shall' 
deal with it later on. 

Sir Purahotamdas Thakur4as: May I interrupt the Honourable Mem-
ber if he does not mind my doing so? What are these 66 Iflkhs being: 
paid to the Finance Department for? Is :there anything like capital 
acgount of the Post and Telegraph Department outstanding? 

The Honourable Sir Bhupendra lfath Kltra: As I said, I shall deal 
with the question of commercialisation of accounts It,,,t,cr on, because the 
commercialisa.tion of accounts is only ancillary to the basic policy. The 
three points to which specific reference was made by Sir Purshotamda.s 
Thakurdas were, firstly, the increase of the limit up to which gold is 
transmit1jed by the post office. Now, that has nothing to do with the 
~  aspeclt of the department. The present restriction, I 
can assure my ~ friend, was imposed in the year 1910, long 
before the war. It was imposed for speoial reasons and as 8 measure of 
protection to the post office. In that year several very serious cases of 
loss of insured parcels containing gold in transit through the post offloe-
carne to lighlt. Inquiries into the matter showed that there WQ,S a regular 
trade between Bombay and upcount.ry in gold sent by the parcel pORt. 
The Director General represented to Government t,he extreme undesir. 
ability of the Qxisting system whieh offered to the iIl.paid postal official 
a very serious t,emptation; and in view of this representation, the limit 
wa.s raised by Government, who definitel.v recognised that, transmission 
of gold in large, quanJtities was not part of the legitimate duties of the 
post office. The position is precisely the same in England, where the limit 
t,o the value of gold allow(ld to be conveyed by the parcel post is only 
£5. Furl,her, the matter is not one which ~  t.he general body of 
tthe publie for whom the postal service caters. It can benefit only a limit. 
ed body; and in fact it has been argued that it may interfere' with the-
legitimate operations of banks in regard to remittances. 

The' next point to which my friend Sir Purshotamdas drew attention' 
was the levy of It charge for thc re·direction of postal parcels. Now. Sir, 
the .reason why this charge WaR imposed with effect from the 1st July 
1924 is one which hangs on the policy. With reference to the recom. 
mendations of the Inchcape Oommittee, of which my Honourable friend' 
was a member, Government explored all Bources of economy, a8 well air 
tll.,posslbility of securing additionaL payment for servioes ren:de1'ed, 80' 
tbat it might be possible to make the postal and telegraph department 
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pay its own way. As a result of th8lt aXtlmination, certain credits were 
secured by the postal department from various Government departments. 
'1'he examinations also brought to light ODe or two cases where the public, 
or Ii section of the public, were receiving centum subsidiary services from 
the postal department without making adequate payment for them. The 
re-direction of parCtlls was one of these servictlR. A cllarge for the re-
direction of parcels has alwll.YR been levied by the British post office and 
in ot,her countries; and after careful consideration, we came to the COD-
clusion that there was no reason why a similar charge should not be 
levied in India in the present financial condition of the department. When 
the department had carrLld the parcel to its original destination ilts 
contrt\ct, was over, and it was onlv reasonable that further work should 
be charged for if it was (jf any considerable magnitude. As I said in this 
House on the 28th January last, considerable labour and expense are 
incurred in dealing with the transmission of postal pareels, and the labour 
and expense are no less in the case of re-directed parcels than in the case-
of the original parcel itself. We accordingly decided that, with effect 
from the 1st July, 1924, a parcel re·directed to any place served by the 
inland post shall, save when the original address and the substituted 
address a.re within the same delivery area of the same post office or within 
the same town, be ~  for such re-direction with further pos.tage-
amounting to half the pre-paid rates. The charge levied in England is 
th.e full rates, not the half rates. 

Sir Purshotamdu Thakurdas: Why did vou not charge the full rates 
to fall into line with the ~  you' take?' 

The Honourable Sir Bhupendra Hath Mttra: It is not a question of 
falling into line. It is a qUI'Rtion of trying to make the department pay 
its way. That is the position. 

Sir Purlhotamdas Thakurdas: Does the Honourable Member realise 
any ~ between the conditions here and in England and the 
capacit,v of the people to pay? 

The Honourable Sir Bhuptndra Hath Kiua: I know this, that there 
is one difference between those conditions-a very grea.t difference. Dis-
tances in India arc much longer than ;:listances in England. In spite of 
this factor, the incidence of our in.land parcel rate is certainly not as 
high as that of the English rate. ' 

Sir' Purshotamdas Thakurdas: So .that the whole policy of the' Govern-
ment of India is wrong according to the Honourable Member? 

The Honourable Sir Bhttpendra Hath Kitra: I must say that I do 
not quite see how the Honourable Member comes to that conclusion. As 
r have sa.id, the policy of the Government is this: It is particularly 
anxious that the department should pay its way and should not be a drag 
on the general tax-payer Bnd in that way interfere with the allotment of 
sums for the nation-building serviMs proper. Th&t is the policy, and r 
do ,not see exactly how what I have stated in any way conflicts with that 
polley. 

The revenue from this re-direction fee is estime.ted at about Rs. 8 lakhs 
a year; but, Sir, we GSnDOt overlook the maxim that if we look after the-
pence, the pound. win take oare of themselves. 
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Sir Purshotamdas 'l'hakurdss then referred to the book-packet rate. 

Here, the rate was increased in 1921 in connection with the ~  Bill 
for that year and it was fully open to the House at that stage not to accept 
the proposal of Government in that ma.tter. 'l'he statistics which I laid 
on the table of the House the other day make it pcrfectly clear that the 

· traffic has not in any way suffered by the incre:,se in the rate; and in the 
present financial condition of the department, Government see no reason 
for ma.king any reduction in the rate. 

I did not quite catch what my friend Mr. Darcy Lindsay said on the 
subject of insurance. We cannot possibly interfere with any private 

· person who insures with the post offiee for a certain sum of money any 
article which he wants to send by the post office and reinsures it again with 

· some other agency for another sum of money. But if he referred to what 
Sir Purshotamdas Thakurdas said in regard to gold bullion, his observa-
tions were not very apposite, because we do not allow the transmission of 
gold bullion through the post office when the value exceeds Rs. 800. 

:Mr. Darcy Lindsay: The point I wished to make was that the post 
· office should not give all the protection that they do for the very small 
fee they receive on an insurance of Rs. 100 or Rs. 200 on the ground that 

· the full value is reinsured elsewhere at a very much lower premium. My 
point is that the post office should obtain the full premium for the value 
of the article. The value of the article can be declared and should be 

-declared with the post office up to. the full amount. 

The Honourable Sir Bhupendra lfatll Mitra: I see my friend Mr. 
Lindsay really wants to add to what my friend Sir ~  

· Thakurdas' called the burdensome exactions of the department. (erie. of 
.. No" and .. Nothing of the kind".) 

Sir Hari Singh Go11\': He wants you to take what is taken by the 
-InsurQnce Companies. 

The Honourable Sir Bhupendra ]lath Kttra: It means then that he 
· wants us to ra.ise the rates of premium 

Sir Hart Singh Gour: Nothing of the kind. 
The Honourable Sir Bhupendra Bath Mttra: I thought he said that. 

Sir Purshotamdas Thakurdas: He asks you to take more risks. The 
-risks you are taking are flO safe with the traffic now offering that ,v0ll 
miqht. as well take the risk yourself instead of letting that money go 
to priva.te insurance companies. 

Xr. Darcy Lindsay: That iF; exact.ly my point. 
Sir Purshotamdas Thakurdas: So' it is more revenue to the Honourable 

. Member and not burdensome charges. 
The Honourable Sir Bhupendra Ifatll Mitra: I am glad of that BUg-

-geation. I am RorTy T could not quite understand it. hecause I found it 
.difficult to CQnnllct it with Sir PUl'Rhotamdas's grievances; and I shall 
oert,ainly ~  ~ matter my, most careful consideration to ascertain 

.. whether it will hring' in more net revenne to t,he department. 
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Ilr. A. Bqllwami Iyengar: What about the BW'Charge on the press? 
The Honourable 81r BhUpendr& Bath 1111'1'&: As regMds the surcharge, 

my friend Sir Purshotamd,ls Thakurdas did not touch on the point at all 
and that is one of the reasons why before rising to reply to him I wanted to 
know whether there were any other Members of the House who wanted to 
speak on allied questions. As the question of the surcharge on the presil 
was not brought up, I could not possibly deal with it. 

Ill. A. Bangllwami Iyengar: Sir Purshotamdas says he did refer to 
it. 

Sir Purshotamdaa Thakurdas: I mentioned it, but I did not dwell a.t 
Qlly length on it, because I thought the House and the Honourable 
Member knew all the details about the grievances of it. However, it is for 
the Honourable Member to decide whether to speak on it or not. 

The Honourable Sir BhupeDdra Hath Jlitra: I am quite willing to deal 
with the matter. The point here is as follows: Press telegrams arc in 
certain cases accepted without prepayment. The rules used to provide that 
8 deposit should be paid to Government in regard to these telegrams; but 
that deposit covered only the average monthly or fortnightly expenditure 
of the parties concerned plUB t4e corresponding expenditure in the period. 
elapsing between the date of termination of the monthly or fortnightly 
account period and the average date of settlement of periodical accounts. 
This deposit is charged also in England, but in addition to it a charge is 
levied .to covel' the cost of extra. work thruwn on the Postal and Telegraph 
Department in keeping the accounts and preparing bills for press messagfls 
which are accepted without prepayment. We have with effect from thp 
1st April of this year introduced an arraDgement simila.r to that followed 
in England, I may tell my Honourablo friends that the matter was brought 
to our notice by the Auditor General. He pointed out that here WllS a 
service for which a certain section of the public were not making ~  
payment, though payment· is required in the corresponding case in 
England. As the Postal and Telegraph Department in India. cannot yet 
pay Hs way, Government saw no reason why the charge should not be 
levied. The amount involved is not large. But 8S I have said b('fore, 
we have got to look after the pence, so that we can get the pounds where-
with to balance the receipts and expenditure. 

I next tum to the quostioDs connected ~  with the commercializa-
tion of the accounts, which were referred to by Sir Purshotamdas ThBkur-
das; and here I may say that the idea of commercialization of accounts 
was one which was very strongly recommended by the Inchcape Committee. 
of which he was a member. Not only that; but that Committee did 
notice that there was an item of interest to be included in the commercial 
accounts. . They took no exception to the entry.. All they said was this: 

.. As stated previously, we are informed that sufficient allowa.nce has not been made 
for depreciation in arriving at the capital expenditurtl on which interest should hI.' 
charged M part of the working ~ 

Now, for the purpose of the commercial accounts which will be introduced 
in the Postal and Telegraph Department from the 1st of April 1925, the 
block account on which interest will be charged is the depreciated value, 
and that, as (\ matter of fact, will meet the point taken by the Inchcll.W; 
Committee. I may at the same time infonn ihe House that the practice 

• 
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in England in regard to oharging interest on capital is as followlI: The 
department may show a surplus in its revenue account in a particular year 
and the exchequer may be able to meet the capital expenditure of the 
department during the year wholly or partly from this surplus in the 
revenue account. Even so, interest is charged on the amount of surplus 
devoted to capital expenditure. 'l'his is undoubtedly the correct arrange-
IU6nt and we propose to follow it in India. In fact, the question whether 
the ca.pital expenditure has been met from the surplus earned by the 
department or from any other source hag really nothing to do with the 
entry of interest in the commercial accounts, The entry of interest must 
be with refprenee to the block account of the department, exactly as is 
due in any well-conducted business concern, and I am perfectly cerlain 
that my Honourable friend Sir Purshotamdas Thakurdas is fully familiar 
with thnt arrangement 

Sir Pur8hotamdas Thakurdas: No, Sir, I absolutely disagree with what 
the Honourable Member says, I have, however, no right of reply here, 
hut I absolutely disagree with the explanation the Honourable Member 
gives. 

The Honourable Sir Bhupendra Ifath Kitra: Sir, I think I have dealt 
with all the points that were raised by my Honourable friend Sir Purshotam-
daB 'I'hakurdas, and I trust that in view of the explanation I have given 
him, he will withdraw his motion. If I ma.y add one observation, this 
amendment should have been proposed by him on the grant either -for the 
Department of Finance or the Dupartment of Industries, because the 
Postal Department has got nothing to do with questions of policy. Still 
I have given him the fullest explanation in the matter, and I hope he 
will withdra'w his motion. 

Sir Purshotamdas Thakurdas: How does the Department of Industries 
come in, Sir? 

The Honourable Sir Bhup8ndra Ifatll Jlltra: Because it is the adminis-
trative department. 

Dlwan Bahadur K. B.amachandra B.ao: Sir, I should like to make a few 
rcmarks arising out of the observations made both by Mr. Cocke and also 
the Honourable Bhupendra N ath Mitra, and that i&' about the commercialisa-
tion of these accounts, The Honourable the Finance Member in introducing 
the Budget stated as follows: 

" It was not. until January that various important decisions of principle were finally 
reached on both as regards the form of the account. itself and the actual method. of 
distributing the charges. Final orders are still to be issued in certain cases. The 
Statements and estimates prepared represent, thet·efore, on several poinh decisions 
which must be regarded 8S provisional.'· 

Bir, I am drawing attention to this passage in the Honourable the 
~  Member's speech, as when we consider the departmental estimates 

many Honourable Members t\re puzzled 8S to the results clll&'8ified under the 
head of Post Office and Telegraphs, including Radio and Telephenes and the 
implicationR aod inferences which should be drawn from the allocation of 
oharges under thes'e respective heads. Honourable Members will see from 

. page 4 that according to these accounts, which even acoording to the Finance 
Member are merely provisional, the charges and the receipts are balanced 
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:and a. net surplus balance of Rs. W,28,I00 is shown under the head Post 
()ffice. Then under the head of Telegraphs, including Radio, It loss of 
Rs. 26,15,430 is shown, and then under the head of 'l'elephones a loss of 
Rs. 3,72,670 is shown. 

Sir, these accounts Ilnd the accounts for 1924-25 have now been recast 
.in accordance with the principles for commercialisation which the 
Accountant General and his staff have adopted and which have 
been embodied in the accounts for 1925·26. 1 think it is only due to 
thiR House t.hat these accounts and the allocations made under the various 
heads should be gone into by the Finance Committee. Until this' is done 
none of us are prepared to accept these allocations as satisfactory or even 
just to these three heads, namely, llost Office, Telegraphs and Telephones. 
1 think that if this classification is intended to afford some relief in regard to 
postal charges and in rogArd to the extension of postal facilities, it seems to 
me that these allocations huve to be vety carefully eXlll1lined to see whether 
they are as proper, satisfactory and just. Thoro are many items which 
are combined charges for both the Postal and Telegraph Departments.. They 
have to be gone into and it seems to me, Sir, that the whole question of 
both the fonn of the Rccounts as we)) as t,he substance of these allocations' 
under theRe three heads ought to be gone into by the Finance Committee, 
more especially in view of the statement made by the Finance Member that 
the statements in the estimates represent at several points positions which 
must be regarded as provisional. I could say a good deal with reference 
to the various changes that have been made-stamp charges, charges for 
depreciation, charges with reference to interest on capital outlay, charges 
with reference to what is paid for the services rendered to other departments, 
from Indian States, etc., all these have also to be considered with reference 
/;0 this,and the appropriateness of the figures shown has to be thoroughly 
gone into in the jnt·erests of the general tax-payer. We have stated several 
times that postal rates have been increased and postal facilities have not 
increased. Figures have been quoted on other occasions and they hHve been 
repeated over and over again. Therefore the whole question of economy 
and tho allocation of charges between various heads' requires com.ideration 
and I trust the Honourable the Finance Member will not misunderstand me 
when I say thnt we cannot accept these figures. We cannot accept these 
allocations, they must be gone into by the Standing Finance Committeo 
of this House. I do not wish to pursue thif'.' mRt.ter further, Sir, excC'pt to 
1!tate. that, as my friend Sir Purshotamdas Thakurdas said, commercilllisa· 
tion has been overdone and the expenditure has been maintained Ilt its full 
strength and economies do not seem to compare with the re&ult, so that we 
see no prospect until something very radical is done under this head for the 
reduction of postal ra.tcs. There is the question of amalgamation of Posts 
Bnd Telegraphs, which has formed the subject of an inquiry. Then thero 
are other economie&' which have been suggested. Therefore, Sir, we a}:8 
not prepared to accept this as the last word on this commercialisation. The 
thing has to be gone into, not on the floor of the House, but in committee 
of this House or in any speeial committee which this House may appoint. 

LONG DISTANOB TELBPHONES. 

OoloDe1 I. D. Orawtord (Bengal: European): Sir, my Honourable friend, 
Mrkn · Ramachandra. Rao introduced the question of telephones, a.nd I do not 

ow whether I"'should be in order on this motion in asking the Governml?nt 
. E 2 
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of India to state their policy in regard to long distance telephones. I am 
abtoJOlutcly in favour of the development of' long distance telephones in this-
country. But I, believe, Sir, that they nre not likely to be remuneratiye 
if they only radiate out from the Government of India. If these telephones-
are to be remunerative at aU, they should be established between the big 
cormnercial centres. It is commerce that is likely to use them Hnd it iii 
from commerce that you are likely to get the greatest amount of your 
revenue. I would be very glad if the Director 'General will give us nn 
indication of the IOl!lB at present made on these long distance telephones, 
and as to the position regarding them generally. I understand there is a 
telephone in existence between Karachi and Lahore, that it is not of much 
usc and that it would be of more use if arrangements were made so that 
merchants in Karachi could get into immediate touch ",-ith the wheat growing 
areas. 

Sir Geoffrey Olarke: There is no telephone between Karachi and Lahore 
yet. 

Oolonel J. D. Orawford: Then my information on that question iti wrong. 
But it gives an example of the manner in which I believe long distance 
telephones can be put up with benefit IUld with revenul:l to the Postal Depart-
ment. I would be very much obliged for a statement from the Director 
General as to the position with regard to this question. 

CAPITAL OUTLAY ON THE POSTAL AND TELEGRAPH DEPARTMENT, ETC. 

Xr. 1[. Bama Alyangar: Sir, Nos. 64,* 75+ and 76t I will dispose of 
in a very few words. I only want some information from the Department 
on these motions. I want to know if in estimating the capital outla.y on the 
Post and Telograph Department they have taken into account the revenUH 
portion of the capital outlay which has been contributed by the revenues to 
the Post and Telegraph Department in previous yearR', and if so, how much 
of the cll,pital account relates to the capital borrowed and how much relatrs 
to the revenue portion in the present calculat,ion of capital account. As far 
us I havebef3n able to trace the papers placed before us, I have not been able 
to arrive at the actual capital value that has been arrived at. I know the 
Honourable tho Finance Member has referred to the accounts as they stand 
in the Revenue and Finance Accounts or 1923-24, but I have not been able 
to trace it. I wllnt to know what the capit,al vulue now estimated is and 
how much of it is' revenue portion and how much hilS been contributed to 
capital by borrowings. ~  is the information I want. 

'l'he second thing, Sir, is as regards ~  depreciation fund that has been 
calculated. What is the actual life >that has been given to the various 
articles? What is the average? How does that work out? I see from 
the ~ that the depreciation fund amount is tacked on to the capital to 
a certain extent and to revenue to another extent. I want to know how 

* " That the Demand under the head • Indian Postal and Telegraph Department' be 
reduced by Re. 100." (Capital outlay on Post and Telegraph and principle of contribu· 
tion to depreciation fund.) " 

+ .. That the Demand uncJsr the head • Jn4ian. ~  and ~  Depa!tment' 
be reduced by Rs. 100." ~ credit haa not been given to lIerVlce to Manne and 
Indian States.) . • " ' . , 

~ .. That the Demand under the head • Indian Poetal and Te1elJ'aph Department', 
be reduced by Re. 100." (Share of unified stamps.) 
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much has been ta.oked on to capital this' year, a.nd what proportion is pro-
'posed to be met from the reveQue from next year onwards. I want to know 
Exactly the amount by .which the depreciation fund is proposed to be charged 
and at what rate, 

The next point to which I want to draw the attention of the ~  
Member opposite relates to my motion No. 75. I want to know why credit 
has not been given to the work done by the Post Offic,a in connection with 
the Marine Department and the Indian States. These I find have been 
given credit to in previous years, but in the present caloulation credit has 
not been given to these two heads. I find it will oome to'a little more than 
15 lll.khs', or from 18 t.o 15 la.khs. I want to know why credit has not been 
gi.ven to these two heads in toe present value tnken of the services rcndered 
by the Postal Department to other Department.s of Gt!!vernment. 

'rho next point that I want to know relates to my motion No. 76, and 
that is with reference to the Civil Department share of unified stamps that 
has been allowed to be deducted from the inoome of the Postal Department. 
1 find that in 1923-24, 1924-25 and in previous years it has becn put at 

I) only Rs'. 19 lakhs, but it is proposed to put it at Rs. 42 lakhs for 
P.lI. 1925-26. I know that there has been some correspondence going 

on between this Government and the Local Governments in respeot of the 
share of unified stamps' which we altered last year by a Bill. But the 
amount that is now eharged is more than double of what. it has been in 
prcvious years and I want to know why Rt,!. 42 lakhs is proposed to be taken 
while it was only Rs. 19 lakhs before, and on what basis this hatJ been done. 
I want to know how Government are going to support this deduotion of 
Rs. 42 lu.khs from the income of the department. . 

The only oLher point t.hat I would like to refer to relates to this "debit of 
Rs. 66 lakhs in respeot of intorest. If a portion of the revenue has borne 
the capital expenditure before, it is' not proper that the whole of t,he interest 
should be deducted from the revenues of the department now. I wllnt to 
know the amount of interest on the money contributed by thc Department 
previously find the interest on the balance of the capital. I know 11 good 
deal could have been raised at smaller rates of interest previously than now. 
I want these figures in order to come to a conclusion on thcse varioua 
matters. 

Sir Purshotamdas Thakurdas: I do not wish to press my motion. 
'J'he moti9n was, by leavo of the Assembly, withdrawn. 
Mr. X. Rama Aiyangar: I would like to have a reply and I press my 

motion. 
Mr. A. Rangaswami Iyengar: I move, Sir, that thb main quostion be 

now put. 
Mr. President: In respect to that, I may point out that 'it has been 

suggested t.o me that" liS a disCllssion call bo rnisc·d on the question of postal 
~  on the motion that the Finance Bill be t.aken into cOllsideration, and 

as the quest.ioll of tpe commercialisation of Post Office accounts will also be 
in order then. it may be unnecessary to continue the discussion in that 
form now. In the debate on the Finance Bill it will probably be easier for 
Government t,o deal wHh those points on much larger lines, beclluse both 
of them will be in order, than if we continue the debate now. 

The question is that t.he main question be now put. 
The motion was adopted. ' 
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lilt. Pre81dent: 'rho question is: 
.. That a Bum not exceeding Rs. 8,70,84,000 he granted t.o the Governor General ia. 

'Council to defray the charge which will come in course of payment during the year 
ending the 31st day of _March, 1926, in respect of the • Indian Postal and Telegraph 
Department'.' ' 

The motionwns adopted. 

DEMAND N"o. 24-INDo-EuROPEAN TELEGRAPH DEPARTMENT. 

lIIr. President.: The question is: 
.. 'fhat a sum not exceeding Rs. 29,55,000 be granted to the Governor General in. 

CouDcil to defray the charge which will come in course of payment during the year 
ending the 31st day of Marc', 1926, in respect of the 'Indo-European Telegraph. 
Department'." , 

GENERAL HETRENCHMENT. 

Xr. K. Rama Alyangar: I beg to move: 
"That the Demand under the head 'Indo-European Telegraph Department' be 

reduced by Rs. 1 Iakh.·' 
I do not want to deLain Lhe House long in connection with 
this motion, but, J will only refer to the recommendations of 
the Hctrenchment Committee which expected only about Rs. ~ 
lakhs to be the expenditure on this Department from that date. 
'l'hey considered tho vurious heads Ilnd then recommended that 
amount. In fact, 1 filJd that the.v recommend further reduction by B 
closer Bcrutin.v. 'WhAt I find 'now is that during the lust three years the 
expenditure hUB gOlw up imd it is proposed to put it at Rs. 81 lakhs fol" 
the next, year. I will only drnw the nttention of Honourable Memb"lrs 
t.o certain entrips !Ii, pagcs 101 and 108. On page 101 there is a debit of 
2·06 under the Central Persian Telegraph Line and on page 103 there is a 
provision of about] ·29 extm mnde for next .venr under the head line main-
tenunce under ~  and renewals, Gulf section. These seem to be new 
provisions which hnve llcen added on. It is against the spirit of the re-
commf'ndntiolls of thl' TIetrenchmPIlt Committee. The total of these come 
ito 3 lakhs and odd. However, I do not propose to cut the whole amount 
because, liS fllr us we have heen able to follow the working of this Depart-
ment in the Finance Committee, the Government of India are not them-
selves in possession of information regarding this. Whatever it is, if there 
is Rny reRson for making It provision it can ~  be to a small extent, in 
view of the ~  of the Retrenchment Committee. I therefore 
want onl.v A lakh to he cut out of the 3 find odd lnkhs extra provided. 
Tlwrefore I move the amendment in my name. 

The Honourable Sir Bhupendra Xath Kitra: Sir, I do not we.nt to take-
an,\' long time over this matter. The additional items for which sums have 
bepl1 provided in the Budget of the Indo-European Telegraph Department 
were examined by the Standing Finance Committee and the additional 
Sl1mB were passed by them. I do not quite understand on what grounds 
t.hp Honourable Mr. Rarna Aiyangar wants reduction-to be made in the 
vot.e. Apart from the special items, the amount entered there is tho sum 
whic·h WI' require for the service of the department in the year 1925-26. 

Sir PurBhotamdas Thakurdas: I am very glad that a reference is made 
f • h" FinaneI' Committee having pa88ed this item. I wonder if· the 
offlcers who represented his department before the Committee reported to. 
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the Honourable Member that the Finance Committee were able to get 
,retty little information regarding several items from those officers. In 
fact it was mentioned to us in the Finance Committee that the few details 
that they got from the Secretary of State were all t·hat they could put 
before the Standing Finance Committee and that it was very difficult to 
give the Finance Committee more details. In fact the budget period would 
be over if the Finance Committee waited for further details which were 
required. It is on this account that this motion of Mr. Rama Aiyangar 
should be pressed to a division for ior years now, as far as I remember, 
the House has been pressing for the management of the Indo-European 
Telegraph Department being ~  to the Government of India and 
it is ver.v difficult to. understand why and how the Government of India 
justify the reluctance of the Secretary of State to transfer that depart-
ment to India, which is the correct headquarter for that department. I 
am afraid the plea that the Finance Committee passed the expenditure 
should in the first instance not have been urged here and if it is to be urged 
the Honourable Member should he ready t,o give the Honourable Mr. Rama 
Aiyangar the explanfttion that he wants. I am speaking from memory, 
but I am pretty sure that the Finance Committee were not able to get 
any ddtails more than the very very few figures that the Secretary of State 
was pleased to send out t.o the Government of India and to the Department 
themselves. 

JIr. DeXakl Prasad Sinha: Why did they pass it? 

Sir Purshotamdas Thakurdas: Because we were told that if we did not 
pass it, the budget period in this House would be passed. 

The Honourable Sir BasU Blackett: I think the Honourable Member 
is referring to the proceedings of the Standing Finance Committee, Vol. 
<1, ~  3, page 118, on 'l'uesday the 13th January 1925, in connection with 
the supplementary grant required for the purchase of It new cable steamer 
for the Indo-European rrelci{rnph Department. The details which were avail-
able were put beforc the Committee. An explanation was given of the 
increase over the original estimates, which was ~ to the fact tha.t the 
tenders received from the different ship-builders had shown wide differences 
of opinion as to what the ship would ~  and the original estimate proved 
somewhat low. Then it goes on to say: 

.. The approval of the Standing Finance Committee was requested to a Demand 
for Q supplementary grant for Rs. 1,85,000 being placed hefore the Legislative Assembly 
at their next seRsion. The Committee agreed to the supplementary grant being obtained 
but expressed regret that t.he original estimate was 50 wide of the mark. Somt> mcmberR 
also pointed out how difficult it was for the Legislative Assembly to exercise control 
over the expenditure of the Department owing to its heing managed from London. 
But it was understood that the question of the personnel and management was under 
consideration .• , 

Thllt 1 think was the reference which thf' Honourable Member had in 
mind. I would point out that thnt WRS in connection with It supplementary 
grant which has already been dealt with by thiF: House. The Honourable 
Member is no doubt right in Aaying thllt, t1wre nre difficulties in giving all 
t.he details that are asked in the Standing Finance Committ,ee when refer-
ence has to be made for them to London. But I am not cleRr that there 
W,IlB ~  point in regard to t,hiA vcnr's estimat.e On wIDcn the Standing 
Fmance Committee W$8 not satisfled by thfl information that WRS placed 
before them. The particular MBe which t,hey are referring to belongfl to 
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the supplementary estimate that was presented about II. month ago, not 
to Bny of the estima.tes now before the House. I do not know if the Hon. 
ourable Member has in mind any particular case where the infonnation, 
on which the decisions of the Standing ~  Committee now included 
in these estimntes lue based, was insufficien1i. 

Sir Purahotamdu Thakurdas: My impression was exactly based on 
whAt the Honourable the }<'inanee Member has read. If he has handy 
the minutes of the !t'inance Commit-tue where these items are said to haTe 
been passed I have an ideA that hI' will also find n similar record-here 
again I am speaking from memory-but I IIIn sure he will also find B similar 
record . 

• r. X. Rama Alyangar: I think it is a mistake to SIl,)' that these amounts 
have been passed by the Finance Committee. Only the other day in con-
nection with two it·ems, one of 2 laldls and one of 1·26 lakhs the same 
mistake was made by Ithe Honourable the :Finance Member. I had no 

~  of reply so that I could not point it onto It is not cnrrl'ct that all 
tliis new ex.tfB expenditure is placed before the Finance Committee at all. 
In fact it is only particular items where they are new proposals, which 
arc placed before thc Committee for rmpplementAry grants or adding to the 
new year's Budget. 

Sir Purshotamdaa Thakurdas: Perhaps it will suit our purpose jf the 
Honourable the Finance Member can read to us from the minut.es where 
t,hose items wen' pussed by the Fina.nce Committee. It is guite p,ossible 
that both myself lind Mr. Rama Iyengar are (A VOIce: 'I mO'fe 
that the question be now put. ") No. It callnot be put. 'I'he Honourable 
Member has either got to explain the item or we have to put it Ollt. 
, The Honourable Sir Bhupendra Bath Kltra: The trouble is thllt the 
Honoumblo Member hilS ndt montioned the itemR to which he takes excep-
t.ion. He talks ubollt gem·ral increase in expendit,ure. That is the whole 
C]uestion. 

Sir Purmota.mdas Thakurdas: I am very sorry the Honourable Member 
if! shifting his ground. He said that this expenditure had the approval of 
tlw FinailCe Comm,ittee. It is not inimy . I 

The Honourable Sir Bhupendra Hath JIltra: What I said in t,he reply 
was this, that the amount, provided in the Budget represents the money 
that is wanted for the service of this ~  nnd that all provision for 
new items has been passed by the Standing Finance Committee. '!'hat.is 
all I said, because I found it very difficult to connC'ct Mr. RalJ1!t Aiyan5ar's 
attack with Bny specinc item. • 

Sir Purshotamdas Thakurdas: I beg to point out to t,heHonourable 
~  that this itflm referred to hy me has not been sanctioned by the 
}'inn.rlco Committee. Surely the Honourable Member must have passed 
it aftp.r Rcrutinising tho det.ails. 

The Honourable Sir Bhupendra Hath Kitra: ~ is the item? 
The Honourable Slr Basil Blackett: In Volume IV. No.4, of 

t,he ~~ Pimtncfl Commit,tee's proceedingl'l, dated 2nd Mo.rch, 
page fi53, thflre are various items, 90me recu:"ng, .some non-recurring, 
set out in t.he sohedule. For Clxample, there 11'1 an Item, No. 27, l',able 
winding machines for the cable steamer purchased for the Indo-
European Telegraph Department. That is a non-recutTing item of 
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lts. 68,600, which is included in the estima.te which is now before the 
.House. That.is one example of a. case ,in which the Standing Finance 
Committee has agreed to the placing before this House of the estimate that 
is now before them. If the Honourable Member will look a.t page 315 of 
the same volume he will find th'b item, Provision of a. new cable winding 
machine for the cabJe steamer recently purchased for the Indo-European 

'Telegraph Department. It says: . 
, .. The Government of India were now advised that it would neither he economical 

nor practicable t.o transfer the old cable winding machine to the new steamer owing to 
its age and bad state of repair, Rnd to the almost certain prospect of having to 
,replace it within a few years, and accordingly proposed to provide a new machine at 
a cost of Rs. 68,600. The approval of the Standing FinanC(l Committee was accordingly 
requested to the inclusion of this amount in t.he hudget estimates for 1925-26. The 
Committee agreed; bllt regretted that, the estimate originally placed hefore them was 
80 wide of the mark." 

'That is one example of tho easf'S which were reforred to by my Honourable 
friend, the Member for Industries, of .it.ems in this Budgot which have been 
passed by the Standing Finance Committee, and I am quito surG that he 
was correct in saying that there is no new item included in these estimates' 
which has not been passed by the Standing Finance Committee .• 

Mr. 1[. Rama Aiyangar: l']caRe see page 101, Rental-Central Per"ian 
'Telegraph Line, where an extra provision has been made. 

The Honourable Sir Bhupendra Bath Mitra: Will the Honourable Mem-
ber . kindly speak up? 

Mr. K. Rama Aiyangar: Pleaso see page, 101, about 8 lines from below. 
There is the item, Rental-Centrol Persian Telegraph Line. In the previous 
:VElar provision was made for Hs. ]8,700. Now Rs. 2,06,300 is proyjded. 
'That as one item. Again on page 103, Abstract D-Lines of Maintenance, 
Repairs Ito Lines, RR. 13,000 iR now inere<1sed to Hs. 1,26,000. That is also 
given in the total 1'29 l!lkhs more. 

The Bonourable Sir Bhupendra Bath Kitra: As regards the first point, 
apparently my Honourable friend has not read the Explanatory Ml?moraD-
dum by the Financial Secretary on the Budget of the GovernmC'nt of 
India, 1925-26. If he had turned tp paragraph 31, page 15, of t.hat docu-
ment, he would have seen that t.he differeneH represent.s payment of arn'H.rs 
of rental of the Centrnl PerRifm Telegraph line. It is un ordinary charge, 
the payment of whidl had heen oVllrlooked. for a certain number of ycars, 
Bnd ~  arrears have t,o be paid in the ycar ] 925-26. 

As regll.rds the ot,}lOr part, I shall he nbHgt'd if the H(lnoufable Member 
will kindly repeat hiB demand fOf informat.ion. 

JIlr. K. ltama Alyangar: At pa:;:e 103, Abstract D-Line Mllint.enrmce, 
ill the first pnra!!rapll Rf'pairs Rnd Renewals, provision is made from Stores 
of 110.000, 96,000 more t.han for t.he previous year. It is the same in the 
total of that ~  BIRO. 

. The ~  Sir ~  l.'ath JIlitra: The explanation here too 
IB perfectly Simple. DUMAg' the perIod of the war, the ~  of work 
~ r.epairs t,o. these Jines had to be. considerab]v. curtailed. Now. the pORi-

bon rea.ched-ls such ~  we mus.t moUl' a ~  ~  of expenditure 
(')n replurs to these hnes. That IS the explanatIon of this increRAe. 
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Kr. It. Bam,a AiY&IlIAr: I withdro.w my motion, Sir. But all these-
matters ought to have been mentioned in the Standing Finance Com-
mittee. 

IIr. P. R. Rau (l<lnance Department: Nomina.ted Official): Sir, 1 
should just like to add for the information of the Honourable Member in 
addition to whlllt has already been said by the Honourable the Finane& 
Member that there are a number of items which were placed before the 
Standing Finance Committee in connection with the Indo-European Tele-
graph Department. 'l'hese items will be found on page 127 of Volume IV," 
No. 4 of the proceedings of the Standing :Finance Committee. The first 
item is .. Dismantling coastal line from Guidor Kandak to Charbar and 
strengthening inland line Bakri Junction to Charbar by adding a thlrd 
wire, TIs. 37,900." You will find this item in thick typo on page 93 of" 
the Yellow Book. There are num,v other items on the same page in the 
proceedings of the Standing Finance Committee which I do not propose to 
weliry the HOURC by reading, but which, if the Honourable Member will 
refer to them, will show that tl nnmber of items were placed before the.-
Standing Finance CommiUee nnd' were accepted by them. 

Kr. It. Rama ..uyangar: I do not press my motion. 
IIr. President: Does the Honourahle Member wish to withdraw it? 
IIr. It. Rama Aiyangar: I do not press the motion. 
The motion was, by leave of the Assembly, withdrawn. 

'l'nANsFEH OF TIll'; HEADQU_\HTERS OF ~ INDO-EuROPEAN TELEGRAPH 
DEPARTMENT FROM ENGLAND TO INDIA. 

Diwan B&hadur II. Ramachandra lta.o: Sir, I beg to move: 
.. That the Demand undel' the head • Indo-European Telegraph Department' b& 

reduoed by Rs. 100." 

Honourable Members will sce that from year to year the difficulty in 
regard tll accepting the estimates required for this department has been 
that the Becretary of Sttite is responsible for the expenditure in England. 
'fhe headquarters of tbe depurtment is in Bngland. Neither the Govern-, 
lUent of India nor the Standing Finance Committee nor this Housc is in 1\ 
position to scrutinise this expeniiture. and a proposal has been made by 
the Inchcape Committ.ee that steps should be taken for the transfer of the 
headquarters of the Indo-European Telegraph company to this country. 
I think, Sir, that it is only then that we shall be in a. position to scrutinise 
the expenditure of this Department. Till then, neither the Government 
of India nor the Standing Finance Committee 1I0r this House can be in & 
position to scrutinise thiB ~ and to fulfil their responsibilHie!l. 
Proposals have been made from time to time in this Houso that this stpp 
should be taken and we have had no satisfactory . answer, AB a protest 
against the continued inaction of the GO\ ernment of India I press this 
motion for the acceptance of this House. 

:Hr. President: Reduction moved: 
.. That the Demand under the head • In"do.European Telegraph Departme1!-t' be" 

reduced by RH. 100." 

The Honourable Sir BhupeDdra lfath IIttra: ~  the Government of 
~  have not overlooked the dema.nd which has been made on several 

occasions by this House that the headquarters of the Indo-European 
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Departmenb sho},lld 'be remo'1ed from England to India. The subject, 
however, bristles witn difficulties. My Honourable friend Sir Geoffrey 
Clarke spent BOme time during last October in London in examining the 
matter from the particular aspect of the need of maintaining any agency 
in London for dealing with the transactions of the Indo.European Depart. 
ment. He has submitted a report and that report is now under the con· 
sideration of the Government of India. I can assure my friend Mr. Rama.-
chandra Rao that, the matter is not so easy that we can by a stroke of the 
pen transfer the headquarters from London to India. The tra.nsactions of 
this Department are largely mixed up with the transactions of two com· 
panieR whose headquarters are in London. We have got to make periodical 
settlement of accounts with them and we would not gain much by simply 
transferring the headquarters from London to India by a stroke of the· 
pen. We have got to devise some machinery by whioh fuller infomlation' 
would be availablo to this Assembly and which would also leave us an· 
agency in London to expeditiously deal with Bnd settle the accounts wit.h, 
the connected companies. 

Xr. President: '1'he question is: 
"That the Demand under the head • Indo-European Telegraph Department' be-

reduced hy Rs. 100. OJ, 

'l'he mot,icm was negatived. 
Xr. Prealdent: The question is: 
.. That a sum not exceeding Rs. 29,55,000 he granted to the Governor GenE'ral in· 

Council to defray the charge which will corne in coune of payment during the year· 
ending the 31st day of March, 1926, in respect of the • Indo-European Telegraph 
I?epartment '." 

The motion was adopted. 

DEMAND No. 25-INTEREST ON ORDINARY DEBT AND REDUCTION OR 
AVOIDANCE OF DEBT. 

)[r. President: The question is: 
.. That a sum not exceeding Rs. 1,38,18,000 he gra.ntcd to the Governor General in' 

Council to defray the charge which will come in course of payment duriug the year 
ending the 31st day of March, 1926, in respect of • Interest on Ordinary Debt and1 
Reduction or Avoidance of .Debt .... 

Kr. oTamnad.aa •• Xehta (Bombay Northern Division: Non-Muham-
madan Rural): Sir, I beg to move: 

.. That the Demand under the head • Interest on Ordinary Debt and Reduction or-
Avoidance of DeLt' he omittlld." 

Sir, before showing why this reJuction should be made, I want to point out 
a mistake which occurs in this big book on page 44. The Demand is 
for Rs. 1,38,18.000. Votabilit.v is indicated by tho let,ter (a) against those 
items which are voted, but, Sir. the only items against which the letter (a.) 
is shown are Rs. 6.75,000 and Rs. 1,70,000 on page 44 and 
Rs. 1,17.08,000 at the bottom of the same page, and on page 45; 
Rs. 9,49.000. Totalling up, Sir, you find that the amount falls short bv 
Rs. 3,16:000 and ~ the Demand is to that extent not properly put. But 
I can POlllt out the mlJ3take to the Honourable the Fina.ce Member; perhaps 
this Rs, 9,49,000 on page 45 which is expenditure in England dol'S not 
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include excha.nge which must come to Rs. 3,16,000, and that latter amount 
ought to have been shown as votable by putting the letter (a) against the 
item of exchange in order to make the Lota.l of the demand amount to 
Rs. l' 88 crores. It has cost me a number of hours to find this out Bnd 
.ultimately the mistake was admitt.ld by your own department. 

'!"he Honourable Sir Basil Blackett: I do. not wl:mt to interrupt the 
Honourable Member, but will he look at footnote (b)? 

JIr. Jamnadas II. Mehta: 1 say (a) is the only letter which shows that 
items are votable, and the letter «(1) occurs only against Rs. 1,] 7,08,000, 
Rs. 8,45,000 and Hs. 9,49,000, 80 the total of these items against which 
the letter (a) is shown is alone votable and tha.t does not amount to 
Rs. 1,38,18,000. 

The Honourable Sir Basil Blackett.: (a), plu8 (b), lllu8 (c) give!> the 
full explanation. As stated it is Hs. 1,88,18,000. 

JIr. Jamnadas M. Mehta: The items marked «l) alone are shown as 
votable, and the votable items do not ,totlil up to Hs. 1,38,18,000. I am 

'content to leave it there. Then, Sir, I do not want the House to think 
th3t I am including in my total cut of Rs. 1,38,18,000 the' Demand for 
Rs. 8,45,000 and Hs. 9,49,000 which lire for the service- of our debt 
respectively in India and Englancl. I really wunt that this Rs. 8,45,000 
Imd Its. 9,49,000 may remain, but the reduction which must be made 
amounts, as I shall show hero after, to over Hs. 1,38 h1khs even excluding 
this Rs. 8,45,000 and Rs. 9,49,000, and therefore I am compelled to pre88 
for the omission of the total grant. Sir, if the House will turn to the 
Explanatory Memorandum, they will find on pHge 19 that the total amount, 
which iH Baid to be obligat.ory payment, amounts Ito Rs. 8,84,42,000. Yet 
the amount which the Honourable the Fina.nce Member wants (con-
sisting of voted and non-voted items) is Rs. 5,01,00,000. Well, Sir, I 
cannot understand why when Rs. 3,84,42,000 are obligatory payments, the 
test should be asked for at all. Nor do I understand why even these 
Rs. 3'84 crores should be called either obligatory or non-voted. 'l'he 
Honourable the Finance Member wants 5 crorcs 1 la.kh whilo as a matter 
of fact on his own statement the only ohligatory payments afR' H84 1 Il.kh s. 
Moreovor, when you turn to mmmine' the matter closer, you find that the 
only obligatory payments under the Government of India Act, 1919, ure 
those shown in section 25. That section says the only payments whit!h Ilre 

. not to be put· to the vote of ~ House are charges for interest and sinking 
fund nnd expenditure which is prescribed ~  or under flny law; Rno. sulll.ries 
Gnd pensions, etc. So that whatever demnnd is neither for int.erest nor 
for ~  fund charges nor rflquired to be pl\id under any ~  ~  bo 
said to be renny obligatory. And yet I find under the mlRleadmg tenn 
··ohligat.ory" we arc compelled to treat HR. 3,84,42,000 RR non-voted 
althongh the enl.v ~  of it which is ~  ~  under the Gov-

"emment of India. Act is Rs, 48,55,OOO-TIaIlwIlY SmklDg Fund. The whole 
-of tbe rest which is in nnother sense equally obligatory but which is not 
therefore non-vot.able is concealed orl1ttemptcd to be ev·ailed from the 
RQrntiny of the HOl1se without any legal authority. I hope, Sir, some 
ent.prprising Member will make a test case and teach the Government of 
'Jrulia a lesRon. A demand may be obligatory and ~  not non-votable. 
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All non-votable Demands arc obligatory but all obligatory Demands art) 
not therefore non-vOltablc and the Government of India Act, 1919, givcs. 
no authority to the Finance Member or to the Government of India to 
take away from the purview L t the House items wUch may be obligatory 
but not therefore non-votable. I protest in the name of this Assembly, 
Sir, that whilst our rights and privileges ure already limited they should 
be further restricted like this even in the matter ()f voted items because it 
pleases the Finance Member to withhold them from our scrutiny and 
vote. If you exumine Us. 91,47,000, which is the depreciation for 
the 5 per cent. rupee loan-why that is made non-votable I cannot under-
stand. It is not sinking fund neither is it interest. If you turn to the 
Finance Member's spt)ech If;st year at page 208, that amount which is now 
attempted to be made non-votable is described in this way: "Ii per cent. 
Depreciation Fund against 5 per cent. Indian War Loan and 5 per cent. 
Rupee Loan .... Well, Sir, depreciation is not the sumo as sinking fund. 
This depreciation was provided in order to allay the feelings of those who 
subscribed to theso loans lest these loa.ns should go under 95; and there-
fore in the prospectus or advertisements of these Joans Government pro-
mised that they would set aside every year Ii per cent. as depreciation. 
But what ~  promised to our would-be creditors for their satisfaction does 
not become non-votable and cunnot therefore he termed "sinking fund'" 
as has been deliberately done in this big book. Although you find that in 
this memorandum the description sinking fund is not applied to it, 
although in the ~ Member's speech this item is described 8S 

depreciation fund, although in Mw llesolution of the Government of India. 
dated the 9th December 1924. this amount is also described as deprecia-
tion, still for reasons to 1::0 expluined to the House this amount is mentioned 
as "obligatory payments" and under that misleading name made non-
votable. (The Honourable Si!' Basil Blac7utt: "Is it not obligatory?" J 
Obligato.ry it is, according to your description on page 19 of tho Explanatory 
Memorandum, ~  it is not t.herefore non-votable. The Government of 
India Act gives no COllntenance to that contention. (Mr. Devaki Prasad 
Sin1ut: "Is it, not n pn.rt of the oontrncts ?") The 30vernment, of )n_dia 
Act gives no countenance to that either. It may be obligatory by virtue 
of a contract but it is not therefore non-votable under the Act. The salaries 
of the" gentlemen oppositf' are non-votable; not becsuse they are merely 
obligatory but beMuse the Government of India Act excludes them speci-
fically from the purview of this House:' 

Further, there are the capital portion of railwa.y annuities amounting to 
Rs. ] ,73,64,000. These arc our obligations for the return of capital. It 
may be open to a difference of opinion whether we should allow them to 
be paid out of capital or out of revenue; but there can be no difference of 
opinion whatever that there is no provision in section 25 of the Govern-
menlli of India Act, 1019. which /tllows them to be withdrawn from the vote 
and scrutiny of the House Hnd turned into non-votable items. 

'I'hen, Sir, we have Rs 65.00.000 of annual payments for redemption of 
the capital liabilitie,< RS'!umed in respect of the British War Loan. I 
should like to know under which section of the Government of India Act 
this becomes non-votable; ooligat,o.ry it is, I admit; and we would all be 
LbligE'.d in fa.irnoos to vote for it but therefor€· it does not become non-
votable and that. is mv content.ion. In this way Rs. 8·85 crores have been 
made nQIl-vot8.ble. Why? 'Became the Finance Member knows that after 
the :recent deba.te on debt redemptiQn the House has been inclined to the 

. :jo) 
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view that so far as this question of the reduction or avoidance of debt iii 

·concerned, although we are obliged to pay the debts, we might return 
{,Bpital out of borrowings and only pay such amounts as are revenue charges 
·out of the revenues nud not all. The inforll,ul conversations to which we 
were called the other ciay-I am committing no breach of confidence, I trust, 
'D stating it, and I hope the Finance Member will not object to it-the 
informal conversations broke down and almost every member 0If that con-
terence urged the Finanet' Mrmber at least to agrNl to debit 1\ large part 

'0£ those payments to capital; but nothing came out of that conference, 
:although prBCtically all of us, with the ~  of the Fjnance Member 

• snd probably one or two others, were against the present system. We 
lllflisterl that thrse ctlpital chargl"S must not be taken out of revenue. These 
'384 lakhs are not. all non-votable except Hs. 48,55,000 which arc for the 
lailway sinking fund provided under Acts of Parliament; therefore they 
may 1::e non-votable; but the rest, i.e., Us. 3·35 crores, ought llio havc been 
brought to the vote of the House and I do bope ~  before it is too late a 
kst case may be made and an injunction may be obtained aga.inst the 
Government of India restraining them from evading the control of this 
Aseembly in this manner, for whioh they have no warrant at aU. . . . . 

Kr ••• II. Joahl: Government have got the final voice in the matter. 
IIr. Jamnadu II. lIehta: I know that; but the Governor General has. 

-l,ot exercised it, . . , . . . . . 
The Honourable Sir BaaU Blackett: He has. 
Mr. Jamnadas II. lIehta: . . . . Althqugh the l'ina.nce MemLer may 

,sdvise His Excellency to do so, and the -moment his advice is accepted of 
course our voice is gone; but to-day t.he position is that the Governor 

·(leneral has not done anything of the kind ...... . 
The Honourable Sir Basil Blackett: That is contrary to the fact; he 

has. 
Mr. Jamnadaa II. lIehta: Very well, Sir, but I submit that, he can 

·ouly do it when a. confliot a.rises. His jurisdiction does not accrue until 
a confiict has arisen; and i:f he has done it without any conflict. arising 
I do not think he had any right to do so. If the aforesaid Re. 3'35 crores 
were put to onr vote I am confident we would have agreed to pay. hut not 
from current revenue. 

Sir, the Bmount which the Honourable Finance Member himself 
describes as obligatory is, BS I have alroady said, 384 lakhs and not more. 
Yet provision is made for 501 lakhs. Therefore I say 117 lakhs must 
go; rbhere is no dQubt in the mind of anybody who reads this page 1 f:l that 
the only obligaltory payment is 384 lakhs,lUld evon agreeing that the whole 
of it is non-voted, 501 lakhs should not have been provided; and therefore 
117 lakhs must go. That is one point. 

Further, Sir, it is clear tQ me that' the Finance Member is a perfect 
ostrich. On the one han1 he fixes the rate of exchange at lB. 6d., on the 
ot.her, when he wants to make payments ,in England, although the rate of 
.exchange which he has assumed both for this Budget and the Railway 
Budget is lB. Bd., he charges us as if the rate was still h. 4d., so thalt 
jf you take out the 5 per cent,. depreciation, i.e., Rs. 97 lakhs, which are 
to he paid in this country, the rest of the amount he has charged at h. 4d. 
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although he ~ himself provided lB. 6d. as the rate of exohange. And if 
the House works up his own ratio oat lB. 4d., it will see that the excessive 
~  which he has taken comes to about 85 la.khs. So that in addi-

tion to 1 crore a.nd 17 laklls, these ~  ha.ve been taken away 
under the cover of lB. 4d. which, on his own adrp.ission, he does not 
C}ontemplaite would be the rate during the llext year; the difference between 
lB. 4d. and lB. 6d., which, as I have said, comes to about 85 lakhs of 
,rupees, must be added to the 1 crore and 17 lakhs. That would make 
1 crore and 52 lakhs. 
Then, Sir, there are Hs. 24 lakhs of cU8toms revenue; because that 

revenue is derived from duties on railway capital stores, it is sought to be· 
:surrendered out of the customs revenue' to capital payment. That would 
total up to 1 crore 72 lakhs. 

The Honourable Sir Basil Blackett: It is already included in the 118 
lakhs. 

Mr. Jamnadaa •. Mehta: I am sorry, Sir. If the Ronourllble Member 
t::ays so, I will accept his statement,. and the figures I have given may 
.st\lond corrected to that extent. 

But, Sir, our grievance does not end here. If, as I have suggested, the 
B crores 84 lakhs, most of which is votable, had been brought to the scrutiny 
()I{ this House, we should ha.ve turned down the oapital portion of the 
railway annuities, the capital portJiQn of the annual pa.yments for the re-
demption of liabilities for £100 millions war gift and these 97 lakhs of 
.f. per cent. rupee loan out of revenue to capital oharges. We should have 
asked thO Finance Member to pay them out of capital and nQt out of 
revenue, 80 that ~ 8Ihould have further released to revenue a sum of over 
S crores which tho Honourable the Finance Member has surreptitiously 
entered under these obligatory payments from revenue. Well, Sir, a test. 
(IMe might or might not come, but I want to indicate the wrong principle 
which is embodied in ~ so-called obligatory payments. Sir, we cannot 
touch these 3 crores, which are really capital charges, and not revenue 
('harges, and as the Re$olution whioh I had brought forward. on the 17th 
l"ebruary last estill remains to be discussed and adopted or rejected by the 
Assembly, we wm in due course pass our judgment on that. But, as I 
have shown before, at least 1 crore and 52 lakhs are being taken ,away 
unneoessarily. Therefore, although I wished to move for a larger reduc-
tion, I have moved the reduction only of 1'38 croreil not that I could no.t. 
on the figures quoted by me, have been justified in moving for It larger 
reduction but the arbitrary way in which non-voted itemR are crellted by 
the lilina.nce Member mahs it impOflSible for me tq do so. I am not cutting 
-down Rs. 3·35 crores, but I ask the House to make a reduction of only 
1 crore 38 lakhs. 

Sir, we have complained again and again that larger surpluses' are not 
J,ossible beClllouse the Honourable the Finance Member charges to revrnue 
q,\.ems which 11.1'0 not so chargeable. When 'we Clomplain he tries to make 
himself merry at our oost, but the pranks which he is 'perpetra.ting on the 
t ax-pa.yer are not easily and lightly to be forgotten; he has no business to 
I()harge to revenue payments which ought to be charged to capital; especially 
as these pranks will nlmain, even after he has retired from service, "1 
m.ust request him to. take warning betimes. Great ma.y be his reputation 
-11.8 a. financier; he may be the Gladstone of Finance, he may be the 
Cavour of }I'inanoe, but if he continues to charge things which are Dot 
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chargeable to revenue, if he continues to charge different rates of exchange,. 
though he himself has laid down a particular rate, this House cannot 
possibly allow it. Then, Sir, ..,be particular policy of charging 24 la.khs as. 
customs dutieR on railway cap·tal stonlS and then returning that amount 
to the Railway c8Ipital'is a thing which requires explanation. 'fhe amount 
is customs revenue. Whether it comes from railway capital stores or from 
any other source, iIt is customs revenue all the sa.me. Why should this. 
revenne be returned to capital? I cun take the :Finance Member to uI,lY 

~  house in Bombay or elRewhere and show him whether there is not 
some system, some principle, some method under which allocation of 

. expenditure betwepD revenue and capital is made. In this Budget there 
EleemR to he no principle. It will be necessary lll'r('after to press for a 
committee which will lay down definite rules and principles under which the 
"llocation of expenditure bet.ween capital and revenue is ma.de. In the 
meantime, I would ask the House to remember tha.t we have been paying 
annuallv 40 crores as additional taxation for several years. In addition 
9 croTes of provincial contributions have been further taxation. Over-
!) crores being the discount on ad hoc securities and the excess over £40 
millions in the Gold Standard Reserve nre further added to revenue; then 
the Finance Member gets about B crores profit from exchange; totalling 
Rs. 40 crores the amount of additional annual taxation since the war, 
Rs. {) crores being the amount of provincial contributions; about Rfl. il 
crores being the discount on nd hoc securities and excess of the Gold 
Standard nt'serve over £40 millions, and 3 crores from profits on exchange, 
we arc 'Paying about Rs. 55 to 57 cTOres of additional taxation every year-
for some years since ,the termination of the war. Is it not- reasonable that 
somo part of this large amount should be released for the relief of the tax-
payer? I submit, Sir, that taxat;on should be remitted substantially now, 
so that the public might be able to realise that the war liaR been ~  7 
'years since, that the demands on their purse nrc not war demands but. 
are made in the times of peace. Let the oountry have the satisfaction of 
feeling that the Annistice was signed on the 11th of November HUe, and 
that t'IS war ('oes not still continue. I would invite the attention of those-
Honourable i\h·mbers who have ta.bled reductions to my motion that" as 
I have pointed out, the real reduction that we could make, even with the 
restricted voting power which the Finance Member has taken llllon himself 
to give to this House, is Rs. l' 52 croreR. But as that ms not possible in 
" Demand for Grant totalling It crore and 38 Jakhs, we have no remedy 
beyona the total reduction of :the whole DemAnd. It is not a motion born of 
(.bstnlct,ion to-day. 'l'hat motion will follow in due courHC, but this motion 
i!:l on merits. The whole of it can be reduced. If the Demund had been 
larger, we should have made It larger total cut but we axe powerless. For 
thrut -reason, Sir. I hope the Housc will realise that every item to which I have 
referred is either not necessary for expenditure or must be charged to capital 
~  therefore, although this 9 lakhs and thif! 8 laldH! may remain, what 
we want is that 8. crore and 38 lakhs must be redueed from the five crores, 
~  hile the charge that has been hitherto incurred for debt service may 
remain. Still, Rs. 1,38,00,000 can be roduced. For slIch 11 cut, there is a 
precedent. My Honourable friend Mr. Patel moved the other day a. reduc. 
~  of Rs. 77,000 on the Railw9.Y Board Demand. He knew that he could 
:tiot touch Members of the Railway Board whose salaries and allowancee 
w.ere non-votable but because they were non-votable he touched other item&: 
''I hichcould directly and indirectly touch those gentlemen whom. he ~  
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to get at; and because these latter were votable he proposed a. total cut 
of Us. 77,000, and the House, seeing that ;t was impossible to touch the-
poople whom he wanted to get at in any other manner, accepted that cut: 
The whole of that cut of Rs. 77,000 was made, although it was not directly 
on the meritN of the particular items, but beca.use he wanted to hit indirectly 
the people at whom he could not get in any other manner. With these 
words, Sir,. I move that a. total reduction of Rs. 1,38,00,000 be made from 
the Demll'lld for Grant. 

Mr, President: The question is: 
.. That the Demand under the head I Interest on Ordinary Debt and Reduction or-

A voidance of Debt I be omitted." 

Dlwan -Bahadur T. Rangachartar: 8'r, I have two points of difficulty. 
which I should like the Honourable the Finance Member to expla.in, in 
understanding his estimate of the figure which he has put in for this purpose. 
In tho first place, he ha'! caloulated the sum of 4 crores, which he has allDtted 
for the amortisation of the debt as it stood on the 31st March, 1923, at the 
excho.nge ra.te of Is. 4d., whereas the budget figures are based' on h. 6d. I 
should like to know what the amount of the debt would be if the external 
debt were c.aJculated at lB. 6d. and not at lB. 4d. If Honourable Mem-
hers t,urn to the statement in the speech of the Honourable Member on 
page 45, they will find that the external debt as it sOOod on the 31st March, 
1924, converted at lB. 4d. comAS to Rs. 485'84 crares. I am sorry I have 
not got. the figures 88 to how the external debt stood on the 81st Maroh, 
1923. Working on the above figur&, thEllBe 485 croreg must be reduced 
by much less if the exchange rate were c&lculR.ted &t lB. 6d., so that the 
·t crmes' provided for amortisation of debt on the basis of somewhere near 
485 crores must be reduced. I IIIffi sorry I have not been able to get at 
the exact. figure. There mU6t be & deduction of somewhere between 4(} 
tc 50 crares in the amount. of the indebtedness, because it will be o!lly 
A/9thr. of the amount. I should like to know what the amount of the· 
reduct,ion will be on that basis, and whether 4 crores is not an exceesive 
Lver·estimate of the amount required for the purpose of amort,isation of 
oebt. 8imilBr remarks would also apply to the 62 cr01'es which are pro-
vided on the basis of 1/80 for the additional debt. How much of it' is 
cxteM!1\1 debt and how much of it is internal debt I am not able to realise. 
If thnt were also worked out on the same basis, there would be some 
reduotion under that head also of the nmount required for that purpose. 
I fullY approve of the scheme proposed by the Honourable the Finunce 
Member Bnd the provision which he makes for the redemption And avoid-
ltnce of debt, I do not wish to qUflrrel with the scheme. Rut I only 
wish to quarrel with the estimate which he has made on that basis. 

The other point on which I feel strongly is this question of prov,iding the 
l-xtra sum of 24 lakhs on account of customs. duty on the railway capital 
chnrgcs. If my recollection serves me right, I think that sum is added to 
~  value of the stores and to the oapital account of the Railways for which 
we have provided for interest and for which we have provided 1\ 
!linking fund nod depreciation fund. In that oase, what is the necessity 
for providing for an additional sum of 24 laIms in the shape of reduction 
and Itvoidanoc of debt? It seams to me a duplioated provision indeed 
!lnd quite unjustified. These two sums will work out to more than ']0 
lakhll according to my rough. calculation; 'I am not; BUN of the tgures. 
My rough' oalculation will gi.ve a saving of more than 70 lakhs under these 

p 
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·two heads a.nd I should like to a!!Ik the Honourable the Ftinance Member 
.whether he will have the figures' worked out On that basis and will give 
the House the benefit of that calculation. 

The Honourable Sir BasU Blackett: Sir, this is not the finlt debate 
wo hove had this session on the question of the reduction or avoidance of 
debt and it is 'rather difficult to speak again without repeart1ing oneself. I 
notice tha,t Mr. J IlmnniI't1s Mehta found the same difficulty. I WIl'S in entire 
ngreement with one of his statements which was that he wa.s not very 
particular if he was wrong. Really, he should be more careful in hiB use 
,()f figures. I do xwt want at this hour of the night to go into all the 
nguraa which he put before the House. But he succeeded in adding about 
40 lakhs to the amount of his cut or to what he said ought to be hia 
cut bv some arithmetic which I must assure him was not without fa.ult. 
One j.articular point which he made and which has been raised by my 
Honol'rable friend, Diwan Bahadur Rangllchariar, WD.8 in connection with 
the rllte of excho.nge. If Honourable Members will :look at the Finance 
Department Resolution, dated the 9th December 1924, in which this pro· 
.gress of debt redemption is set out, they will see the statement: 

.. In calculating the total of tbe debt charge in the schedule attached to the 
memorandum exchange has been taken at lB. 4d. the Mlpee. If exchange stands above 
1". 4d., the amount of Rs. 4 crores proposed would help to amortiae the debt at a more 
rapid pace." 
~  ~  II That does not bind this House.") It was clearly contempilltd 
in the scheme that the rate of exchange during the five years in question, 
,)eC8UFle this scheme is supposed to last for five years, would be taken 81J 
18. 4d, for the purpose of ,the scheme. If the rate of exchange happened 
to be higher, the tBCheme would se-rve to give a -little bit extrlll for the 
reduction of debt. The figure for external debt on the 'Slat March, 1928, 
{or which my Honourable friend, Diwan Bahadur Rangachariar asked, is 
Rs. 455,92,00,000 at lB. 4d. and would be Rs. 405,27,00,000 at lB. 6d. The 
figure for the 31st March, 1925, ia Rs. 511,78,00,000 at lB. 4d. and 
Rs. 454,92,OQ,000 at lB, 6d., a difference of Rs. 56,86,00,000. I have not 
!lcen able in the time available t,o arrive exactly at what would be the 
ilifference in the amount of the sinking fund if we were to take the lB. 6d, 
figure for both years, (A Voice: II Rs. 35 lakhs. ") I would point out 
to the House that we cannot, in iaking our debt which has got to rye 
'amortised over a long series of years, take for one year lB. 6d. as being 
part;')lJwly relevant unless we are looking forward, as the Honourable 
Memllor who haa spoken seemed to be, to lB, 6d. becoming a permanent 
rat£' for a. series of years. (Diwan Bahadur T. Rangachariar: II You 
('xpect it. ") For the current year, yes, and, as pointed out in 
ill(' . Finance Dep8!l'tment ~  the ~  would be that during 
the current year there would be a slightly la.rger reduction of 
dpbt than if it was lB. 4d. The thing wa.s clearly foreseen in the Govern-
m(mt of India Resolution-that is all my point-and the prospect of some 
extra amount being available as a. result of this was taken into consideration 
.:in drawing up the scheme. 

~ regards the points raised by the Honourable Mover about some of 
these items being non-votable, I can only say that the whole question of 
how much of this proviBion for reduction or avoidance of debt was ~ 
Ill1j how much was non-votable was carefully examined in the Departments 
lind foubinitted, as ~ were doubts, for final decision to the Governor 
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General, fI.Ild the "final decision of the Governor General is represented 
by the figureR ~ they ure .pLaced before the House. I would draw at.tention 
to thb fact that probably the intention of Parliament in enacting this pro· 
vision was ruther stricter than ItS it has been worked in practice. 'l'heir 
intent,ion probably waH th:lt any provision for sinking fund should be non-
"otable. and the fact that this if! votable is rather contrary perhaps t,o the 
intention of the Government of India Act, though I a.gree t,ha.t it is in 
:;1ccorc!llnce with the let-ter of the Act. The HOUSEr of Commons carefully 
.gus.rds itself agalinst the sort of temptntion whi-ch Mr. J i\mnadas Mehta 

6 P.M'. 
tinns irreRist.ible. It carefully gUArds itself Against the ques-
tion arising year by yenr BS to the poSt!lbility of relieving the 

Budget for the year by raiding the sinking fund. 
1 r,m asked for the principle on which allocation of expenditure is made 

r;s bfltween revenue !'lDd capital. There hus been no change in that prin-
ciple since I beelune FinlUlce Member. The principle hns b(wn perfect:y 
~  ihtLt so far as possible we borrow only for purposeI:' of reproductive 
('xpci1cliture, particularly railwa.ys and irriglltion, that, we do not borrow for 
~  of a capital nature which is not directly reproductive in the 
gensc that it is developmental. That you borrow for an .item like Dell.li 
is only an exception which, I mR.y'say, proves the rule. A bres{lh was made 
in thflt purticulllr rule in 1922, I think, when oertain small charges were 
transfel1rcd from the Post Office vote from revenue to capital in respect of 
telephone buildings. The question whether telephone buildings were 
dilOctly reproductive or not was a difficult one to decide and it was decided 
in £a,our of G. charge under capital. There has been no change ~  
in fht genera.l principle Bnd it is a principle to which I personally attach 
very great importance and I think this House ought to attach very great 
importance to it. It is easy to quote a commercial balance sheet against 
the Oovt!rnment of India or any othe.r Government but the answer :!'I 
perfectly simple that the Government of India's Budget is not in its form 
governed by anything like the same principles IllS It commercial balance 
slhcet. No Government can be governed by such principles. 1£ you proceed 
to do so, you will hUive the unproductiv6 debt amounting to neB!rly S 
hundr9d crores, (I have not got the figure before me at the moment) 
which would represent in a commercial balance sheet a loss of capital 
wit,h no assets against ~  and it will be a good time before such ~  
w('\uld be in a posit.ion to declare a dividend. The Government of Ind;1l. 
on the other hand are declaring this year a div\dend of at least 21 crore'J 
to tne provinc6s in spite of this condition of their balance sheet if drawn 
up on commercial lines. 1'hat is only one illustration of many which show 
th"t it lEo quite impossible to apply the principle of commercia.l accounts 
-direct to the Government; balance sheet. But that they are valuable HS 

~  in many circumstances I Born the last to deny, and the House will 
nut.ice that we have introduced commercial I1CCOunts into several of the 
Dfpartments where they seemed suitable in the last few years. But YOll 
~  h.e ~  when you nre doing that not to be misled by t.he analogy 
lDto thinklng that you can go further and proceed to bOlTOW gaily for all 
~  items which are of a capita.l nature. This is the second debate to-day 
III this House on this point. During the first one a motion WBB proposed 
to transfer to capital a.nd borrow for the purpoee the provision for the 
security printing press at Nasik. Now, that is a. printing press which ,is Boing 
to do the work of the Government in India, to produce' stamps and other 

, f ecunty printed matter for the use of the Government. That is ziot a 
rS 
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develvpmental expenditure which is going to increase the area of the 
country under irrigatioll or merellse the amount of the railway lines open 
or improve traffic facilities. It is not going to bring in new revenue by 
giving new facilities to the people of the country. (A Voice: .. Reduce 
reeurring pxpenditure. ") It is- going possibly to reduce recurring expen-
dit1lre which is quite a. different matter as 1 pointed out then though not 
at great length, because I thought the House would not go contrary t{) its 
previous verdict on exactly the slJllle question. It makeR very little ultimate 
difference whether you oove an annual programme of building of a semi· 
capital or capital nature. Say you have 20 crores or 10 crores a year, or 
20 ia1{he R year-perhaps we had better take a figure 20 lakhs a year for. 
building,;.-whatever the figure is, if you spend 20 lakhs 0. yenr for 10 years 
on new buildings even if they !Ire of capital nature, if' you borrow the whole 
of this 20 lakhs yeRl' by year, at the end of 10 years you are very nearly 
in the position of paying as much in interest as you wouJdl have paid yen.r 
by yeur in proviu'ing new buildings. At the end of the tenth year you are 
pflying in interest the 20 lakhs, or something approaching it, which you 
would otherwise have spent on your new building programme in the eleventh 
year. Y ('u ~ saved the tax-payers< for 10 years a Rum every year getting-
smnller from a. maximum of 20 lakhs and at the end of' that period you 
hll'Vo got n charge for interest on your tax-pnyer which will have to be 
increAsed to a further amount unless you stop your building programme 

~  I helieve in the tea. gardens, for example, the 8ystem they 
work on is tha.t they do provide for SUM capital 'developments out of their 
annual revenue and do not have a capital acoount, because they find that in 
the end it is the most satisfactory way of working. The only result of 
borrowing for capitatl. buildings therefore is that during the first 10 years you 
ha.ve slightly relieveci! the tax-pnoyer and at the end of the 10 years he has 
both to find the intereBt and the cost of the new buildings therea.fter. You 
have saved yourself to some extent for the first 10 years Rt the expense.of 
the whole of the future. ' 

But my general justification for this provision is really on very much 
bigger lines, I pointed out to the House the other day that we are faced 
dnrinr, tl>e next 10 years, and particularly during the next five years, with 
f\ verv hlrge Illnount of maturing debt which has' to be met on maturity 
and fJr thp greatu part of which we must necessarily re-bolTOw. In addi· 
tion, we have undertaken both on behalf of ourselves and on behaIf 
of the Provincial Governments very lnrge commitments: for new capital 
expenditure running into a great number of crores. All that sum has 
to be borrowed. If you save II. few lakhs this year land next and the 
yem: after by cutting this provisioDt, you are almost ce·rtain tQ hlWe 
to pay an extra amount in interest on all your -new borrowings, not 
only the amount which you borrow for new c.apitllli expenditure but on 
all the matU\ring debt which you are going to convert. A very small 
tMFerenc(l in t,he amount of interest which you pay, sny, the difference-
between Ii and 51 per C(lDt., would mean that in ' III couple of yea.rs 
'VOll WiHlld be paying t.he extra. 70 lakhs that Mr. Rangachariar suggests 
inight be cut off this vote, you will be paying thllt extra 70 1a.kh8 in the-
dUlpe d inter(.r.t-. Instead of reducing your debt by the amount of 70 
]Q.khs a year yrm would at the end of two or three yesrs have a. oharge for 
interest Jut-gel;" uy 70 'lakh8 than you would if you leave this provi8ion 8S· 
it stflUds. The result of that would be that not only the Government 0. 
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India in all their Capital undertakings but everyone of the Provinc.i1Ji 
.oovcrnmc..nts and the railways would have to pay a larger charge for interest 
on u. ~ part of their existing debt, because it is a question of renewul 
of debt. I therefore say that in my oJ¥nion it is perfectly plain that this 
i8 a penny-wise Hnd pound-foolish policy. (Diwan B(lhadur T. Rangachariar: 
.. Over-prudent. ") Mr. Rangu.chariar says it. is over-prudent. lb does 
not matter whether it is over-prudent, or prudent or wise, if the result is 
going to be, us I suy, that an attempt to cut it, as is proposed by this House, 
will be to mvdw- your flnunces in II year or two in a charge for interest, 
which ~  ()I,herwisc ~  a charge for reduction of debt. 'l'he ~  hag 
had many opportunities of discU!;sing this matter, but I do wish to malte 
u. seriolls uppcl\l to this House to think twice about maldng u cut of this 
sort. If it does so, it is, as I say, taking away some of the value at any 
rate t.htlt 1"0 illlve got fram the introduction of this scheme for reduction 
of d£:bt. BJ leaking such a cut it at any rate shows that the House, if 
it gets its way, would not conduct our finances so prudently as our creditors' 
ruul those whom we wl1nt to be our creditors woulci.' wish. It wso shows the 
wisdom of the provision in the English Acts cf Parliament by which these 
questions are not allowed to come up nnnuaJly for. discussion in this WBY. It 
will be I say 11 failure of thh House to live up to its responsibility if it makes 
Il. cut in this vote at this stage, Ilnd it is a cut that will do it no good, 
because within u couple of years, even if the cut were n.ccepteul, t.he result 
would he thnt wc should have as large an amount of expenditure to meet 
~  ill l'l';;l'ect of inc.erest instead of in respect of principal. You 
C(,llnl)t gd UW'lY from the difficulty thnt it creates. 'rhis is really the ~ 
big nation-building provision in the Government of India.'s Budget. The 
Government of India are not responsible directly for education, stylitatioil 
find so on. lIut they are responsible for providing capital which if! require.:! 
for the dcvl'i0l'tnent of t.he nation-building services throughout India. If 
}(,u cUl this, .\ au certainly add to t.he charge fo;r interest of all the province'.!. 
<In the c!lH·r It:lJ.d, this provision is one which, in my opinion, is absolutelv 
<.'ssentiul if you !lre going to contemplate undertaking anything like the la.rgJ 
cdpital programme of developmental works which the Government of India 
antI t}\(' (l tlVern:1ients of the provinces have recently undertaken and which 
I regard as t.he direction in which most quickly the economic welfare of 
India IHi a wr01e and the uplift of our musses can be achieved. 

*Mr. V. J. Patel (Bombay -City: Non-Muhammadan Urba.n): Sir, I 
congratulate my friend Sir Basil Blackett gp. his laborious attempt to justify 
the provision of 501 lakhs on these debt ~  schemes. I must say 
at once that I am not at all convinced by'· his arguments. He calls the 
policy which we Hsk him to pursue a penny-wise /tlld pound-foolish policy. 
Now, we have pointed out that he has no business to make payments in 
England at the rate of lB. 4d. when the market rate is lB. 6d. That item 
is not a. small it,em. I have calculated the amount. I will give the exact 
amount. which he. would ask us to pay more than he ought t.o. At page 19, 
Honourable Members will find that t.he pavment of what are known as 
oblig/l.tory payments amount.s to Rs. 8,84,42,000. Now, out of that amount 
Hs. 97.21,000 is the amount which is to be spent in India. The remaining 
three items, Bs. 178·68, Rs. 48' 55 Ilnd Rs. 65'02 are to be remitted to 
England. If :vou deduct Rs. 97,21,000 from Rs. 8,84,42,000 vou come to 
Rs. 2, 87,21,000. Now, thil'l is the amount that he asks for debt in ~  
Now, this amount is oaloulated at the rate of h. 4d. If you caloulate it 

• Speech not. corrected by t.he BonourableM:ember. 
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R.t the rate of lB. 6d. you find a u'ifie..rence of Rs. 35,95,125. So he asks 
this country to pay him Rs. 35,95,125 morc, though he does not require 
them. All that he says in defence is that under the debt redemption which 
tho Government of India hllVe accepted by a. Resolution it has been laid 
down tha.t any saving on account of exchange will go towards amortising 
this debt. This is an entire scheme and vou cannot deal with a scheme in 
that way. You want I\. ~  amount to he paid annually for paying off 
your debt by way of this Bcheme and you cannot make charges in the 
!;chemo ~  you likl'. Then why! not pay it ull at onoe a.nd finish with it. 
It is not the idea that we should pay it Rt once but pay it on definite prin-
ciples and in a convenient timC'. This is a scheme for five years and now 
he S!1ys that if you pay at the Tatfl of lB. ,!d. the gain under the exchange 
will go towards amortizing Ithe debt. further and further. 'l'hat is what we 

. do not want. That is not the right thing to do. 'This amount of 
Hs. 35,H5,125 must go nt once. 'l'here is no question of t.hat. He asks us 
to pay it down at once although, as a mlltter of fnrt, he does not require 
it. He has got to make provision for 287·21 less 3f'i,95,12!'i, Ilnd this 
amount he is ~  entitled to take from liS if we accept hill scheme. 

Coming to the scheme itself, Sir, I may point out that scheme was an-
nounced by my friend Sir Basil Blackett at the last budget' time and we 
were all taken by surprise. We did not know anything ahout it. He never 
asked this Assembly about that scheme before he actually announced it. 
This Assembly was never given an opportunity to discuss the scheme on 
its merits. Thanks to the efforts of my friend Mr. Jarnnadas Mehta this 
House. had flIIl opportunity only recently to (i'iscuss that scheme, und !LS a. 
result of that discussion an informal committee was appointed which met 
with what results I do not know. 

The Honourable Sir BasU Blackett: I desire to ask, Sir, whether it is 
really in order to refer to this informal committee? I regarded it myself 
as an informal committee the discussions of which were not for pUblication. 
and I think it is unfair that 8 partial sta.tement should be made about the 
proceedings which took place there. 

Mr. V. J. Patel: I do not at all want, to make any reference to the 
proceedings of that Committee because I do not know them. All I say 
is that this House does not know what those proceedings are. 

Mr. Jamnadas II. Kehta: May I say, Sir, that t.his HOUfle is entitled 
to know the proceedings of this informal committee. It was at the instance 
of this House that this committee was appointed and its proceedings can-
not be concealed -from this House. 

111. President: It is advisable not t,o make a reference to the proceedings 
of ft ~  in this House unlt'ss they cnn be laid on the tll'ble. It hns 
been ruled bef.ore now that infomllli discussions even in a. Select Committee 
appointed by this House, unless they appear in the Select Committee's 
report, are not usually referred to in t,he debate. In this case I do not 
,1!:n9w what the Honourable Member was referring to. If it is a report of 

... ~ informal committee which is not published, it would be wise not to 

. 'refer to it. 

,Diw&D Bahadur ]I. It&m.ach&Ddra Baa: There is no report of the pro-
ceedings of the Committee. 



THB GENERAL BUDGET-LIST OF DEMANDS. 232& 

Kr. V. J. Patel: There is no report ana! that is what I am slllJing. I do. 
not know anything' about t,he proceedings. When, as the result of deli. 
berations in this House on the Resolution of my friend Mr. J amnadas 
Mehta, an infonnal committee was appointed, this House is entitled to 
know, when discussing this question" what became of that oommittee? 
We have nothing before us and we attack the whole debt reduction scheme. 
Our idea is that this scheme should not be put into action until this House 
has had the fullest opportunity to go into the whole question in all its 
aspects and come- to a definite conclusion. It is a serious matter; it is not 
a ~  matter that every year we are asked to provide 5 crores ef rupees 
und more for a definite period. This House is entitled to a vote and a 
voice in the matter, and therefore, unless and until a full opportunity is 
given to this House to go into the whole question of the debt reduction 
scheme of my Honourable friend Sir Basil Blackett, we should not be asked 
to vote according to that scheme. Not that we do not want to make any 
provision, not that we do not want to pH'y towards the reduction of debt; but 
we want the whole matter threshed out and a definite scheme laid down. 
My friend Mr. Chetty has given notice of an amendment that Rs. 77,50,000 
should he cut down from this yeur's provision of Hs. 5,01,00,000 on the 
ground, I understand, that so long ss this House hus not discussed that 
scheme, and so long as this House has not corne to any definite conclusion 
on the wholc Bcheme, we should stop, and go on paying, as we have paid 
hithf'rto, this 4 croreR of rupees according to the Government of India Re· 
solution. RR. 77,50,000 is provided for excess over that from between 
March 1923 nnd MlI.rch 1925, !lnd my friend Mr. Chetty says, "Let us not 
ml'-ke thnt provision, let us only pay 4 crores and stop that Rs. 77,50,000". 
I go further, Sir, and Ray that Rs. 35 lakhs which is going to be gained by 
exchange should not be given. Perhaps the Honourable Members may 
have noticed my amendment. That amendment, Sir, is: 

.. That the Demand under the head • Interest on Ordinary Debt and Reduction or 
Avoidance of Debt' be reduced by Rs. 1,13,40,125," 

which, with your pennission, I formally move. Honourable Members 
have already been told how I came to this flgure. I take the figure of 
Rs. 77,50,000 which is in the amendment of my friend Mr. Chetty, and to 
j hilt I n.dd tIle umount of Rs. 35,95,125 which my friend Sir Ba.sil Blackett 
wants on the basis of lB. 4d. That comes to Rs. 1,13,40,125. That is how I 
come to this figure Rnd I formally move this amendment. Not that I do 
not agree with my friend Mr. J amnadas Mehta. I wholeheartedly accept 
the arguments put forward by him, but I see that some of our friends are 
nervous to delete the whole provision. It sounds as if there is obstruction. 
I want to make it perfectly clear that my friend Mr. Mehta. has not moved 
his amendment for the omiRsion of the whole grant on the ground of 
obstruction. It is purely based on merit. If more than Rs. 138 lakhs 
were votable, he should have certainly moved for the omission of that 
additional also hecause the merits of the case justify the omission of 152 
lakhs, as pointed out by my friend Mr. Jamnn.das Ml;lhbt. nfter deducting 
the amount 8S the result of the mistake pointed out by my friend Sir Basil 
BIRCkett. nR. 150 lakhR on the merits should be deducted if the amount 
Was votable, but the only amount votable is 138 lakbs, and that is the-
only Rmount we could touch, and therefore my friend Mr. Jamnadas Mehta 
ha-s movp,d for the omission of the whole grant on the merits Bnd not oD' 
~  ground of obstruction. There is absolutely no reason why any of my 

fnends should be nervous, but I do not wish that this motion should be· 
lost, and therefore I propose this amendment which is based on the motion 
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<>f my friend Mr. Chetty, which is for the deletion of the excess provided 
for this year, pluB the gain by exchange, which malies up the Rmount 
which I ha.ve stated in my amendment . 

Now, Sir, there is one point I have not been able t.o understand and it 
has taken me hours and hours to try and understand it. llerhaps my 
Honourable friend Sir Basil Blackett will explain it. He said that t.he 
amount of obligatory payments is 384'42 at page 19 of this memorandum, 
and then to tha.t the excess provision of 77·50 of this year is to be added, 
;snd to thnt is to be addpd the amount of 24 lakhs on necount of customs 
duty on railway capital stores. That makes 485 lakhs. I do not see eit}{er 
from his speech or from this Explnnatory Memorandum or from any other 
papers that have been supplied to me nitherto how this flmount of 501 lakhs 
has been come to. All that I could find is that he Wflllts H7 ·21 lakhs for 
thL' ti per cent. rupee loans, 173'64lakhs for the capital portion of railway 
annuities, 48·55 IRkhs for railway sinking funds, and 65'02 lnkhs for the 
-capital portion of allnual payments in redemption of liabilities Hs£mmed in 
respect of the Brit,ish War LOOOl (1929-47), which comes t.o 384'42 lakh'l. 
And then he SR.ys that he wants 24 lakhs on account of eustomR duty on 
railway capital stores, 77·50 lakhs for subsequent borrowings after March 
1923. ThR.t comes to 485 lakhs. I shall he very grateful t.o my Honour. 
able friend Sir Basil Blackett and t.he genUemun who sits behind him if 
"they will explain from these pnpers that they h,we given to us how t.hey 
make up 501 lakhs, unless they have concenled some item as they arc in 
the habit of doing. 

I do not wish to go into the question raised by my Honourable friend 
Mr. Jamnadas Mehta about votable and non-votable items. I have very 
'Strong feelings on that question and I expressed those feelings in connectiQiI 
with another amendment I moved some time ago. I do feel that it is 
-entirely wrong on the part of Government to show as non-votable items 
which under the Government of India Act are votable. '¥hat is the 
use of saying thftt t.he Governor General has giyen his sanction to making 
these items non-votable. When did the question arise? This is the first 
time the question has arisen, and the Government of India Act sa.ys unless 
the question has arisen you have no business to go to the Governor General 
and take his sanction. 

'l'he Honourable Sir Bull Blackett: '1'he question arose bro8use I raised 
it. 

Kr. V. J. Patel: You cannot raise it. 

'l'be Honourable Sir Bull Blackett: I had considerable doubts. 

:Mr. V. J. Patel: If you had doubts that shows that the matter is not 
"free ffOm doubt. 

TIle Honourable SIr Bull Blackett: My doubts were BS to whether even 
this was votable. 

Kr. V. J. Patel: However, the Legislative Assembly contends that these 
items are votable excepting one item known as the sinking fund item. All 
the rest of the 501 lakhs is votable-that is, 501 lakhs m.inus 48'55 lakhs 
railway sinking fund; and yet the whole thing is put down as non-vota.ble. 
I am simply surprised. If my Honourable friend had any doubts whether 
theae itema were votable . . 
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The Honourable Sir BasU Blackett: Not these. I said I ha.d doubts 
whether the items included ~  really :f\:>tuble. 
• lIIr. A. Rangaswami Iyengar: Is it not the case that the Viceroy should 
make a declaration under the Act? 

The Honourable Sir Basll Blackett: No, I do not think so. 
1Ir. A. Rangaswami Iyengar: You all decided it secretly and tell us 

.you have decided so and so. 
Mr. Jamnad.as M. Mehta: 1 submit, Sir, that under section 25 (4) of the 

OOVl'flUnent of India Act, 19IH, it is compulsory that the dccision should 
.be made lmowri uud thut too after It questIOn has previously arisen in this 
House us to the votnbility or otherwise of any Demand for Grant. 

Mr. V. J. Patel: However this is not the Occ88,'on for discussing that; 
.as my Honourable friend, Mr. J amnudas Mehta has very rightly pointed out, 
we nucd U COllllllittee with u majority of elected Members of this House to 
go into the whole question of the allocation between revenue and expenditure 
and also on the question as to what items should be votable and what should 
not bo votable. 1 have repeatedly pointed out in this House that ~  of 
ru;,el'S have been made non-votable, although they are, as a matter of fact 
yotnblB; and therefore it is absolutely necessary that this House should 
.appoint a committee at an early date to go into .both these qUe&tions and 
docide once and for all what should be votable and what should be non· 
votable, what should be charged to revenue and what should not be charged 
:to revenue. My friend Sir Basil Blackett could not get any money for 
-doing 11way with the cotton excise duty; but, as my Honourable friend Diwan 
Buhadur Ranguchariar very well put it, he has irritated this Assembly not 
,once but several times. Now that the fund is here, where is the difficulty 
.about it? Here is 138 lakh& of rupees which you have been unnecessarily 
putting down in your scheme and which csn very well be spared. You would 
not do it. There are 24 lllkhs und there are several other items which you 
,can very well utilise for the purpose of giving relief to the millowners of the 
Rombay Presidency. You would not do it. I know that where there is a 
will there is a way; but we are not discussing that question at all. We are 
.(iiscussing the question of what should be the provision really under this 
head; and while I entirely agree with Mr. J amnadas Mehta that the whole 
provision which is ¥otable should go, I limit !Oy ambition to only 113 laklis 
·odd because I see that my friend Mr. ~  Chetty haS' an amend-
ment Ilnd I have no doubt that he will see the desirability of taking 35 lakhs 
more and adding it to his amount, so that the whole amount would. be 118 
lakhs. The votable portion is 117 lakhs oocording to my friend, Sir Basil 
Blackett; and we arc only asking for a cut of 118 lakhs. I trust the 
Assembly will accept this &mall cut. 

Sir Gordon !'ruer (Madras: European): Sir, I do not claim to be an 
~  in high finance; but as a businp.ss man I would like to give my views 
In regard to this vexed ql,lestion of dehits to ca.pital and revenue. It seems 
·to me thllt if the money is spent on productive works and if those productive 
works are likely to show a sufficiently good return to give enough revenue 
t? ~  the interest on the debt and also provide sufficient money for a 
slllkmg ~  order ~  payoff that debt, within a reasonable length of time, 
.!hen I. conSIder that It would be perfectly justifiable to debit such chargell 

o caplta.l. In the case of unproductive works, such 88' money spent on 
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. buildings for administrative purposes, the oonditions which 1 have just men'" 

tioned do not exist and under the circumstanoes the correct polioy, loontend, 
and the only sound policy possible, would be to debit such expenditure to· 
revenue. This, I understand, has been the policy in the past II.Ild it seems 
to me this policy must continue unless the House deliberately decides to 
give an unfair advantage to this and the next few years in comparison with 
the years to come. It is only potitiible to benefit the preiSellt year and the 
following eight years by this ~  to the unfair detriment of the years 
ufter that. I have put the position as it appeurs to me in the fom} of a 
figure chart. 1 oannot very well put the chart before this HouiSe, but I 
shall try and explain the position ml it Ilppears to mc. I think it has not 
been disputed that the expenditure on unproductive works hus, generally 
speaking, and we wiii presume so for tho sa.ke of argument, been fairly level 
over a certain number of yeArs. 'l'he Honouru.ble the Finlllloe Member has 
stated that in the case of abnormal expenditure, such as the building of New 
Delhi, it might be justifiable, or rather the expenditure might be spread over· 
a certain number of years, although I gather from the way he referred to the 
subject thfLt that procedure would not altogether receive his blessing. For 
the sake of my argulllent, I would like to take the figure of 100 as tbe basio 
figure for the eXPeQditure annually over a, perionl, suy, of 10 years. Up t()· 
date, I understand that every year has borne its own burden of expenditure, 
that ffi to Ray, ellch year has been debited with this figure of 100. If we now 
decide that the expenditure on these buildings must only be written off to 
revenue, for the sake of argument we will suy at 10 per oent. per annum, 
that is completely written off to revenue over a period of ten years, in my 
opinion we would be deliberately entering on a course of unsound finance. 
Take the past ten years. Each year, ItS I said before, has borne the burden· 
of its own expenditure on these unproductive works, and each year has been" 
debited with thiS' basic figuro of 100. Now if we take the next ten years, 
what is the position, il thc new system advocuted by my Honourable friends 
Mr. Rama AiyanglU' and Sir Purshotnmd9.s Thukurdas is adopted? The 
revenue of the first of these 10 years would only be debited with 10 per oent. 
of the actual expenditure of that year, and the remaining 90 I?er cent. of' 
the basic figure of 100 would be passed on to the following year. The· 
revenue of the second year would be debited with 10 per cent. of the expendi-
ture of that year, plu8 10 ppr cent. of the expendit,ute of the previous year, 
and 90 per oent. again of the expenditure of the second year would be passed 
on to succeeding yenrs. The expenditure in each yenr of the 10 years would 
increase by 10 per cent. until when we arrive at the 10th yefir we will be 
baok again to exaotly the Sllmo position that we are in nt present. Wo would 
be prlying this basic figure of 100 evcry ~  for ~  on unJ?rodur.tive 
works but with one difference, anel that dIiferencp, IS a very very Important 
ono. Instead of paying this bllsic figure of 100 each year and olearing up our 
debt. we would be paying this figure of 100 lind r.d; t.he some time incurring n 
heavy debt with a constant interest charge on. it,. Unless we take each 
year on its own merits and payoff the unproc1uctlve ~  of that, yeM out ?f 
expenditure, we cannot Iwoir'! borrowing,. and nflturally If we borrow, we wIll 
have to pay the interest oharges. 

To sum up the position. A change in the present system, asprop08ed by 
my Honourable friend Mr. Rama .Aiyangar, wou!d ~  in ~  next nine-
years, in J{l25-26 and in the follOWIng 8 years. belDg. debIted WIth sums lesl\ 
than justified. The fiNt year, o.s I have mentioned Just now, would only be 
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debited with a. tenth of the normal expenditure on unproductive works; the-· 
second year would be debited with a fifth of the average ann.ual expenditure 
on unproductive works, the third year would be debited with three·tenths Qnd 
80 on, up to thc tenth year, when QS I have ~  said we como back to-
identically the same position that we are in at present, but with a big debt 
and interetlt charges thereon instead of the unproductive debt being cleared 
off up to dute. I consider thnt to try and benefit 1925-26 and the following 
8 yearH at the expens'e of future years is It deliberate attempt-and one which 
I would deprecate and one which should be condemned-I consider it to be 
a deliberate fltt.empt at window.dressing. Under whichever system yow 
work, whether the system which hilS been in existence in the past or the 
system now advocated by my two Honourable friends', you cannot get away 
from the filet that at the and of the tenth year you are paying from revenue· 
exactly the same figure for unproductive works as you are doing at presont. 
I would Atrongly deprecate any attempt being made to carry these debits. 
fonvarcl Ruch as has been suggested. I gave my views the other day upon 
the dangers of this Hous'e interfering with the present arrangements in regard 
to the redemption of debt Bnd in view of the very heavy borrowing and con-
version progrumme ahead, 1'10 I do not propose to deal with that point again 
oxcept. to say that I hope the House will not interfere but will carry out the--
proposlIl .. that have already been made. 

IIr. lamnadas K. lIehta: Sir, I bave heard what my Honourable friend' 
Mr. Patel had to say about the nervousness of some friends. That is not 
however my only ground for accepting his suggestion. The sum that I 
proposed to deduct in addri.tion to Mr. Patel's proposed reduction is 24 lakhs, 
which represents the return to the Hailway Capital Accounts of the customs 
duties collected on Railway capital stores. I am opposed to this return on 
principle whieh however I recognis6 might not be clear to the House within 
half an hour's debate and ,tnerefore some Honourable Members might not 
be convince<i' about the soundness of my. view. Without surrendering-, 
the prinoiple-that oustoms dutieS' on Railway capital stores which are pro-
posed to be returned are revenue and cannot therefore be retumed-
~  surrendering ,this principle,-for the sake of the convenience of 

tlioBe who have not gone full:v into the maUer, I am willing to WJithdraw 
my amendment in favour of Mr. Patel's amendment which really means' 
that I am not pressing for the customs question for .the present. 

The Honourable Sir Basll Blackett: Sir, I object to withdra.wa.1. 

IIr. A. Rangaswami Iyengar: He is not withdrawing, he is accepting 
Mr. Patel's amendment. 

1Ir. President: I was taking it t,he other wa.y. If Mr. Jamnadas Mehta 
~  I would ask Mr. Ijatel pro forma to move his amendment. Is:. 
It your pleasure that the amendment be withdrawn? 

The Honourable Sir .Alexander lIuddlman: No. 

IIr. V. I. Patel: What about my amendment? 

IIr. Presldent: Mr. Jamnadas Mehta has asked leave to withdraw and 
Government object to that. 

Kr. lamnadaa II. Mehta: In the alternative, Sir, I may accept Mr_ 
Pa.tel's amendment. 



N' 

.::2380 LEGISLATIVE ASSEMULY. [13TH MAR. 1{)26 • 

Kr. Preatdet: No, it is too la,te for that .. 'l'he Honourable Member has 
nsked leave to withdraw fIIIld Government have objected. The motion for 
reduction must therefore be put forthwith. 

The question is: 
.. That the Demand under the hend " Interest on Ordinl1ry Debt and Reduction or 

Avoidance of Debt' be omitted." 

IIr. Jattmadaa 111. lIIehta: I should like to know, Sir, what would be 
the fdote of Mr. Patel's amendment, supposing this proposition is u'efeated? 

Kr. Preaidet: If the motion which the Honourable Member ~  leave 
1;0 witIidraw and which I have just put from the Chair is defcfltrd, the 
ociginal motion is still before the House and Mr. l)atel can move his reduc-
tion. 

The momon was nega.tived. 
Kr. V. J. Patel: Sir, I formally move: 
.. That'the Demand under the head 'Interest on Ordinary Debt &lid Reduction or 

Avoidance of Deht' be reduced by Re. 1,13,40,125." 

] have already stated my reasons in support of this motion, and I do not 
wish to take up the time of the Assembly any longer. 

Kr. P. R. Rau: Sir, my excuse Jor intervening in this debate is the 
_invitation extended to me by Mr. Patel tc' explain some figures in the 
Memorandum. I am very sorry he has been put ,to trouble and has spent 
.:So much time in trying to get the figures right, in order, as he has stated, 

. to appeal to all the people who are nervous about this motion being taken 
as a measure of obstruction. I am afra.id I am going to add to the nervous-
ness of his friends by pointing out that the figures he has given are not 

. (lorrect. I thoug'Tit paragraph 43 of the Memorandum made it quite clear 
that the 24 lakhs on account of du,ty on Ra.ilway capital stores is not 
included in the 477·50 lakhs. If you add 24 lakhs to 477i la.khs you /let 
501i lills, which is the total provision for debt redemption. Mr. JamnadSlS 
Mehta has apparently overlooked paragraph 43. 

As regards the question of exchange, the Honourable Mr. Patel stated 
that the Honourable the Finance Member had no business to make pay-
ments in England at la. 4d. instead of at lB. 6d. 

Mr. V. :So Patel: May I intervene, 8.ir? The Honourable Member says 
that 24 lakhs have been included in 501 t lakhs. 

Mr. P. It. Rau: Yes. 
JIr. V. J. ltatel: That is true. But I do not understand how he 

mllkes up 501! la.khs. The total of obliga.tory pgyments is 384 la.khs 
and if you oAt! 24 lakhs to that, and 77 lakhs 00_ account of the excess 
provision, that would make 485 lakhs. How does the Honourable Mem-
ber make up 5011 lakhs? 

Kr. P. R. ltau: I shall explain that in 8. minute. This 501·5 lakhs is 
the result of adding 4771 lakhs, the total amount to be set apart for debt 

~  under the Government scheme, and 24 lakhs. It has nothing 
'to do Wlith the obligatory payment of 884 lakhs. 

Mr. V. 1. Patel: Where does the differenoe between 884 lakhs and 4 
....crores go? For what do you proVIde that?· 
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Kr. P. B. Bau: 477t lakbs is the IU:lOunt cslculated according to the' 
trrms of the Government of lndia Resolution which prescribes the datum 
line of 4 crures which should he added .Jut,h of the difference between the 
debt outstooding on the 31st March, 1925, and that on the 31st March .. 
1923. . 

Mr. V. J. Patel: You are begging the qucstion. I want to know how 
you mo.ke up.5 crores. It. consists oj 884 obligatory payments, 24 for 
customs I\nd 77 for thc excess and the rest for wha.t? 

Kr. P. B. Bau: May I oxplain to the House that the 4 crores has really 
noth.ing to do with the exact amount of the obligatory pa.yments. I.t is a. 
figure the benesis of which will be expla.ined to the Honourable Member if 
he reads the Honourable the Finance Member's budget speech of last year-
and the Resolution of December, 1924. 

IIr. V. J. Patel: I have read everything. 
IIr. Jamnadas II. lIehta: 15·58 lakhs cannot be traced to any specified 

head of debt. We want to know why you provio'e these 15'58 la.khs which 
hsve to be added to 384 to make up your 4 crares. To what particular 
creditors do you pay it? 

IIr. P. It. ltau: May I explain that we do not pay it to anybody. 
Kr. Jamnadas II. lIehta: That's it. 
Mr. V. J. Patel: You keep it to yourself. 
Mr. P. R.. :Rau: 501! lakhs is supposed to he for reduction or avoidance 

of debt. Whatever is left after the obligatory payments have been made· 
goes towards the reduction or avoidance of debt, as the title itself shows. 

IIr. B. X. ShaDmukham Chatty: Am I then to understand that the 4' 
crores is the arbitrary law of the financial Manu that we have got? 

Mr. P. :a. Ir.au: I have already explained how the 4 coores is arrived at. 
I can onlv refer Honourable Members to tho speech of the Honourable the-· 
Finance Member of last year. 

Now, coming to the other question, the question of making payments 
in England at lB. 4d. instead of at 18. 6d., let me explain at once that 
the provision made does not assume that payment will be made at lB. 4d. 
'l'he exact amount of the obligatory payments is as follows: The capital 
portion of Railwcty Annuities is £1,302,80Q, which, including exch8lIlge at 
lB. 6d., is equivalent to 173'64 lakhs. For Railway Sinking Funds the 
total is £864,100, which inchiding eX<lhange at lB. 6d. comes to 48'05 
ltlkhs. The capital por;t;ion of the annual payments in redemption of liabi· 
lities assumed in respect of the British War Loan is £487,700, which in-
cluding exchange at Is. Gd. is 65'02 llllkhs. The tota.l is £2,154,100 and 
exchange on it at lB. 6d. ia Rs. 71,80 lakhs. 

So that there is no amount of Ea. 35 lakhs which can be deducted from 
the total. The exact rupee amount has been calculated on the basis of 
lB.6d. 

Mr. V. 3. Pater: Does the Honourable Member mean that the amonnt 
of 884 lakhs is on the basis of 18. 6<1. and not on lB. 4d.? 

Mr. P. B ..... u: That is eXBctly what I mean. 
• 
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Mr. V. J. Patel: I will invite your attention to paragraph 44 of- the 

Explanatory Memorandum. 
Mr. P. Jr.. Jr.au: As regards paragra.ph 44 of the ~  Memo· 

randum to which my Honourable friend Mr. Patel has just drawn my 
attention to, that refers to the calculation of the ~  4771 lakhs and not 

,.to the actual pa.yments out of that provision. Us. 477i lakhs is bused on 
taking the total external debt at 18. 4d., but let me make this point clear 
to the House. As tqe Honourable. the F.inance Member h6ti just told the 
House, if the total external debt outstanding on ~  31st March 1923, 
is revalued at lB. 6d. tbere would be a difference of p.bout 50 orores. Similar-
1), a revaluation of the external debt outstanding on the 31st March 1925 

'would give a difference of about 56 crores. If you ,take the figures fot' the 
two years on the 8nme basis the- difference is only 6 orores,. and· on6-

·eightieth of it is Rs. 7i lakhs. So that the exact method in which the 
.-calculation is made does not make an enormous difference, and the fact 
that exchange for the purpose of this Resolution is taken at Ish. 4d. does 
Ilot, I ani sure the House will realise, make so much difference as has 
been sought to be made. 

Dlwan Bahadar T. B.&Dgacha.riar: I am sorry I do not follow the Hon-
<-urable Member. Does the Honourable Member suggest that, if calculated 
at Is. 6d., the amount of the mdebtedness will be reduced to Rs. 400 

.crores in 1923? In that case what would be an ample provision for runorti-
sa.tion of that debt? 

Ilr. P. R. Rau: As I 'have already explained to the House, the Rs 4 
crores was arrived at m a different manner which has been explained both 
in the ResolutIon and in the Honourable Finance Member's budget speech 
<If last year. '1'he point that I ·a.m on now is tha,t the extra amount of 
Rs. 77·50 lakhs would not have been very much different if the debts at 
the end of 1923 and 1925 had been taken on the same basis of exchange. 

Ilr. Jamnadas II. lIehta: May I sa.y, Sir, tha.t the Honourable Mem-
ber is misleading the House? '1'he Resolution of the Government of India 
put.!! it down that they have calculated at lB. 4d., and how can they argue 
~  lB. Bd.? (Cries of .. Order, order" and" Sit down ".) 

Pandit llotUal Nehru: May Trise.to a point of order, Sir? What busi-
ness has the }t'inance Member to say, " Sit down" to mv friend Mr. 
J amnadas Mehta? I appeal to the Cllair. I resent Buch interlerence from 
anybody though he may be the Finance Member. After all, all Members 
·of this House are equal and no Member has a right to shout to another 
Member .. Sit down ". . 

J[r. V. J. Patel: I protest against that remark. It is halxitual. It is 
not through' mere inadvertence. 

lIr. Jamnadas M. Mehta: I forgive him. 

, Kr. President: I did not hear the remark. In any case shouts of 
" Order, order" when one Honourable Member ri.ses another being in pos-
session, Qre perfectly in order. 

"andlt lIotUal .ebm! 1 do not object to that shout, but the Honourable 
-the Finance Member did distinctly shout" Bit down I> to Mr. Jamnadaa 
·Mehta. 
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JIr. Jamnadas :M. :Mehta: Does he deny that? 
lIr. President: I did not hear that: and, even if I had. I am not sure 

that I should have felt compelled to intervene. 

IIr. P. R. Rau: If I may resume my speech, Sir, I would like to say 
.again that :the amount of Hs. 4771 lakhs has no reference to the obligatory 
payments. That is, Hs. ~ lakhs is calculated at 18. 4d. exchange, but 
the exac.t amount of the payments that are shown in paragraph 45 of the 
memorandum is calculated at lB. tid., and, as w.ready stated in the Hesolu-
tion, the fact that the exchange is higher will only aid in amortising the 
debt quicker. I was uttempting to explain to the House that if instead 

-of!l 18. 4d. basis, a lB. 6d. basis hall been taken for both year&', the difference 
in the total would have been only about ~ .lakhs. The second point that 
I would venture to emphasise is t,hatthough the total amount of 478 1l1khs, 
'Compares somewhat unfavourably with the amount that we have provided 
in the revised estimato of the c;urrent year, 1924-25 if it is compared with 
the amount taken in the original estimates for 1923-24, it does not appear 
to be very high at all. The provision in the original estimates of 1923-24 
was 4'52 crores as tho House knows, I am sure. I hope I have proved to 
the Honourable Mr. Patel and the Honourable Mr. J amnadas Mehta 

Mr. Jamnadas K. Mehta: You ha.ve proved nothing. 

:Mr. P. R. Rau: I hope I have proved t{) ,the other Members of the House 
oat least (Mr. J amnadas !If. Mehta: • 'That remains to be seen") that the 
fignre shown here for the obligatory payments is calculated at an exch8!llge 
rate of lB. 6d. and not lB. 4d., and that is all that I attempted to prove. 

The Honourable Sir Basil Blackett: On a point of personal explanation. 
i should be sorry if it went abroad and the House remained under the im-
pression that I shouted loudly OJ Sit down ". What I did do was tha.t I first 
1!houted 'Order, order.' I was trying to explain to the Honourable Member 
who did not understand my cry of OJ Order, order," that he was standing 
while another Member was also standing up . .. 

Pandlt lIo\Ual Nehru: Does the Honourable Member say that he did not 
'shout .. Sit down." 

The Honourable Sir Basil Blackett: I apologise, Sir, if I shouted " Sit 
-d.'own." I shouted 'Order, .order' because the Honourable Member was 
standing up while my Honourable friend behind was also standing. My 
Honourable friend Mr. J amnadas Mehta misunderstood what I meant. It 
was not at all meant as a peremptory order, and I apologise if there has been 
any misunderstanding. 

Sir PurmotamdaB Thakurdas: 'The hour is late but the subject is so 
important that I must put before the House the point of view from which 
I regard this question. The Honourable the Finance Member has told UB 
'Of a few ideals to which he would like this House to work up in connection. 
with this head that is under discussion. He has told us that in the House 
·of Commons a head of expenditure of this na.ture wou1d not come up for 
discussion at all, and., if it did come up. it would not take anything like the 
"time that we are taking over this. I fu1ly agree with him and I hope that 
every Member in this House would aspire to the time when it would not be 
necessary for the executive to bring up for discussion before the Asaembly \ 
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this head, namely, debt reduction or sinking fund. Hut the Honourable the-
}inance Member overlooks that ,the House uf Commons would fix the lines. 
on which debt reduction would take place, Ilnd once that wa.s fixed it would 
ha.rdly be necessary for a.nybody to go into the question except perhaps to 
check the figures as my friend on my right is trying to do in connection. 
with something else on this questi0n. 1'he whole position therefore is that 
this particular head is under very serious discussion ,to-day because tho 
Honourable the Finanoe Member thought it fit to fix on his own soheme ~ 
he has now embodied that scheme in the Budget before us and this House, 
8S I said on the other discussion on l\ir. Jamna.das'- Resolution, is very 
anxious not to take for granted a particular scheme which the Honourable 
the Finance Member has fixed in his own mind and this HClUse wishes to-
have a substantial say in that scheme before it is finally approved of. I 
am sure that the Honourable the Finance Member ILt 1t'8st cannot overlook 
thad; if tbe House of Commons in England do not raid sinking funds they 
also are very jealous of their powers and do not allow the ChanceU(,r of the. 
Exchequer to raid the tax-payers' surplus balances. Once he remcmbers 
thll't, he will realiso how necessary it is for him not to raid the ~ 
surpluses. I am sure that there will now be no differenc(' of opinion be,tween 
the two sides of the House. As a proof positive of this Assembly's deter-
mination not to be liable to any charge of the nature of miding sinking funds. 
I have only to mention to the Honourable the Finance Member that the 
Assembly did not raise a single voice in connection with the reservation fer-
depreciation and the reserve fund amounts on the Railway Budget. We aU 

wanted a dividend from the Railway Department. We all want-
7 P.If. e.dJ lowering of rates, etc., etc,. but was there a single amend-

ment on that score regarding the depreciation and reserve fund amounts 
to be set aside? Did anybody even refer to it in the course of the general 
discussion on the Hailway Dugget? Why was that so? Simply because 
the Honourable Sir Charles Innes for once at any rate saw dihe necessity 
and the wisdom of getting the Assembly to agree to a scheme of depreciation 
and reserve fund. The Honourable the Finance Membjlr will do very weIT 
to follow in those footsteps and not insist on any figure thad; he may like 
to fix being passed by this House. 

Now, Sir, let us see which are the items on which the whole discussion 
hangs. The first item, Sir', is with regard. to the .total amount that the-
HonQurable the Finance Member has fixed. My Honourable friend Mr. 
PatuI appears to have spent a good deal of midnight electric current in try-
i'hg to find out how the 4 crores have been arrived at. But .the Honourab'lc-
Mr. Rail has admitted that it was a rough figure, a guess in fact. But with 
the caution that has been characterisdiic of the Finance Member it is almost 
bound to be on the right side for him and on the wrong side for the tax-payer, 
add this Assembly it! not going to accept even a pie more than is due' for-
the purposes of safe finance. The next poiIlJt is the one-eightieth per cent. 
As I said on that previous discussion, that is a proportion that even the 
Finance Member wanted the House to approve of. Well, bv that Finance-
~ ~  R.esolution which is now being quCtted here, (imd basing his-

opIllIon . on whIch ~ Honourable friend Sir Gordon Fraser says that any 
change mthe figure IS to, be deprecated,) the Honourable the Finance Mem-
~  wan.ts us to accept a. further debit of 77 Jakbs out of revenue without 

t'ven. ~  allowing this A8sembly an opportunity of'discllssing c:ir being 
conVInCed that our financial position is 80 precariouB that if we do not ~  
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to it we would have to pay one half per cent. more in interest when we 
borrow next. In matters of finance nothing helps like conversation and 
conviction across ,the table, and if the Honourable the Finance' Member is 
not prepared to have it, he must be prepared for long sittings like thisimd 
ultimate rojection too of bis proposals by this House. The responsibility 
for that must lie with the Government Benches and not with this Bide of the 
House. 

Hogarding the question .of oxchange the Honourable Member over there 
Hayl-l tha.t the exchange that has been Clclculated in thiR is at lB. Bd. per 
rupel). I p6rsonally am not BOrry that the Honourable the Finance Member 
is l'uther doubtful about his lB. 6d. lasting loogq- than a yeu, but tha.t is 
another question about which we will talk ~  time. May I refer to 
this Government Resolution whioh says: 

" If exchange stands above 18. 4d. the amount of 4 crores proposed would help to 
amortise the debt at a more rapid pace." . 

Now that linfl, Sir, which I have read from the Government Resolution, 
gives u. cleur indication that exchange is to be taken in the·ceJcumtiOOl 
whioh ~  given on page 19 of the notes at lB. 4d. And I think it is a very' 
8( und thing for thig House to tind out whether in 'M"l'iving at the figure uf 
Ros. 1,38,00,000 odd tho exchange has been taken ,a.t lB. 4d. If it has. 
bmm ttloken whore is the explnna,tion for it? If the Ifunourable ,the I<1in&llco 
Member ,snys it ~ bcentllken at. lB. 6d., I Bubmit-I am now judging at 
rather a hlte hour and I am not very ~  what I have read trom 
the Government Resolution is Dot operative .as f'ar 088 this Budget ~  con· 
cerned. Now, the Government of India, a,nd I know especially the Finance 
Member, is very jealous about everything that he puts before this HOllse 
being 'J.bsolut.ely well set and being absolutely oorrect. Unless he therefore 
convinces the House that this' is correct and is in keeping with lB. 6d. 
whioh my !Honourable friend from behind him has t1l1Sured' us is the case, 
the IHouse must calculate the differenoe betweenexohange at lB. 4d. and fit 
lB. 6d. in the it.em which the House wishes to rejeot. And, Bir, that item con-

B108ts mai:nty of the extra 73 or 74 lakhs whioh the Honourable the Finance 
Member wishes to take over ,and above the four crores rour la.khs whidh 
he took last year 'and which latter figure I a,t any irate am prepared that 
ho should take this year. That extra 77 lakhs oa.nnot J>OB8ibly be allowed 
bythitl Assembly 1f they at 'all care for their self· respect and if they wish 
to be convinced Defore they vote tha,t that amount is nece8ll!i8l"y. The 
qllest,ion of the d,iffcre-nce in exchange I st.ilI lea.ve open in elise the Hotlour-
able }o'in:anoo Member coo convince my' friends over here and the Houie 

~  exchange ~ bet n calculated 'at Is. 6d. 

Sir, the most fl'eriouR item is t.he item of 24 lakhs, the '8JDount that 
hu.s been tak{)n by the FiDllnce Member in respoot 00£ extrdo customs receipt 
.from .'Stores imported on capitAl railwa.y expendit.ure. A very importll.nt 
questIOn of principle underlies this question. and it is this; You &gt'eed 
to ~  customs duty on Government stores when people here cla.moured 
~  local stores heing purchased. What you now do is you put it. on and then 
~  of taking it to revenue, you take it to a reserve, which still lenee 

le temptn.tion for officers to buy from .abroad ; . becauSe they say that Hlltoms duty isa.fter all going to the oredit of Government fund. (2'hB 
M°n.ourable Sir Ba81l Blaokett: "No. ") It is no U8'8 the . lIonouraole 

ernbOl' s'aying "No". I have heard of person. who have the placing of 
~ 



2386 LEGISLATIVE ASSEMBL\'. [l8TH MAR, 1925. 

[Sir Purshotamdas Thakurdas. J 
orders in their hands reason with some of IllY friends on those lines. It is 
no uSe the Government membenl saying "Yes" and "No". They are 
confined mostly to Delhi and Simla. with flying visits here a.n.d there. Let 
the Finance Member take it from me definitely tha.t these ra.ilway ma.n8£ers 
and others who have the placing of orders for machinery, etc., in their 
hands argue to themselves thus. 'l'hey say" We know that on paper your 
Indian material and imported maoorial work out to the same, but the 
customs duty' is going to our credit,' somewhere in BOrne Govemme.n.t fund 
and therefore the imported article is nctually chea.per to the Govemment.': 
The officers always take care to argue in the name of the Indian tax-payer. 
The officers lI.I4y that the. tax-payer is best benefited by buying from 
abroad. :Here is a proof. There is 24 lakhs to be credited to debt redemp-
tion on account of custcms duty that you receive on railway stores. Now, 
I do not quarrel with the Finance Member holding a parlicular view. 
He is welcome to have his view, and I dare sa.y he will convince me. But 
why should he insast on the A&!Iembly acoopting has view without being 
convinced and without ditlcussing it with ·a committee that tha.t is the right 
thing? I therefore submit that there is no question in this debate vf 
raiding anythi.ng. In fact, it does not lie in t.he mouths of Honourable 
Members to talk of rairu.ng by t.he Allii!embly. Sir Charles Innes should be 
in a position to assure his colleague that this Assembly stand by its commit-
ments absolutely and with great fUlCredDesR. Therefore it is a question of thc 
manner in which tho Assembly should be treated now. We have expressed 
our desire on my friend Mr. Jamnados Mehta's Resolution. ~ wish 
to decide what Slhould be the percentage, etc., etc. of wha.t, we want to 
lIet ·88ide for debt ledemption. The Finance Member had his chance of 
accepting that Resolution and convinciDg a. Committee of this House if ho 
wanted to do so. But he had not the time. Nothing is lost. Let us 
vote on this question ·according to our lights. We still stand by the 4 ~~  
IUld 4 lakhs which he wanted last year. Rut I do IDDt think tha.t any 
Member of the Assembly would agree to vote anything more until the 
F'i:nance Member convinces the Assembly thr,ough '8. Committee to b ~ 
appointed from the Assembly that the scheme that he ha& put before us 
is the correet one. It is no use, Sir, frightening US a.way by saying "We 
will be doing the wrong thing, financially; the thing is suicidal, etc." 
There is no suicide about thi.s. It is plain business. The Assembly want 
to lay down: their own liDes for deht redemption. Some of us hold that 
the ~ thlQt the Honourable the Hnu.nee Mem ... er has l8lid down axe 
over-cautious. 'l'hey may be wrong. We WM.t to learn from him, we 
WaDt to De convinced. If the Finance Member is not preplU"ed to convince 
U\l, the result can only be that we will put on record what we think. He 
cana.ct only according to the powers that 'GOO giv£'n to him. 

Kr. A. :aangaawamt Iyengar: I move that the question be now put. 

'!'hi Honourable Sir Basil Blackett: Sir, it is a little difficult a.t this 
la.te hour of the evening to persuade people who do not want to be per-
suaded, especially when we have had the cat let out of the bag, out of the 
usual ba.g, by Mr. Patel that his object is to ra.id the sinking fund in order 
to get money for the cotton excise duty. I have already pointed out that 
that would be at the expense of the provinces in many wa.ys. It would alao 
be at the expense of provinces aA I pointed out in that it would mean that 
they would have to pay additional interest on future borrowings. I am 
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sorry that my Honourable friond Mr. Bau was unable to convince some 
Honourable Members of the correctness of the figures, I am not sure that, 
if he had been loss ialerrupted specially in view of the faot that it was 
practically his maiden speech, he might not have been more suocessful. 
(Hear, hear.) 

Sir Purshotamdas '1'hakurdlls has again raised the question about ex-
change. I cannot quite follow what his difficulty is. But I think I might 
perhaps make one more attempt to explain the position. There are certain 
charges which are obligatory charges which are set out in paragraph 46 of 
tho Memorandwn. 

Sir Purshotamdu Thakurdas: I do not wish to interrupt the Honour-
able Mcmber, but I did not raisc the question of exchange to begin with, 
and secondly, I only wanted that the last sentence in the Finance Depart-
ment Resolution may be reconciled with what Mr. Rau has sa.id. 

The Honourable Sir BasU Blackett: 'rhat is what I was laboriously 
trying to do. '1'here are certain charges amounting to 3,84,42 lakhs set out 
in paragraph 45 of tho Memorandwn which represent in all cases except 
one-stcrling ~  These charges are calculated on the basis of 18. 6d. 
'rheir only connection with the total of the provision this year for redemp-
tion or avoidance of debt is that it is their rupee amount which determines 
how much is votable and how much is non"votable. That is their only con-
nection. '1'he amount that is provided in the Budget, votable and non-
votable, consists of a figure of 4 crores, the additioool figure representing 
l/80th of the additional debt and the swn representing customs duty col-
lected on railway capital. As rugards the last' point I would like to Bay 
at once that if Sir l'urshotllmdas Thakurdas could convince me that it is 
rea.lly the case that railway officers buy stores in England rather than in 
India in order to increase the sinking fund of the 1!'inance Member, I should 
regard it as a very serious a.rgument and it is an argument that I should 
like to look into very carefully. If that is the case, I should like to attempt 
to deal with this difficulty by some new means. I can say this however 
that it is not a new provision. It is only the continuance of a provision 
that was made last year. There iSI10thing now ip it. The discussion has 
taken place largely beC8lHw the I<linoncc Department has brought the facts 
very clearly before the House. There is nothing neW in this provision. 
At this time last' year we passed a.n Act which made Government stores 
liable to dut,y. 'l'he immediate efftlct of that Act was to increa;se our cus-
toms revenue by quite aD appreciable sum at the expense of our expenditure. 
It is obviouHly nol desirable thflt you should be suspect of indating your 
revenue at the expense of your capital. '1'hat is clea.rly what you' were 
?oing last yoar, if you take t.he position as it stood. You were able to 
Increase the ~~  of your customs duty by quite a considerable arnoun$ 
although you had 110 intention in ~ the Act to increa.se the oustoml 
revenue. In fnct, its objl'ct is to t.ry nnd get rather less 'customs revenue 
by purchasing mat.{)rial imdde India rather than outside India. You were 
faced with the difficulty that you were .indating revenue at the expense of 
your capital. We included t,his item last year and it has been included 

~  this yenr in order fo nvoid thnt rosult. I am quite prepared after 
t?e ~  of Sir Purshotamda,s Thakurdas to have the mat.ter recon-
fll.dered In regard, to a future year and see whether we can overcome the 
~ ~  by some other method. Rut the fact remains that we are ulldQ]y 
iodating our revenue at the expense of our capital. . 
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ISo mu.ch for that particular item. Thera remains the item of :as. 4,771 lakhs, made up of the 4 orores plu8 tho' l/80th of the addition. 

The House has complained that it has had no opportunity of discussing 
this sinking fund scheme. It wa.s not brought into effect a year ago, hut 
it wea oar&nlly put belore this House in the ~  speech with the state-
ment ta., it was hoped it would provoke critiCIsm in order that, before 
the GoTemm.ent put it into effect, it would receive critici&m. It did. receive 
quite oouiderable examination in another place, but it, WllS Dot much re-
ferred to in this House, though so far o.s I remember, such referenco as 
was made to it was favoura.ble. But it was considered at some length in 
aDother place and a favourable verdict was passed. Now Sir Purshotam-
du bas .pointed out quite rightly tha.t the position in the HOllse of Com-

. mons and the position here in regard to the votable and non-votable items 
is different. Of course you cannot have an exact analogy ~  the two 
oases, and that is alwa.vs 11 difficulty in making a comparison, but what 
invariably does happen in the House of Commons is that the executive 
govcrnment introduces 1\ scheme for 11 sinking fund and cnrries it by its 
majority. It is pever interfered with by detailed criticism and the exami-
nation of details b:v the House of Commons. They regard that as the func-
tion of the exeoutive . 

Xl. BaDpaw&1Dl Iyeap:r: You never even put it before us. 

fte.l!ouo.able'. Bun Blackett: On the contrary, it WRS very care-
fully put before t,his House a yearngo. I do claim t,hAt this is a function 
"8OOy of· tlte executive; i do not SRY entirely, but T SA.y mainly. It is 
mOJ'fJOftr 'a 8ubjeet which is verY intimately concerned wi1;h the day to da:v 
opera.tion of your wa:vs Rnd mea.ns deRlings. It. is a R11hject for whieh the 
8lIeMltiv.e must take responsibility -almost entirely, and ~  T do think 
·th&,\ the ('hAre-a that t,he Houril£' hilS beon given nn insufficient opportunity 
. to I'I4'RI with this (11lf1Rtion is not one which is really justinn.ble. It is in a 
"poeitrion now to nnderF!tnnd whJlt it did not apparently understand before, 

the eract nmmmt of the provision in f,be .vllar'R Budget for reduction or 
'avoitit!UlOA of debt Bnd ~  rPMI'mS for the ~  of those provisions. 
Two yea", Nto,the Rmmmt thAt Wt\R includf'd fol' reduct.ion or avoidance of 
debt w",,41i2 la.khll. This venr the ~ proyiRion, leaving out 

. tht" ~  item in respect of cllstoms duty, which iR R new item due to the 
~~ ·01 fI, ~  ~  ill Rs. 4,78,00,0(10 'MiRt is nn incrcaFIC of only 2£\ 

lalrh. 88' eomp,u'fld Wlth two :veIn'" 8,!0, ThC' reRson that. there wns not this 
Rem.adOtls debate on the suhject two years ago, when thero 
WM' BUl'elv more ""Rson t,hA.n t,hiR "Nil' fOT nhiecting to thc provision iR 
perhAflR two-fold. Fi",t. Mr, ~  WRS not here f,o rnid the Rinking fund 
for tBeptsrpdSe of the cotton eXCIse duty, and secondly, the fillures were 
ncMI clearly hefore the Rouse. The ngnrell nre now before t,hn House be-
"'Ule the Fina.nce Department very carefully put them lH'fore the 
Houle . 

~ ltaDglllftllll IJeqar: That gives the melt8ure of the past. 

f' ... '!'hi ~  IIJ. BIII1 JlJiaakett: That gives the measure of the 
. "1.Mp.ount we ~  Ul ~  past and ~ amount we are a.pplying to-day lind 
. 'i,ttioWif that the ~  W 8I1lIlll. It IS surely B large claim that the amount 



THl!: GENERAL BUDGET-LIST 01' DEMANDS. 2339 

should be reduceg now when we are riglit up against the necessity for deal· 
ing with a la.rge programIlle of maturing debt and heavy commitments for 
new borrowings. 1 do not think that the House really has much to com· 
plain of at an inc/euBo which amounts, as compared witli the Budget of 
two years ago, to only 2C lakhs. The  customs duty is quite separate 
because that is due to bhe passing of a.n Act last year. It may be dis· 
cussed on its HIc,rits, but it is a separate is!lue, aDd it is the repetition of 
an item of last year. 'l'he House is therefore proposing,  for va.rious reaSODS, 
to reduce by a sum (1 have forgotten the exact amount before us), but by 
a ver'y large sum. the provision that is made in this estimate, a provision 
that is a very small inoreaso on the amount provided two years ago . 
. And I do put it to the HOlllw tliRt it,s adion in making such It raid oannot 
be for tho good of Indill, and that it must necessarily be to the detriment 
hoth of tho C(mtral Govemment's finances and of the Provincial Govern-
ment's finances and of tho whole of our new attempts to develop the rail-
ways. the irrigation lind tilt) (,t.her capital requirements of India at the 
present time. 

Several BoIIouraltle lIemben: I move that the question be now put. 

Kr. ~ The original question was: 

" That a sum. not exceeding R •. 1,38,18,000 be graDtod to -the Go"ernor General in 
Council to dofray the charge wbioh will come in course of payment during the year 
ending the 31'St day of ."'roh, 1926, ill respect of • Interllllt OIl Ordinary Debt and 
Reduction or A voidance of ~  '1 

Sinoe which a. reduotion has been moved: 

.. That the Demand be reduoed by RII. ~  

'l'he question I ha.ve to put is that reduction be made. 

The Assembly divided: 

AYES-43. 

Abdul Karim. Khwa.ja. 
Ahbyankar, Mr. M. V. 

~ Mr. C. Duraiswami. 
Aiyangar, Mr. K. Rarna. 
Ariff, Mr. Yacoob C. 
Bel vi, Mr. D. V. 
nh",!" Mr. K. SadlWliva. 
ChamaTl I.nll. Mr. 
Chanda, Mr. Kamini Kumar. 
Chetty, Mir. R. K. Sbanmnkham. 
DaR, Mr. B. 
Das. Pandit Nilakantha. 
Duni Chand, Lala. 
Dutt. Mr. Amar Nath. 
OOBwami, Mr. T. O. 
Hans RBj, Lala. 
Iyengar, Mr. A. Rangaawamf. 
. J('oClani. Haji A. A. K. 
KaRtnI'bhai LaJbbai. Mr. 
KB7.im Ali, Shaikh·e·Chatg&1ll 
Ma.ulvi Muha.mmad. 

Kelkar, Mr. N. C. 
LohoklW'e, Dr. K. G. 

~  Mr. Jamnadu M. 
Misr.a, Pand,it Bhanlbhu Dayal. 
,Misra, Pandit B'arkaran Nath. 
Murtuza Sahib Babadur, Maulvi 
fi·.yad. . 

Narain Das, Mr. 
Nehru, Dr. Kiahenlal. 
Nebw, Pandu M.t.ilal, 
""". Pandit ~  
Patel. Mr. V. J. 
Phookun. Mr. Tarun RaIxt. 
PurMotamdu Thak1l1"tl&a, Sir. 
Ranga Iyer, Mr. C. B-
Ray, Mr. Kumar Sankar. 
R,.miullah Khan, Mr. M. 
Sarlaru Hussain Khan, Khan 
BahacWr. 

Shafee, Maulvi Mohammad . 
Singh, Mr. Gaya. Pra.l&d. 
Sinha. Mr. Ambi4 Pratad. 
S,.JIlaoharan. Mr. 
Tok Kyi. Mau.n.a, • 
Yuluf ........... 
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~  

Abdul Mumnl, Khan Bahadur 
Muhanunali. 

Abdul QaiyuDl, N awab f;ir 
~  i hzadll. 

Abul Kssem, Msulvi. 
AhlDAd Ali Khan, Mr. 
Ajab Khan, Captain. 
Akram Hussain, Print:e A. M. M. 
Alimuzzaman Chowdhry, Mr. 
Ashworth, Mr. E. H. 
Dhore, Mr .. J. W. 
Blackett, ~  Honourable Sir 

Basil. 
Dray, Mr. Deuys. 
Burdon, Mr. E. 
Calvert., Mr. H. 
Clarke, Sir ~  
Cocke, Mr. II. G. 
Cosgrave, Mr. W. A. 
Crawford, Colonel ,J. D. 
Dalal, Sarda.r B. A. 
Fleming, Mr. E. G. 
FrlJ.8e.r, Sir Gordon. 
O1l<'LZanfar Ali Khan, Raja. 
Graham, Mr. L. 
Hira Singh Brar, 8ardar Dahadul' 

Ca.ptain. 
Hudson, Mr. W. F. 
Hyder, Dr. L. K. 

The motion was negatived. 

Iunes, The Honourable Sir 
Charles. -

Lindsay, Mr. Darcy. 
Lloyd, Mr. A. H. 
MalJmooU ScbaInnad Sahib 

~  Mr. 
Mar.l', Mr. A. . 
MeCallulTl, Mr. J. L. 
MiLl'n, The HOllOurable Sir 

Bhupcudra Nath. 
Moir, Mr. T. E. 
MudJiman, Tho Honourable 

Sir Alexander. 
Muhammad Ismail, Khan Bahadur 

Saiyid. 
n",jan Bakhsh Shah, Khan Bahadur 

Makhdum S)-ed. 
Rail, Mr. P. R. 
Rhodes, Sir Campbell. 
Rushbrook·Williams, Prof. L. F. 
Bastri, Diwan Ba.hadur C. V. 

Visvanatha. 
Singh, Rai Bal;!adur S. N. 
Stanyon, Colonel Sir Henry. 
Hyk"s, Mr. E. F. 
TonkinllOll, M.r. H. 
Webb, Mr. M. 
Willson, Mr. W. B. J. 
Wilson, Mr. It. A. 

Mr. It. Shanmukham ~  I would like to move my motion, Sir. 

Mr. President: Does the Honourable Member propose to discuss the 
same subject? 

Mr. It. ShaDmukham Ohetty: I do nQt propose to discuss it, but 
simply to move it. 

Mr. Prelident: There will he no deba.te! on it. 
Xr. It. Shanmukham Ohetty: I Iform.aJ.ly move, Sir: 

"That the Demand under the lHllld 'Interost on Ordinary Debt lind Reduction or 
A voidance of Debt' bll reduced hy Its. 77' 50 lakhs." 

How I ha.ve arrived at tha.t figure has been explained by my Honourable 
friend Mr. Pa.tel. I therefore move my amendment. 

Mr. ~  Reduction moved: 

" That the Demand under tho hend 'InLpreRt on Ordinury DeLt. and Reduction or 
A voida.nce of Debt' be reduced by Rs. 77' 50 lak hR. " 

(Tho mQtion was put and there were ~ of Ayes and Noes from ull 
~  of the House.) 

i Mr. Prelll.dent: Those who desire a. division' will nse in th9ir plaoes'. 
(A few tqembers fOIe.) 
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lIr. Pr8l1dent: 'j ~  origina.l question was: 
.. That a sum not exceeding u.s. 1,38,18,000 be granted to the Governor General in 

Council to defray the charge which will como in comBe of payment during the year 
elIding tho 31st dny of March, 1926, in rcsp"ct of • Interest on Ordinary Debt and 
HeductiOlt" or Avoidallce (If Debt '.". 

Since which an a.m.endment has been moved: 
"That the Demalld under the head • Inter6l-;t ",n Ordinary Deht and Reduction or 

Avoidance of Debl ' he- reduced by Rs. 77'50 lakhs." 

'l'he question I ha.ve to put is tha.t tha.t reduction be made. 
The Assembly divided: 

AYES-14. 

Aiyangar, Mr. K. Rama. 
Aiyer, Sir P. S. Siva,wamy. 
Al'ia, Mr. 'Yaeoob C. 
Bhat, Mr. K: Sadasiva. 
Chetty, Mr. R K. Bhanmukham. 
Das, Mr. B. • 
Ghazanfar Ali KhlJl. Baja. 

~ 

Abdul Mumin, Khan Bahadu.r 
Muhammad. 

Abdul Qaiyuln, Nawab Sir SahiblladB 
AIl\ll Kasem, Moulvi. 

. Ahmad Ali Khun, Mr. 
Ajab Khan, Cal,tain. 
Akram Hussain, Prinoe A. M. l'(' 
A1IDJUzzflman Chowdhry, Mr. 
AshworLh, Mr. E. H. 
Bhore, Mr .• T. W. 
Blacket.t, The Honourabltl Rir Basil. 
Bray, Mr. ~  • 
Durdon, Mr. E: 

Calvert, Mr. H. 
Clal'kA, Sir Geoffrey. 
Cocke, Mr. R. G. 
Cosgrave, Mr. W. A. 
Crawford, Colonel J. D. 
Dalal, Sardar B. A. 
PJeming, Mr. E. G. 
Fras"r, Sir Gordon. 
Graham, Mr. r .... 
Hira Singb Brar, Sal'dnr Uahadull 

Captain. 
Hudsoll, Mr. W.F. 
Hussanally, Khan Bahadur W. M. 
Hyder, Dr. L. K. 

The motion was negflti ved. 

Jinnah, Mr. M. A. 
Joshi, Mr. N. M. 
KasturbhA.i Lalbhai, Mr. 
l'urshutamdILB Thakurdas. 8:r. 
Hangacharir.tr, Diwan Bn.hadur T. 
Venkatapatiraju, Mr. B. 
Yakub, M"ulvi l\lu!>ammad. 

Innes, Tho Honourable Sir Charles. 
Lind90.y, Mr. Darcy. 
Lloyd, Mr. A. H. 
Mahmood Schamnad Sahib Bahadur, 

Mr. 
Marr, Mr. A. 
McC&lJnm, Mr. J. L. 
Mit.ra, The Honourable Sir Bhupendra 

NatJi. 
Moir, Mr. T. E. 
Mllrlrliman, The HonourablA Sir 

Alexander. 
Muhammad ~  Khan Bahadur 

Raiyid.· . 
Rau, Mr. P. R. 
Rh<idcs. Sir Campbell. 
Rushbrook.Williaml, Prof. L. F. 
Sastri, Diwan :Bahadur C. V. 

Vi"vnlllltJlfI ... ' 
Singh, Rai BahadurS. N. 
AtBnyon, Colonel Sir Henry. 
Sykes, Mr. E. F. 
Tonkill8on, Mr. R. 
Webb, Mr. M. 
Willson, Mr. W .. S . .3. 
Wilsotl,'Mr. R; 1\. 

The Honourable Sir AJexander lIuddlman: 
question be now put. 

SiT, I ·move tha.t the main 

The motion was adopted. 
Kr. Pre8ldent: The question is: 
.. 'l.'hat a Rum not exceeding Rs: 1.38.18,000 be granted to the Qo"ernor ~  in 

C0:t?cli to ~  chltrge which will come in cOllrse of payment during the yABr 
~  ding. the 31st, ~  of March, 1926, in respect of • Interest on Ordinary Debt and 
ne uChon or A VOidance of Dobt '." 
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The Assembly divided: 
AYES-54. 

Abdul Munam, KhUl Ba.hadur 
Muhammad. 

Abdul Qaiyum, Nawa.b Sir 
Sahibzada 

Abul Kasem, Maulvi. 
Aiyer, Sir P. 5'. Sivaawamy. • 
Ajab Khan, Captain. 
Akram Hussain, Prince :A. M. M. 
Alimuzzaman Chowdhry, Mr. 

• Ashworth, Mr. E. H. 
llhore, Mir. J. W. 
Black.ett, ffhe IJ.on()urable Sir 

Basil. 
Bra.y. Mr. Denys. 
Hurdon, Mr. E. 

~  Mr. H. 
Clarke, Sir Geoffrey. 
Cocke, Mr. H. G. 
Cosgrave, Mr. W. A. 
Crawford, 'Col0081 'J. D. 
Dalal, Sardll.l' B. A. 
Das, Mr. B. 
Datta, Dr. S. K. 
.Fkmmf(, Mr. E G. 

~~  Sir Gordon. 
Graham, Mr. L. 
Hira Singh Drar, Bard&&- Babadur 

Captai,n. 
HudRon, Mr. W. F. 
H.ussanaUy, Khan BWdur W.II. 
Hyder, Dr. L. K. 
Innes, The Honourable Sir 

Charles. 

Joshi, Mr, N. 101, 
Lindsay, Mr. Darcy. 
Lloyd, Mr. A, H. 
Mahlllood Scha.mnad Sahib 

Ba,hadur, Mr. 
Ma.n-, Mr. A. 
McCallum, Mr, J. L. 
Mit.ra, The Honourable Sir 

Bhupendra N ath. 
Moir, Mr. '1'. E . 
Muddiman, The Honourable 

Sir A,lell:ander. 
Muhammad Ismail, Khan Bahadar 

Saiyid. 
Mutalik, Sard&r V. N. 
Rajan Bakbsb Shab, Khan Bahadur 

Makbdum 8yed. 
Ramachandra Rao, Diwan Ba.hadur 

M.· 
Rangachariar, Di_n .Bahadu.r T. 
Rau, Mr. P. R. 
Rhodes, Sir Campbell. 
Rushbrook·Williams, Prof. L. F. 
Baatri, Diwan Dahadur C. V . 

Visvanatha. 
Singb, Rai Bahadur B. N. 
Sta.nyon, Colonel Sir Henry. 
Sykes, Mr. E. F. 
Tonkinson, Mr. H. 
Venkatapatiraju, Mr. B. 
Webb, Mr. M. 
Willson, Mr. W. S. J. 
Wilson, Mr. R. A. 

NOES-33. 
Abdul Karim, Khwaja. 
Abhyankar, Mr. M. V. 
Aiyanglll'., Mr. C. Durai.wami. 
Ariff, Mr. Yaooob C. 
Belvi, Mr. D. V. 
Chaman Lall, Mr. 
Chanda, Mr. Kamini 
Du, Pandlt. Nilakantha. 
Duni Chand, Lala. 
DuU, Mr. Amar Nat.h. 
C'.oswami, Mr. T. C. 
Hans Raj '. Lala. 
Iyengar, Mr. A. BupawamI. 

KWIW'. 

• Teelani, Ha.ji S. A. K. 
Kazim Ali, Bhaikh'e-Chatcam 

Ma.ulvi Muh&JDIIIAd. 
Kelkar, Mr. N. C. 
Lohokru-e, Dr. K. G. 
Mehta, Mr. Jamnadaa M. 
Misra, Pandit Shambhu Dayal. 
Misra, Pandit Ha.rka.ran Nat.h. 

The motion was adopted. 

Murtuza Sahib Bahadur, 
S'ayad. 

N Brain DM, Mr. 
Nehru, Dr. Kishenlal. 
N eMI, Pandit Motilal. 
N "hi'll. Pandit Shamlal. 
Patel, Mr. V. J. 
Phookun, Mr. Tarun Ram. 
Ranga Iyer, Mr. C. S. 
Ray, Mr. KumlLf Sankar. 
Samiullah Khan, Mr. M. 
Sarfara.z Hussain Khan, 

Bahadur . 
Ahafee, Maulvi Mohammad. 
Singh, Mr. Gaya Prasad. 
Sinha, Mr. Ambika Prasad. 
Sinha, Mr. Devak; Prasad. 
Sinha, Kumar Ganganand. 
Syamacharan, Mr. 
Tok Kyi, Maun,g. 
YUBuf Imam, lIr. II. 

Maulvi 

Khan 

'l'p-e Assembly then adjourned till Eleven of the Cloak on S&turdsy, the 
l.fthltll.rch, 1925.., 
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